
12th April 1938

THE 
LEGISLATIVE ASSEMBLY DEBATES .. 

(Official Report) 

Volume Ill, 1988 

(24th March to 12th April, r938) 

SEVENTH SESSION 
OF THE 

FIFTH LEG~SLATIVE ASSEMBLY, 
1938 

, PuBLISHED BY THE MAN AGER OJ' PUBLICAII'IONB, DBL!II, 

PRINTED BY THE MANAGER, GoVERNMENT OJ' INDU. PBi:ss, 8IKU. 
1938 
17 

.... 



• 

L~  Assembly: 

President : 

THB HONOURABLE SIR ABDUR RAHIM, K.C.S.I. 

Deputy Presidem : 

MR. AKHIL CHANDRA DATTA, M.L.A. 

Panel of Chairmen : 

MR. S. SATYAMURTI, M.L.A. 

SIR COWASJI JEHANGIR, BART., K.C.LE., O.B.E., M.L.A. 

DR. SIR ZIAUDDIN AHMAD, C.LE., M.L.A. 

MR. L. C. Buss, M.L.A, 

Secretary: 

MIAN MUHAMMAD RAFI, BAR.-AT-LAW. 

Assistants of the Seoretary: 

MR. M. N. KAUL, BAR.-AT-LAW. 

RAI BAHADUR D. DUTT. 

Marshal: 

CAPTAIN HAJI SARDAR NUR AHMAD KHAN, M.C., LO.M., LA. 

Committee on Petitions: 

MR. AKHIL CHANDRA DATTA, M.L.A., Chairman. 

MR. M. S. ANE;y, M.L.A. 

MR. M. GHIABUDDIN, M.L.A. 

MR. N. M. JOSHI, M.L.A. 

MR. L. C. Buss, M.L.A. 
H77LAD III 



COI'l'iilTS. 

VOLUMB III.-.t4t1& Marok to 12th April, 1938. 

PAGES. 

TlroBBDAY, 24TH 

1938-

Member Sworn . 2093 

Sta.rled Questions and 
Answers 2093-2120 

Messa.ges from the Counoil of 
State 2121 

The Motor Vehicles Bill-
Referred to Select Com-
mittee . ~  

FRroAY, 25THMAROH, 1938-

Starred Questions and 
Answers 2169-89 

The Sugar Industry Pro-
tection (Temporary Ex-
tension) Bill-Introduced 2189 

Resolution re Draft Con-
vention and Recummon-
dations of the Interna-
tional Labour Conference 
re Haft'!ty in the Building 
Industry-Adopted 8.8 

amended .2189-2215 

Demands for Rupplementary 
Grants . 2215-41 

Statement of BusineB8 

MONDAY. 28TH MARCH, 1938-

Starred Questions 
Answers 

Short Notice Quostion and 

2241 

2243-61 

Answer . 2261 

Unstarred Questions 
Answers 

and 
2261-70 

Statements laid on the Table 2270-72 

Election of Members to the 
Standing Finance Com-
mittee for Railways 2273 

Statement laid on the Table 
re cases in which the lowest 
Tenders have not been 
accepted by the High Com-
millllioner for India . 2273-77 

MONDAY, 28TH MABoB, 
1938--contd. 

Election of a Member to the 
Governing Body of the 
Indian Research Fund 

P.o ... 

ABBociation 2278 

The Prevention of Cruelty to 
Animals (Amendment) Bill 
-Introduoed . 2278 

Demands for Supplementary 
Grants . . 2278-94 

The Sugar Industry Pro-
tection (Temporary Ex-
teIlBion) BiII-Pa.BBed .2294-2312 

The Workmen's CompeIlBa-
tion (Amendment) Bill-
Amendments made by 
Council of ~  agreed to 2312-13 

The Sind Salt Law Amend-
ment Bill-Passed. . 2313-16 

The Indian Coffee (',eBS 

(Amendment) BilI-Pa.BBed 2316-22 

Statement of Business 2322 

WKDNF.SOAY. 30TH MAROH, 
1938-

Starred Questions and AIlB-
wers . 2323--38 

Declaration bv the Gover-
nor General in Council 

Report on the ProgreRS of the 
SchempR financed from the 
Grants for Rural Develop-

2338 

ment . 2338-84 

Election of Mem bers to th(' 
~  Advisory ('om-
mittoo for the Indian Posts 
and Telegraphs Depart· 
ment 2385 

The Delhi Joint Water 
Board (Amendment) BiIl-
Introduced 2385 

The Indian Tariff (Amend-
ment) BiII--Introduoed 2385 

~
19 



WIIDNII DA, TH MAROH, 

----rotatd. 

The Child Marriae Res-
traint Amendment Bill-
iacU on on the coruri-
deration of clauaes not 
concluded -  

Statement of Business  

THURSDAY, sT MARCH, -

Starred uestaions and 
Ansers  7--  

Election  of Members to the 
C.entral  Adisory luncH 
for railays  

Election  of a Member tl the 
Goernin  Body  of the 
Indian Research Fund 
A OCiation  

The Code of Criminal Pro-
cedure  Amendment Bill 
Amendment  of  Section 
7-Circulated . -  

 

The Durah Khaaa Saheb 
Amendment Bili-Am-
endments made by the 
Council of State araoo to  

The Cutchi  Memons BilI-
P ed . . -  

The Control of Coastal Traffic 
of India Bill-Re-circu-
lated . --  

The Child  Marriae  Res-
traint Amendment Bill-
Passed . -  

FBmAY, ST APRIL, -

Starred uestions and Ans-
ers . 7-  

Unstarrcd uestions and 
Ansers  

Statements laid on the Table --  

Resolution re-

Eatablishment of a Uni-
ersity at Peahaar-
Adopted . -  

Consultin the Leislatie 
Assembly on Trade 
Areement.-Adopted . -  

PAGlia. 

FRmAY, ST APBIL, 
-conid. 

Resolution rt.-CIId. 

Declaration of Birthdays of 
Guru Nana end Guru 
Goind Sinh as Publio 

~  S  -S 

MONDAY, TH APRIL, -

Members S  ~   .    . S. 
Starred uesttns and Ans-
ers . . -  

Ullstarred uestions an Ans-
ers  -  

Messaes from the Council of 
State . --  

The Indian 
Amendment 
Intreduced 

Income-ta 
Bill-

The Indian Tariff Amend-

 

ment Bill-Passed. . -  

The Delhi Joint Water 
Board lAmendment Bill-
Motion to consider not 
moed  

The Preention of Cruelty 
to Anmia.ls Amendment 
BiU-....Cireulated   . --7. 

- . 

Statement of Business . 7--  

WEDNESDAY, TH APRIL, -

Starred uestions and Ans-

 

ers . -7 

Unstarred ueetioDII and 
Ansers . 7-77 

Election of Members to the 
Standin Adisory Com-
mittee for the Indian 
Posts and Teleraphs De-
partment 7 

The Trade Disputes Amend-
mllnt Bill-Amendments 
made by the Counoil  . of 
State areed to and fur-
ther amendments made . 7-  

The Delhi .Joint Water Board 
Amendment Bill-Paaeed 
as amended . U-7  



iii 

~ A  7TH APBJL, 1938--

Member Sworn . 2705 

Starrtm Questions and Ana·  • 
wers . 27\)5-20 

Short Notice Queetions and 
Answers . 2721-23 

UlUltarred' Question and 
Answllr . 2723 

Message from His Excellency 
the Vicerov and Governor 
General-Extension of the 
life of the Legislative As· 
sembly . 2723 

The Indian Incomll·tax 
(A!llendment) Bill-Dis· 
cussion on the motion to 
rofer to Select Committee 
and to circulate not con· 
cluded 2724-70 

FiuDAY, 8TH APRIL, 1938-

Starred Questions and Ans· 
wers 2771-280u 

Unstarred Questions and 
Answers . 2805-19 

Statemflnts laid on the Ta.ble 2819---29 

MllHflA.ge from the Coundlof 
State 2829 

Resolution ~ 

Appointment of a Rp· 
trenchment Committee 
-·Adopted . 2830-67 

Appointment ofan Enquiry 
Committee for the Broad· 
casting Department--
Discu88ion not conclud. 
ed 2868-72 

MONDAY, llTHAI'lUL, 1938-

Member Sworn . 2873 

Starred Questions and Ans· 
wers . 2873-95 

Unatarred QueetiolUl 
ADlwet'II. 

and 
2896-97 

21 

MONDAY, llTH APmL, 
1938-C&7atd. 

Draft Conventions and 
RecommendatiolUl adopt. 
ed by the Twenty.third 
Session of the inter· 
national Labour Con-
ference (June 1937) laid 

P.A.GQ, 

on the table . .2897 -2930 

Motiona for Adjournment re-

Government of India's 
J ndifference towards 
renewal of the Salt 
Import Duties Act-
Ruled out of Order 2930 

Failure of the Govern· 
ment of J ndia to take 
proper action on the 
Report of the cause of 
the Bihta Railway 
Accident-Withdrawn 2930-31 

Mellll&ges from the Council 
of State . 

The Motor Vehicles Bill-
Appointment of certain 
Members to the Sillect 

2932 

Committee . 2932-33 

The Indian Income·tax 
(Amendment) BilI-
Discussion on the motion 
to refer to Select Com. 
mittee not concluded 2933-76 

TuESDAY, 12TH APRIL, 1938-

Starred QueetionB and 
Answers. . 2977-91 

Short Notice 'Questions 
and Anawllrs . 

Unatarred Questions 
Answers . 

Statements laid on 
Table 

· 2991-95 

and 
2995-3000 

the 
· 3000-30 

The Indian 
(Amendment) 

Inoome·tax 
Bill-
Select Referred to 

Committee · 3330-79 



LEQ-ISLATIVE ASSEMBLY. 
},;.;tf TU,OIld4,1, 1Sth April, 1938. 

J .f;\:.' '\ /', •. 1",. 

T ~ A  met in the Assembly Chamber of theCouncillIoU8e ~ 
Eleven of tbe Clock, Mr. President .(The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANs WBRS. 

PRoPOSAL 'BY THE BOJIBA.Y MumOIPAUTY FOB LEvY OF A. COBl'OBATIO:R 
TAX. 

1322 .• I[r. II • .AI&f All (on behalf of Mr. Manu Subedar):··Will' the 
Honourab1e the Finance Member state: 

(a) whether a representation has been received from the Bombay 
Municipality for permiuion to levy a tax on oorporationl; 

(b) whether Government are aware that the provincial ministry dis-
approved of such a levy and has refused permiseion; 

(c) whether Government baH ssen the views of the Chairman of the 
Bombay Chamber of Commerce on this subject at the snpuol 
meeting held during this month; . . 

(d) whether it hilS been considered whether, in its final effects, such 
a tB'X may not have the tendency to check the growth of. cor-
porations and to curtail the potential field of oentral taUtion; 

(e) if local corporation tax, however small, is imposed, waether t.here 
would be any protection to companies which carry on buiiness 
in more than one place in India; and . 

(f) whether it is in the absolute discretion of the Government of India 
to permit the levy of such a tax and, if so, whether Govern-
ment have come to a decision on the subject? . 

The Honourable Sir .Tam. Gnu: (a), (b) and (c). No. 
(d), (e) and (f). Do not arise. 

EXBJooTION FROM ATTACJDIENT OF PABT PAY OF BBI'l'I8B ABXY ORleEBI, 
SOLDIlIIBS A.ND .AImrocN. 

1828. ·Kr. Abdul Qalyum: Will the Defence Secretary please state: 
"Ca) whether the annual British Army and Air Force Bill exempts the 

part pay of officers, soldiers, and airmen from attachment in 
satisfaction of debts by Indian Courts; . 

(b) whether this new provision applies to British airmen officers and 
soldiers serving in India: 

(c) whether a similar provision exists in favour of Indian airmen, 
' otBcers and men; and 

(2977) ... 
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(d) whether the ~~~  pf; lndia were ~  prior to the 
insertion of the above ~ In the Arm} a.nd Air Force Bill? 

Mr. O. II. G. OgUvle: (a) and (b). Presumably the Honourable Mem-
her is referring to the amending Bill to the Anny and Air Force Annual 
Act which is now before Parliament. Under this, total exemption of p.y 
from ~  is given to all King's Commissioned Officers, thus bring-
~  ~  CoJIlmissioned Officers serving in India into line with...... . . 
. (i) the rest of the British Anny wherever stationed, and 

(ii) Indian Commissioned Officers. 

The existing Bill exempts  British soldiers and airmen serving)n India but 
not British and King's Commissioned Indian Officers who have hitherto 
been subject to the attachment of half their pay . 
(c) Yes, under the Indian Army Act (Section 120). 
(d) Yes . 

. 1Ir. Abdul Qaiyum: Have Government made any representation to 
the British Government on this point? Were the Government ":OWlUUed 
before this amendment was made? 

Mr. O. II. G. O,nvte: I have said so. 

Mr. Abdul QalJ1Ull: Will steps be taken to make the law uniform in 
the case of lndian Commissioned Qfficers and men also? 

Mr. O. II. G. O,nvle: This is one of the main purposes of this amend-
ment. 

~  ,Abclul, QaiJum: At present there is discrimination against Indians? 

Mr. O. II. G. Ol1lvle: If the Honourable Member had listened to the 
&mi,*er I read out;''he would have heard that the only people who are 
affected by this amendment are the King's Commissioned Officers, Rritish 
and Itldian, serving in India. 

Mr. T. S. Avh1MbiJtugam OheUlar: This is for future debts and not 
for past debts? 

IIr. O. II. G. Ogllvle: I shall require notice of that, 

ABTILLEBY PRACTICE AND FIELD FIRINa BOUND ABOUT THE ABTILLEBY 
TRAINING SCHOOL AT KAKUL IN HAZARA DISTRICT. 

1324. -Mr. Abdul Qaiyum: Will the Defence Secretary please state: 

(a) whether BTtillery practice and field firing round about the Artillery 
Training School at Kakul, Hazara district, in the North-West 
Frontier Province have resulted in serious losses to the fields 
and crops ~ the agriculturists in the neighbourhood; 

(b) whether the said firing is again in progress since 24th March, 
1938; 

(c) whether any compensation has been paid to the agriculturil!ta 
who have suffered; 
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(d) V ~  the .iculturists affected are ~  to resort to 
~~ I T  ; and . 

(e) ~  Government are prepared to take ~  steps to pa, 
. suitable compensation? ' , 

1Ir. O.,K. G. Ogilvie: (a) No. 
(b) No. 
(0), (d) and (e). Do not arise. 
t1325.* 
" 

PaomBmol' OJ' 'l'BJlCD80BSlD'P OF COBBBSPQNDBNOlII OF POLITIQAl. WOBKDB 
nt' ino:UMHD PaOVIN()]IS. 

tl826. "'Mr. Sri Prakua:. Will the, Honourable the Home Member state:'" ." . , .. .' 

(a) if it is a fact that the Government of the United Provin,ces ha,ve 
, prohlbited the censorship of correspondence of political workers 

and have recalled all officers who h&dbeen' appointed for this 
purpose; Bnd ' ' 

(b) if the Government of India have now appointed their own separB'f,e 
officers for the purpose; and if 80; how many of them are 
functioning in the' United· Provinces? 

The HODourable Xl'. :I. ••• Ku.en: (a) Government have no informa-
tion . 

. (b) It is contrary to the public interest to give any information of the 
kind aaked for. 

RBOBUITJlBNT AND ColOlUNAL CoJQ>OSITION OF CIvIL ENGINmms IN TIIB 
,,, ,.' . ;MlLITABY 'F.NOIlfBD SBaVIcE. '.' ,'" " ',j' 

. :". " . 

1827. "'Xl'. H ••• Abdullah: (a) WiIl the Defence Secretary kindly state 
if it is a faot that the recruitment of civil engineers (on cootraot;) in the 
Military Eogineering Service is made through advertisemeot? Ii not, ~ 
was the recruitment in 1986 made? 

(b) Is it 8' fact that in the recruitment made in 1986, no vacancy WIkI 
allotted to a Muslim? ' 

.:,. I 

(c) Will he also state the strength of civil engineers in the Military 
Engineering Service, and what proportion, if any, has been laid down for ~ 
various communities, especially for the Muslims? 

J.Ir. O ••• Q. Olfivie: (a) In 1986, Civil Engineers on short term 
cOhtractA were recruited as gazetted officers in the .United Kingdom by 
advertisement, and in India by inviting recommendationA from the 'Public 
'""orks Departments of t,he Provincial Governments, and 10(,Rl Military 
Engineer Services. 

(b) Yes. 
t For this q1,lelltion and its anlwel' lell pages 2990·91 of the.. Debatea. 

: .The anewer io· thii quuUon placed on the table, the ql18ltioner being abHDt . 
• j 

A 2 
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(c) As regards Civil Engineers on contract, they are employed on a 
temporary basis to meet a teInporarv shortage of regular military Engineer-
Ofticers. There is no fixed strength and no communal proportion. At 
present, there are 86 such officers employed. The strength· of other Civil 
Engineel'll in milit.ary employ is as follows: 

.Aalistant Eqineel'll (permanent) 11 
8urvey01'll of Works 11 
AlBiatant Surveyors of Works 81 
8ub.Divisional Officei'll. 66 

As regards these Civil Engineers, most of whom are permli!nent in the 
Military Engineer Services, the proportion of 26 per cent. ~  applie& 
to the cadre in general and not to ranks .or -appointments in particular. 

RBORUlTJIENT 01' CIVILIAN SUB·DIVISIONAL O:rnCEBS ni· ~  MlLITABY 
ENGINEEB SEBVIOE AND PROPOBTION :rOB MUSLIMS THEREIN. 

1828 .• J[r. B. lI. Abdullah: Wi1l the Defence Secretary state on what;. 
basis the recruitment of Sub·Divisional Officers (B. and R.), (E. and M.), 
civili8'Ils in the Military Engineering Service is made and what proportion 
if any, has been fixed for the Muslims? 

Mr. O ••• G. Ogilvie: The recruitment of civilian Sub·Divisional Offi-
cers ~ made by promotion of Overseers. 25 per ct'nt. of the vacancies 
in the latter grade are reserved for Muslims. 

NON·APPLIOABILITY O:r THE RESOLUTION BEGABDING COMMUNAL REPRESEN_ 
TATION TO THE SERVICE OF SURVEYOB OF WORKS IN Mn.rrABY bODIED 
SERVIOES. 

1829. ·Mr. B •.•• Abdullah: (a) Will the Defence Secretary state if it is 
a fact that the Government of India resolution regarding the reservation 
of 25 per cent. posts for Muslims does not apply to the service known an 
Surveyor of Works in the Military Engineering Services, .and ·if so, why-? 

(b) What steps, if any, do Government propose to take to safegu8'l'd tile 
interests ofl M uslima in this service? 

Mr. O ••• G. Ogilvie: (a) Yes, because the appointments are of a 
technical nature requiring special qualifications. 

(b) Facilities for Muslims to qualify for these appointments aJready 
exist. 

COMMUNAL STRENGTH IN OERTAIN MILITABY ESTABLISlDfENTS. 

1330 .• JIr. B ••• Abdullah: (a) Will the Defence Secretary lay a stat.."" 
ment on the table showing the comparative strength of each community 
in. the following establishments:-

1. Assistant Engineers (permanent); 
2. Civil Engineers (on contract); 
8. Surveyor of Works: 
4. Assistant to Surveyor of Works; 
5. Sub. Divisional Officers (Buildings 8'Dd Roads): and 
6. Bub-Divisional Offieers (E. and M.)? 
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(b) What steps are being taken to safeguard the interests of Muslims 
jn the above services to make up their proportion? 

(c) Are Government prepared to fix an appropriate percentage for Mus· 
lims in all future vacancies in the above services of the Military Engineer-
ing Services. 

Mr. O ••• G. Ogilvie: (a) I lay a statement on the table. 
(b) and (c). Except for those appoiutments which are filled by omeera 

with special qualifications on short term contract, all the other higher 
appointments mentioned are filled by promotion of employees in the lo" .. er 
grades who have passed the prescribed examinations and are promoted 
by merit and seniority. 

The interests of Muslims are safeguarded in the Military Engineer 
Services by fixing & proportion of 25 per cent. in the All-India cadre 
-of the Service as a whole and not in each particular grade. 

Other 
Hindus. 'MuaUmtI. Commu. Total. 

Ilitiee. 

. . 
t .. Assistant Engineers (Permanent) 8 3 1 12 

t. Civil EDgineera (OlBoera on oon1Jraat). 3 1 32 n 
1. Surveyors of Worka . 3 .. 17t to 
4. Surveyors Aasiatanta 19 6 8 3t 

~  Sub·Divisional OfBoers, B. & R. 36 10 12 57 
to 8ub-DiviaiOD8l. OlBoers. E. 4; 'M. " .. 6 9 

RAOIAL DISTINOTION IN THB LAWRBNOE ROYAL MILITARY SCHOOL AT 
SANAWa. 

18S1. -Mr. LalchaDtl If.valrat: (a) Will the Defence Secretarybe pleased 
to ~ if it is a fact that the Lawrence Royal Military School at Se.nawar 
is intended for the children of British soldiers and ez·soldiers and whether 
Government have actually ruled that the school admission has to be confined 
to such children only? 

(b) Why is this racial distinction made? 
(c) Is it a fact that the Principal of that school refuses to supply Indiana 

with even the prospectus of the school on the ground that the admission 
to the school is confined to British children? 

(d) Do Government propose to remove the bar against the children I)f 
Indian soldiers and 8z-Indian soldiers? If not, what are the full reasonil 
for it? 

JIr. O ••• G. Ogilvie: (a) and (b). The school was founded by Sir 
Henry LawreIl!Ce for the eduoation of the ohildren of British soldiers and 
_-soldier •. 

t Kilitary oftlcel'l and civilian oflleera on contract. 
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(c) The Principal does not comply with suob requests. Admission of 
Indian children is not pertnissible under the rules of the School. 

(d) No. Government have already provided excellent schools for the 
sons of Indian soldiers in thEl three King George's Uoyal Indian Military 
Schools at Jhelllm, .Tullundur and Ajmer. 

Mr. L ~  lfavalrai: Who finances these schools? 

Mr. O. II. G. Ogilvie: 'l'hey are finanoed partly by endowment. The-
remainder is supplied by the Government of India. 

. \. 

JIr. Lalchand lfavalral: What· are the reasons for this racial discri-
minatioll when Government pays for this? 

Mr. O. lII. G. Ogilvie: There is no racial discrimination. This is a 
school for the children of BritiRh soldiers. There is .no more racial did".c 
crimination in this than there is in there' being schools for the SOllS of. 
Indian sClldiers. 

Mr. L&1.chaDcJ. Ravalral: Are there Rny schools exclusively meant for 
the sons of Indian soldiers? 

1Ir. 0: Ii. G. OiUvte: Yes, that is what I ha"e said. 

1If. T. S • .l.vina.aJ.UlDgam Ohe\tlar: May 1 know whether Government 
propose to continue t.his policy of maintaining these separate schools OD 
a racial basis? 

111'. O ••• G. Ogilvie: Yes. 

NON-OBSERVANCE OF 30TH JUNE AND 1ST JULY AS BANK HOLIDAYS IN THIt 
UNITED PRoVINCES. 

1882. *Qui lIIuhammad .Ahmad Kumi: (a) Will the Honourable the-
Finance Member be pleased to state ~ it is or is not a faet that in most 
of the Provinces, other than the United Provinces, the 80th June and the-
Ist July are observed as Bank holidays to enable the bank staff to make up 
the half-yearly accounts? . 

(b) If the answer to part (a) be in the affirmative, have Government con-
sidered the advisability of making the 80th June and the 1st July ill each 
year bank holidays in the United Provinoes? 

The Honourable Sir JameaCJrIg,: (a) June 80th has been notified as " 
Bank holiday under the Negotiable Instruments Act in the Punjab and 
the North-West Frontier Province only, while July 1st has been notified' 
8S a holiday in Bengnl, the Central Provinces Bnd Madras but .not in 
other Provinces. 

. (b) The notification of Bank holidays is within the competence of the. 
Provincial Governments and the Central Government see no reason t<> 
interfere with the discretion of the Provincial Government in this matter. 



~ T SS  BY THE Ai.Jw.IL ,,·.AliD 9ImJaCAL COBP.ORATiONO:r INDIA, 
UllTED. 

1838 ...... it. Ala! All (on behalf of Mr. Manu Subedar): Will the 
Honourable the Finance Member please state: ' 

(a) whether the attention' of Govern:nent has b.een drawn' ~ the 
prospectus issued by the Alkab and Cherrncnl CorporatIOn of 
India Limited, and to the restri'etion thnt ordinary shares. 
are ~  being offered in India, or to Indiana, except on, 
condition that they take ~  shares; 

(b) whether it is true that the I ~  Chemical Industries (Iildia), 
Limited, which is promoting thia company, received a con..· 
cession at the hands of GovernmeDot; 

(c) what are the full details of such ~  

(d) whether the benefit of these concessions is given to the new 
Company; .  . 

(e) if the reply to part (d) be in the affirmative, whether the reo 
quirements of the ~~  C.apital ,Commiitea's ~  
mendations regarding shareh6lding, ~  and teclihical 
training of IndiaI1s, apply in this case; and 

(f) whether Government haw .. considered if. ~  .. is· in th,e':' best 
interests of India thiit a company, holding concesBiPJ;w, 
should withhold' the opportunity for holding· ordinary shares 
from the public in hdia? 

TJlcfKOn01Uable Sir Jame. Grigg: (a) ~  

(b) Yes. 
(c) Purticulars of the concession are adequately summarized in ~ 

prospectus to which the Honourable Member has referred. 

(d) The Government of India have agreed to the transfer of these 
benefits to the new company. 

(e) and (n. This ('ase falls under paragraph 80 of the External Capital 
Comi:iJ.ittee's Report. T ~ pa.t1agra.ph does not make epeciJic teC0m. 
mendations regarding the matters . mentioned by the Honourable' Mem. 
ber. I would, however, remind the Honourable Member that Imperial 
Chemical Industries (India) Limited gave certain undertakings as des· 
cribed by Mr. Raisman in the Council of State on the 80th March, 1936. 
So far as the offer of shares is concerned the undertaking hns been Rmply 
fulfilled and in Rny case 1 am entirely unable t.o agree that in this case 
an'. opportunity for holding ordinarv shares has been withheld from the 
public in India. -

For the rest Indian directors have been appointed and I have no doubt 
that the undertaking 8S to training and employing Indians will also be 
fulfilled. 

Mr.-T. S • .&vlD&ab1llDgam Obettiar: Ma,· I know wh.V this distinction 
is made against Indians? . 

The Honourable Sir lames GrIO: '!'here is no distinction. 

Mr. '1'. I. AvlDllhtlmpm 0"''''11': The Honourable Member' aid 
!.'Yes" in answer to parts (a) and (b). Part (a) asks whether the attentil>n 
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uf Government has been drawn to the restriotion that ordinary shares are 
not being offered in India or to Indians, except on condition that they 
take preference shares. 

The Honourable Sir Jam .. GrIg,: But. no ordinary shares have been 
offered to the public at all, except by way of options. 

JIr. T. S. AYbla,lblllngam Ohettlar: May I know whether they are 
offered to Europeans outside the country? 

. The Honourable Sir James Grigg: It is a public issue. Indians and 
. Europeans can equally subscribe. 

\ 

Mr. T. S. AvlnaahW1lgam OhetUar: What did my HonOUrable friend 
mean by saying .. yes"? 

The Honourable Sir Jame. Grigg: "That myattent.ion had been 
called to the prospeotus." 

JIr. T. S. AvlDuhillDgam Ohettiar: Are Government satisfied that ill 
the issue of shares there is no distinction between Europeans and Indiaos? 

The Honourable Sir Jame. Gria: It is a public issue of shares. The 
issue has been made in India, ~ it is open to any member of the public 
to subscribe. . 

lIr. T. S. A"tinaahiliDgUD Ohettiar: Under the same conditions? 

'The Honourable Sir Jame. Gri,,: Certainly. 

" SCHOLARSHIPB TO CADETS OF THE PRINCE OF WALES ROYAL INDIAN 
QOLLEGE, nEllRA DUN. 

1834. *Kr. Badrl Dutt Panele: (a) Will the Defence Secretary be 
please!i to st,ate how lUOy scholarships are grantEld to cadets of the Prince 
of Wales Roval Indian College, Debra Duo, by (1) the Government of 
India, (ii) Provincial Governments, and (iii) Indian States? 

(b) How are these scholarships distributed, and who distributes them 1 
(c) What is the r..mouot of each scholarship? 

JD'. O. M. G. Ogilvie: la), (b) and (c). I refer the.Honourable Member 
to paragraph 23·A and Appendix III of the RegulatioDs for the . College , 
a copy of which is in the Library. The Government of ~ PunJab pub-
lished a communique on the 18th February, 1988, regardmg the award 
by them of five soholarships at this College which are additional to those 
described in this Appendix. 

lI:r. T. S. AvlDuhllin,am Ohettlll':May I know ~  the (kivem-
meot of India propose to increase the number of BcholarsllJpl t.hat are to 
be given? 

lI1'. O. M. G. OaUvle: There ~~~ ~  at present;·(!ov-
eminent are meditating upon the nece&sity of. domg so. 
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Mr. T. B. AvlDubtJiu,&ID Ohettlar: May I know whether Government 
have considered the advisability of distributing these scholarships to some of the other provinces which are not represented on that institution? 

Mr. O ••• G. Ogilvie: The scholarships are only eligible to the sons of 
persons who have served in the regular forces. It, therefore, does some-
what limit the numbers for certain provinces. 

Bardai' -&DIal SiDgh: May I know if the schoJarships made available 
by the Government of India are also open to the States subjects? 

Mr. O ••• G. Ogilvie: I am not absolutely certain, but my opinion is, 
yes. 
• Sardar ~  BlJlIh: May I know if scholarships made available by 
the Indian States can be given to British Indian subj('cte also? 

JI1'. O ••. G. Oplvie: I believe so. 
Kr. T. B. AvlnaahlllDgam Ohetllar: In view of the fact that men of 

some of the other provinces have not been taken into the army till now, 
are Government aware that such a condition as is mentioned is really 
acting as I!o bar on other l)eople joiuing the orlDY? 

JIr. O ••• G. 0Rlhie: I t.hink thstie a matter of opinion. 

80ALES 01' PAY AND GRADES OF CLEBKS '01' THE ROYAL INDIAN ABXY SERVICE 
, CORPS. 

~  ·Bhat. Parma Hand: (a) Will the Defence Secretary be pleased 
to state whether it is a fact: ' 

(i) that the scales of pay and grades sanctioned in 1916 for clerke 
of the Supply Rnd Transport Corps (now Royal Indian Army 
Service CorJls) were: 
Head Assistant-Rs. 250-10-800 per mensem; 
1st Grade Clerks-Ra. 180--8-220 per menBem; 
2nd Grade Clerks-Rs. 130-6-160 per mensem; 
8rd Grade Clerks· "'-Rs. 100-4-120 per mensem; 
4th Grade Clerks-Rs. 70-4-90 per mensem j 
5th Grade Clerks-Rl. 40-4-60 per mensem; 
6th Grade Clerks-Rs. 30 fixed; Qnd 

{ii) that it was: with the sole object of giving clerks of the Royal 
Indian Army Servioe Corps better rates of pay commensurate 
with increased cost of living caused by the Great War (as was 
done in the ,case of other Departments) that the above scales 
and grades were revised in 1923 as under: 

(i) Upper Division-Rs. 125-10-825-25/2-875 per mensem; 
(ii) Lower Division-Rs. 50-4-90-8-150 per mensem? 

(b) If the reply to part (a) (i) and (ii) be in the affirmative will Gov-
-ernment please (i) demonstrate how it is possible for n clerk to reach up 
to the maximum of Re. 375 before he retires from the service on com-
pleting 55 years .of oge? 

tThe answer to thi, queation placed on the table, t,he qU8ltiODel' beiDg abHDt. 
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(c) Will the lL.>nourable Member please state whether, ~ tlietiine.of 
fixing these scales, this long period of about ~~ years requIred to reach 
the maximum of Rs. 875 out of the total retl1'lng age of 55 years was 
taken into considHation, nnd if so, what was then the intention under-
lying the fixation' of this maximum? 

1Ir. O. X. G. Ogilvie: (8) (i) Yes. 
(a) (ii) Yes, to improve the then existing rates. 
(b) nnd (0). I refer the HonoUl'able Member tc. the reply given on the 

26th January, 1932, by Army Secretary to part (b) (i) of his starred 
question No. 41. 

\ 
SCALES OF PAY AND GRADES OJ' CLEBKS OP mE ROYAL lNDIAN'AltMY SEkVICF. 

CORPS. 

+1886. *Bhai Parma Nand: (a) Will the Defence Secretary be pleased 
to Atate whether it is a fact that: 

.. '.' . ·f r' 
(i) none of the Royal Indian Army S ~  Corps' ~ ~  ' ~  a,nd 

A. T.) who retired on superannuatIon, or ~~ ~~ I ~  
during the last 12 years could reach the maXImum pay laid 
down for them (vis., Rs. 875) or even thereabojJts; 

(ii) representations submitted from time to time since 192&: both 
by individuals and by the Royal Indian Army Service Corps 
Civilian Association, requesting readjustment of grades with 
n view to m!l.king the maximum reachable ~ the serving 
clerks affected thereby, have not so far met With success; 

(iii) tht: memorial submitted by the Royal Indian ~  . ~  
Corps Civilian Association to His Excellency the Viceroy and 
Governor Gp.neral in India on the 8th September, 1984, was 
turned down; 

(iv) a subsequent memorial submitted by the Royal Indian Army 
Service Corps Civilian Association addressed to the Secre-
tary of State for India in Council on the 22nd August, 1985, 
Wll6 withheld by the Government of India; aod 

(v) the Royal Indian Army Service Corps Civilian Association has 
submitted 11 further representation to the Government of 
India on the 11 th Jan uary last? 

(b) If the replies to part (a) (i) to (v) above be ill the affirmative, 
will Government state what action thev are takinO' to meet the demand 
of the Royal Indian Army .Servtice CO:oPs Civilisno Association, which as 
to the effect that Government should make the maximum grade of 
Rs. 375, which Government laid down for them, reachable to those 
affected? If no action is being taken, why not? 

Ill. O. Il. G. Ogilvie: (a) aod (b). I am collecting the information 
8skecl for in clause (i) of part (a) of the question and will lav it on the 
table in due course. As regards the other parts. I refer the Honourable 
Member to my reply to parts (b) to (g) of starred question No. 1287 
asked by Sardar Bant Singh on the 7th April, 1988. 

Ill. Prtlldent (The Honourable Sir Abdul' Rahim): Mr. Abdul Qaiyfun. 
tne anlWer to tht. queeiiOD plaeed on the taMe, the queitionei- ti8iBg" ~ --
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', •. J") 

'. .Mr. Abd,a1 Qalyum: Sir, l wish tornake a short statement As two-
~  ,of my question has been over-ruled by the G ~ ~  a.s a. 
protest I refuse to. put the other portion, and I protest agamst the 8l'tlon 
of the Governor General . . . 

Mr. President (The Honourable Sir Abdur Rahim): ~ order. The-
Honourable Member cannot criticize the conduct of the Governor General. 

:Mr. Abdul QaiJWll: Sir, the Governor General has over-ruled all my 
questions and . . . 

JIr. Pre81dent (The Honourable Sir Abdur Rahim): I cannot help it. 
The Honourllble Member knows very well t.hat under the rules he cannot 
criticize the a.ction of the Governor General. . 

JO'. AbdUl Qaiyum: Sir, if I cannot protest, how am I to bring my-
protest to the notiC'c of the _ Governor Genl;!ral? 

•• Prea{dent (The HOllOlirable Sir Abdur Hahim): That the Honour-
able Member must find out for himself. 

111'. AbdUl QaIyam: Sir, I protest. 

tia87.* 

DBsmA.BILITY 01' OI'ElmiG TBNDBBS INVIRD lJ'y THE Dml'CrOJi of CON-
TRAO'l'S IN THE PRESBNCB OJ' THB TBNDDBBS. 

1888. *sardJ !lUl,&! Sbilh:: Will the Defence Secretary ~  
(a) whether it is a fact ~  te?ders. invited by. the. ~  of 

Contracts are not opened IIi the presence of the tenderers;. 
if- 80, why; and 

(b) whether Government are prepared to order that all tenders 
received in the Office of the Direotor of Contracts are opened 
in the' presence of tenderers; if not, why not? 

~ O •• : G. Ogilvie: (a) Yes. The reason is that "contract prices"-
are normally regarded os strictly cOllfidl'llti81. 

(b) No, for the ~  given in reply to part (a). 

REORGANISATION IN THE MASTBB GBNEBAL 01' THE OBDli"NCB BlUNCK AND .. 
DBsnuBILITY OJ' AJrULGAJUTION OJ' THE INDIAN STOBES DEPARTMENT' 
A.ND TIlE CoNTlU.CTS DmEOTOBA.TB. 

1339. *Sardar JlBDgal S1qh: Will the Defence Secretary please state: 

II 

(8) whether it is 8 fact that the Master General of the Ordnance 
Branch has been reorganised resulting ~  the decrease of 
Indian ~  staff ,and ~  of the European officera-
a,nd ,staff; ~ so •. what nre the special reasons f()r thi&; and 

tTbe queBtion wal Dot put by the queitiOner. 
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(b) whether Government have considered or Rre prepared to 
consider the possibilitieR of the amalgamation of the Indian 
Stores Department and the Contracts Directorate which are 
performing identical functions. vis.. Purchase of Stores for 
the Government; if not. why not? 

JIr. O. II, Q. Ogilvie: (a) I refer the Honourable Member to my reply 
"to starred question No. 554 asked by Mr. K. S. Gupta on the 1st March, 
1988, to which I have nothing to add. 

(b) I refer the Honourable Member to the replies given in this House 
·to questions Nos. 1007 and 1119 on the 28th Maroh, 1985. The position 
was reviewed recently and Government are not prepared to make any 
change in the existing system. \ 

INOONVENIENCE TO THE MutawaUie& IN PREPARING A.ND FILING, ACCOUNTS 
UNDER SEOTION 5 OF ACT XLII OF 1923. 

1840. *QU1 Muhammad Ahmad Kazml: (a) Will the Hop-ourable the 
Home Member be pleased to state whether Government are aware of the 
great inoonvenience to the Mutawallie8 in preparing and filing aocounts 
within three months of 31st March each yenr, under tlection5 of· Act 
XLII of 1923, as by that time the full accounts of the agricultural year 
oannot be included in the accounts? 

(b) Have Government considered the advisability of legislating for 
·extending the period of filing the acoounts up to the month of September, 
when the accounts of the whole agricultural year can easily be shown and 
properly checked-wak! lands being mostly agricultllrnl lands? 

'l'Ile HODOvible JIr. B,II. l[azwell: (a) GOt'emment are not aware 
that any inconvenience has been caused. I would invite the Honom'able 
Member's attention to the proviso to section I) of the Act. 

(b) No. This is a matter which concerns Provincial Governments. 
QUI Muhammad Ahmad Kumi: Does the Honourable Member know 

that the rabi crop finishes by the 30th June every year in 8011 plaoes in 
India? 

TIle HODourable JIr. 11.. K. lIuweU: I have no expert knowledge but 
I am prepared to take the Honourable Member's word for it. 

Qui Kuhammad Ahmad Italmi: The proviso, Sir. is meant only for 
-exceptional cil'cumstances and, as a general rule, because the aceounts of 
the rabi crop cannot be ready before the 80th J'une. Will Government 
consider the advisability of extending that period, because it does not follow 
the f\nancial year of the Government of India? 

'l'Ile HODOvable JIr. :B.. II. Kowell: I have already answered that in 
ftl&tion to clause (b) of the question. It is a matter which concerns 
Provincial Governments. 

BAN ON THE PUBLICATION" RUSSIA TO.DAY". 
tIS4!. ·Prof, •• Q, Banga: Will the Honourable the Home Member 

be pleased to state: 
(a) if Government have recently received any communication from 

the Managing Director of the Hindustan Publishing Company, 
tThe answer to this question plRt't'd On the table, the queationer being abient. 
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Raj ahm undry • requesting them to() exempt the publication. 
"Russia To-day", issued by the "British Section of the· 
Friends of the Soviet Union", from. the purview of the 
notification of the Government of India, Finance Department, 
(Central Revenues) No. 61 Customs, dated 10th September. 
1982; and 

(b) whether Government are prepared to consider the advisability 
of exempting it from the purview of the said notification? 

fte Honourable 1Ir. B ••• IluwtU: (a.) Yes. 

(b) Government see no reason to do 80. 

FLOTATION OF A JOINT STOOK CoMPANY TO EXPLOIT THE MINERAL 
RESOURCES IN THE PuNJAB. 

1842. ·Mr. Thiramala Bao: (a) Will the ~  the Finance-
Member please state if he is aware that a. joint stock company has recently 
been floated in India by the Imperial Chemical Industries, Limited, to. 
exploit the mineral resources in the Punjab? 

(b) Is there any condition imposed on the company that a substantial 
portion of the capital should be thrown open for subscription by the-
nationals of this country? • . 

(c) Is there any condition imposed on the company that technical 
knowledge should be imparted to the youth of this country? 

The HODOurable Sir .Tames Grigg: The attention of the Honourable-
Member is invited to the reply which I have just given to Mr. Manu 
t:)ubedar's question No. 1333. 

FINANCIAL POSITION OF THE IMPERIAL CHEMICAL INDUSTIUES,. LIMITBD. 

1343. ·Mr. Thirum&la Bao: (a) Will the Honourable the Finance 
Member please state if the attention of Government has been drawn to 
an article published in the Free Pres8 Journal of Bombay, dated the-
20th March, 1938, regarding the financial position of the Imperial Chemical 
Industries, Limited? 

(b) Has the attention of Government been drawn to the facts men-
tioned therein that the overdraft of about £500,000 enjoyed by Lew 
:McGowan, President of the Imperial Chemical Industries, in the Midland 
Bank was closed and the securities sold in the open market to realise the 
oveI:draft and that the realisation fell short of the amount due by about 
.£OO,OOO? 

(c) Are Government aware that the affairs of the Imperial Chemical 
Industries are in a state of controversial discussion and reorganisation? 

t d) Do Government propose to review the situation and revise the very 
favourable and monopolistic terms given to the above company to exploit 
the mineral resources of India? 

The Hoa.ourable Sir lam .. GrIg,: (a) and (b) Government have seen 
the article. 

(0) No. 
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(d) Government see no reason to review or revise 
agreement ~~  ,into, with ,the Company in 1936 . 
. ,' :, .,., -..... ..!., .1' J., I ..... : 

lit. ~  ~  Sir, I am not able to follow 
Membef'II'sDswer to" a,t (0)." ' 

~  " f_t" j ~  

The Hcmourab1e Sir Jamll Grtu: I said, "no". 
" '. 

[12TH APRIL 1988. 

the terms of the 

the Honourable 
" 

Mr. IJ'IdramaIa 8&0: The Honourable Member said that "Government 
.bave seen the article". Then have they got no opinion upon it? Do 
they believe or disbelieve the conttintl"mentfoned in",that uticrl.e'?'·' 

TIle Honourable Sir Jame. QrlO: I have no means of',forming an 
opinion; in any case I do not see the relevancy of the article to the 
~  the Honourable Member is' asking. 

Mr. E. SanUluam: 1 wish to put question No. 1825 now, as I had to 
~  a' meeting' of' the Railway Standing Finance Committee; alid 'I was 

tate. 

BEOBUITMENT OF OFFIOEBS FOR THE NEW ESCORT VESSELS OF THE ROYAL 
., INDIAN NAVY. 

1825. ·Mr. E. SlDtbanam: Will the Defence Secretary please state: 

(a) whether any advertisement hn been made in Britain or India 
calling for officers for the new escort vessels to be added to the 
Royal Indian Navy; 

(b) what is the number of such officers who are to be recn-uited; and 

(0) whether any proportion will be aJlotted to ~  cadets who 
have got competency certificates? 

Mr. O. II. G. O,uvte: (a) Not yet. 
(b) So far as at present estimated. seven officers will ultimately be 

.requ,ired in addition to the present establishment. 

(c) It is probable that some of the additional vacancies will be oftered 
'lor competition amongst the "Dufterin" cadets. 

Mr. E. Santhanam: May I know if the public acivert.isement will be 
.made in India as well as in England? 

:Kr. O. II. G. O,uvte: Certamly, in both. 

Sardar Sant Singh: May I know if it is proposed to give any prefer-
'ence to the cadets from the "Dufferin" in making the appointments? 

IIr. O. II. G. oguvte: No. As a rule, certain vacancies are offered 
to the "Dufterin" for competition and those vacancies belong to the 
.. Dufferin" provided they can qualify. 

JIr. Abdul Qalyum: May I know if two escort vessels are being added? 

IIr. O .•• G., ~V  I~ is hoped in ~ to replace them all but 
,only one additional escort vessel is now required. We already have five 
:and we hope to have six. ' I 
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..z ~ ~  ~~~~ ~~ ~  ~~  .. ~ ~~  ~ ~ ~~  ,all ~  ~  
omcara neeIl'OID e  u enn ~ ( . .., . -
-11.',.\ ........ ,','_' • \ ": • .... . :' 

~ ~~~ ~~~I ~ .. ~  Yes, I should s.ay there ~  be the ~  

1Ir. E. SantlW1am: Will the Honourable Member kindly mention the 
~ ~~ ~ ~  ~ c0IlD:ected with the' "Dufferin" ~ AI  .' C 

.. ~ o, • ~  ~  ~~~  I ~  ~  ~ ~  to. what I ~  already 

Mr. M • ~ ~ A ~  ~  I ~~  ~ ~  the special 
qualifications whiCh are Il:ot to be found m the Dufferm cadets? 

.,.. 0 •...•• ,G. O&11"e: I cannot 8n!Jwer that ~  

Mr. T. S. Avtnaabtungam OheUiar: May I ask whehter the "DuRerin" 
cadets are qualified for these postAl? 
. I 

Mr. O. M. G. Ogllvll: No. The "DuRerin" cadets are trained for the 
Meroantile Marine. They are not qualified for postAl in the Royal Indian 
Navy and, if they pass the qualifying examination to the vacancies 
reserved for them, they have to undertgo training as much as other people. 

, Mr. A ~  ~  May I ask if necessary changes will be made in 
~  traming with a view to enable the "Dufferin" cadets to join 
tbese services? .  . 

111" O. M. G. Ogilvie: I am afraid I <'annot answer that. It is not my 
concern. 

S.HORT NOTICE QUESTIONS AND ANSWERS. 

(JOI.LBCTION OF SUBSORIPTION FOR THE LADY LINLITBGOW TUBEROULOSIS 

FuND. 

·Mr. :aam Barayan SiDp: Will the Honourable the Home Member 
be pleased to state: 

(a) whether a public subscription is being raised and realised in the 
.'. country for the . Lady Linlithgow's Tuberculosis Fund; 

(b) ~~ in the Delhi city the subscription is being collected by 
the police; 

(0) whether he is aware of the fact that the police, in collecting the 
said subscription, is using undue influence and is, in fact, 
foeibly extorting money from the people for the purpose; 

(d) whether he iR aware of the fact that this conduct of the police 
of Delhi has begun to be discussed and denounced by the 
people in public meetings held here and there in the several 
wards of the city; and 

(e) if the answers to parts (a) to (d) above be in the affirmative, 
whether he has considered the desirability of immediately 
stopping this practice of public subscription being TBised and 
realised by the official agency, specially by the police, as now 
prevailing in the old city of Delhi? 
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Thl Honourable Ill. B ••• MuweU: (a) to (e). Neither. the polioe nor 
any other officials in Delhi City have been authorised to cOllect subscrip-
tiona from the public for the Tuberoulosis Fund. Nor has $Jly such 
practioe come to the notice of the ~  Certain allegations that 
subscriptions were being collected by the pohce have been made at meet-
ings in Delhi, but no specific cases have been quoted, and the s»egations 
have not been substantiated. I may, however, mention that .the police 
were authorised to sell tickets for the Tattoo held on the 5th and 6th April 
in which they were taking part. No question of ~  ~  ~  

arises in this connection since the demand for tioketa was luoh that .... 
the available seats could have been sold several times ~  

ORDERS ABOUT THB Un oj. XB' E G ~ - . "-

·1Il • .Akh11 Olumdra DaUa: (a) Will the Honourable the. I~  

Member be pleased to state what definite orders have been iasued'il. to 
the use of XB engines? ::: \ ~ ~ 

(b) Have definite  orders been issued as to their use specially on the 
mail and passenger trains, and if so, under wh4t .. ~  H tip. speed ? 
(c) Have Government oonsidered the ad:visability of discOntinuing the 

use of XB engines on the mail and paB$enger trains until the expert com-
mittee has reported? 

The Honourabll Sir 'l'homas Stewart: (a) and (b). The ~  Board 
have issued instructions to railway administrations that tbespeed of XB 
class engines should be restricted to an absolute maximum of 45 miles 
per hour over any section where track distortion attributable to actual 
hunting or tendency to hunt of these engines has -been experienced within 
the last 12 months. The Railway Board have made it clear to railway 
administrations that by "absolute maximum speed" they mean the 
highest speed that would be recorded on an engine fitted with a speed 
recorder at any point on the run. In addition, in connection with the 
running of XB type engines the following instructions will be -in force 
pending further orders: 

"If in the driver's opinion, the running of IIiIk engine is in any way 
abnormal, the full circumstances must be reported 'to . the 
Loco Foreman. The Loco Foreman will be required to 
report the matter to his Power Officer with a view to obtain-
ing his permission to put the engine back into service." 

Railwav administrations have been instructed to forward to the Senior 
Governmoot Inspector of their railway, to the Railway Board, and th.e 
Chief Controller of Standardisation, a quarterly statement of abnormal 
occurrences such as track distortion attributable to the oscillation of loco-
motives. The information Bctually called for is 9.S follows: ~  of 
occurrence (section and mileage), weight and section of rail. type and 
number of sleepers, formation and banast, the report to be accompanied 
by the remarks of the Chief Engineer and the Head of Department res-
ponsible for the operation of the locomotives. Instructions have also been 
issued to fit these locomotives with the German State Railways draft 
gear between the engine. and tender and damping devices on the bogie and 
traihng truck slides which have the effect of reducing hunting. 

(c) No; but XB locomotives have not been running on mail trains on 
the East Indian Railway for several years and they have recently been 
withdrawn from mail train service on the Eastern Bengal Railway. 
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lit. ~  Datta: Is it not a fact that one of these engines 
was ~ in an accident in February, 1929, and that in ~  
of thiiaccident and of the unsatisfactol'Y behaviour of these engines, they 
were withdrawn in June, 1:929, from the passenger serVice?' '" , 

The Honourable 8tr ThomU lnIWart: I submit, Sir, tbat that ~  
does not arise out of my answer. .' 

Kr. Abdul QalJum: In view of the tin.dingthatthe speed c!loJ.!Pot be 
oorrectly determined and there may be' a difference of' ten miles eith.er 
way, do Government consider it safe to employ these engines for passenger 
traffic at all? It has been found by the Court that there may be a mistake 
of ten miles in the speed of the engines. 

fte HOIlO1Uable Sir TboJllll ,'ewart: Sir, if 1;he Honourable Member 
will read my answer with some' attention, he wilt'· understand that the 45 
miles an boul' that I mentioned is not the average speed but the absolute 
maximum speed that can be attained by these engines. 

JIr. Abdul Qliyum: But the Court found that, while the driver may 
think that the speed is 45 miles an hour, it may, in fact, be 50 or 55 
miles an hour. 

TIle Hcmourable Sir Tbomas Stewart: The speed error th"t may be 
made by the driver is five mfles per hour, and, if it has been laid down 
that the maximum speed attainable should not be' greater than 45 miles 
an hour, it follows that tbe railway administration will have to work 
to a programme of something like an average speed of 40 miles an ~ ~  

Kr. Saml VlDcatachelam 0Iletty: Do the Government'eXpect tOrec8.ive 
from the railway administration a revisedtime-sbeet as a oonlUlquence 
of this order?' .' . 

The Honourable Sir Tllomas Ste"art: I do not know what the Honour-
able Membel' means by suggeating that we should receive time-sheets, but 
I presume that if the time tables require alteration by reason of these 
orders, they will be revised .. 

Kr. Badri ])at, Padel MaT I knbwhow manv XB engines there are 
at present? • . 

The Honourable Sir 'l'bOJllll Stewart: 99. 

Lteut.-Oolonel Sir Henry Gidney: Will the Honourable Member kindly 
. say whether it is not possible to ~  speedometers to these. XB engines? 

TIle Honourable Sir Thomu Stewart: I should require notice of that 
question. 

Lleut.-Ool.tl Sir HtIlI'J Gidney: Will the Honourable Member inform 
this House wh.ether in view of the fact that thfB. accident haR been traced 
to the XB type of engine used and in view ,,1';0 <if thp : fact that many 

,) previous accidents have taken place ~  this type IQf engine ~ fpr ~  

1" 
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many aubordinates have been punished, an inquiry ~~  all 
these past accidents and the punishments given to the . • ,s with· 
drawn and compensation given to all of them? ' 

"l'ILe Honourable Sir '1'homaa Stewart: ~  it is proposed that there· 
should be an enquiry int.o the use, the ~~  and the continued purchase-
policy in regard to XB engines. 

Mr. AkhIl. OhaDdra Datla: With reference to part (c), may I know if the-
order ,that was passed .on a fonner occasion, in consequence of an accident. 
in 1929, namely, the order of withdrawing these enginesirom the fast, 
passenger service, will be given effect to on the present oc<tasion also, at 
all events until a report is obtained from the expert committee? 

The Honourable Sir 'l"homas Stewart: No, Sir. The answer I have-
given represents the considered decision of the Government of India. 

1Ir. Abdul Qa1yum: Will the Government put a distinguishing mark on. 
these XB engines so as to warn people that the engine which h)J.nts is 
actually being used on the track? ' 

The Honourable Sir Thomas Stewart: No, Sir. 

Sir Abdul H&lim Ghumavt: In his report, the Honourable M,r. Justice 
Thom has suggested the institution of a thorough searclimg and independ-
ent enquiry, while the Government Resolution refers to the appointment, 
of an expert independent committee. Can the Honourable Member for' 
C.ommuuications give this Honourable House an idea as to the constitution. 
of this ~  ? 

'!'he Honourable Sir Thomas Stewart: That quest!ion, 1 submit, does-
not arise out of the answer I have given. 

Mr. Sam1 Vencatachelam Ohetty: Are not Government, aware that the 
present timings were based upon the speed for which 45 miles were nO,t the 
absolute maximum? -

TIle Honourable Sir Thomas Stewart: I am not 80 aware. 

Ilr. S. Satyamurtl: Will the Govemmoot pleaa8 state the reaapns why 
they will not withdraw these engines from passenger trains, at least on the 
tracks on which there has been hunting during the last twelve months? 

The Honoura.ble Sir Thomas Stewan: If I may read aD extract from-
the repart. it will explain why not. Mr. Justice Thom in para. 106 of his, 
report says: . 

"There is nothing in the evidence to justify the conclusion that the-
~  at the site of thea.ccident would have been distorted by 
an engine running steadily ot' by an XB engine runnling at 45-
miles an hour." 

U is on the baBis of that statement of Mr. Justice Thom that we have fixed' 
the ab8()lute maximum of 46 miles an hour. 



SHORT NOTIOB QUBSTIONS AND ANSWBRS. 

Mr. S. BMJamant: May I know the reason why the Government want 
to experiment with human lives aQd why they should not err on the side 
of caution? Do the Government want to 'wait for another acoident Bnd 
then fix 40 miles? Nobody expected this accident at even 45 miles. I am 

" wiilg the'r8$8on why Government will not err on the side J>fcaution, in 
the inteJ,'ests of human safety and withdraw the engines altogether from 
passenger trains, although the Honourable Mr. Justice Thorn has said that 
there is no evidence on record to show that at 45 miles, the track could Dot 
be hunted. It seems to me ~ it is playing with human lives.. I should 
like to know why the Government should Dot withdraw these engines 
altogether from pasSenger trains. 

The Honourable Sir ftomu Stewart: Beoause they are not by any 
mE'ans convinced that the Honourable Member's suggestion is true. If he 
were to read the report he will, I think, find that the 'Government Inspector 
recommended that 50 miles an hour was a perfectly safe speed for the sec-
tion where the accident occurred. ' 

Lieut.-Colonel Sir Benry Gidney: In 'View of the fact. that the HOTern-
ment do not desire to withdraw these engines, will the Honourable Member 
tell this House whether that deC'ision is not due to the f80t that there is a 
paucit,y of engines in the East Indian Railway, 8S in mos.t other railways, 
including the G!'eat Indian Penimmla and which the judgment disclosed 
existed at that time in the Jha-iha Engine Shed? ' 

fte Honourable Sir Thomu Stewart: No. Stt· 

Mr .•••. .J0Ihl: In view of the importance of human safety, will t.he 
Government consider the ~  of making the Safety Inspeotors inde-
pendAnt of the Railway Board? 

The BODour.ble Sir TIIoJDU Stewart: I submit that que&tiondoes not 
arise. 

Mr. Pruident (The Honourable Sir Abdur Rahim): I thiinlt the House 
will have a full opportunity of discussing this matter later on, and I think 
at; present there cannot be any further useful discu88ion. 

VNSTARUED QUESTIONS AND A S E ~ . 

. RBLEASE OF HAVILDAR MAJOR CHANDRA. SINGH OJ' THE PE8.B.A.WAR COURT 
MARTIAL. 

184. Mr. Badri Dutt 'Panda: (0) Is the Defence Secretary aware that 
all political prisoners in the United Provinces haVtI been released by the 
Honourable Premier with the exception of Havildar Major Chandra Singh 
of the Peshawar Court Martial, who is imprisoned in the Naini Central 
Prison, Allahabad? 

(b) Is the Defence Secretary aware that on being asked the reason for 
his non-release, the Honourable M'inister in charge of Prisons informed me 
that he is the prisoner of His Excellency the Defence Member, who can 
only order his release? 

(c) Is it the intention of His Excellency the Defenoe Member to 
release him as asked for by the Garhwali people in their resolutioo on the 

.t 
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20th March. 1988. at the All·India Hill People's Federation. published in 
the Hindustan Times of the 22nd March. 1988. demanding the release of 
tIPs prisoner? ' 

"Mr: 0.; •• 0. 0iDvle: (a) E:I:-Company Qul!l'termallter HavUdar Ohutlar 
Si.gh is Qot a political pri80ner. He ~  conncted of mutiny under the 
Iadian Army Act by a General Court Martial. ' 

db) No. 
(c) 'I have nothing to add eto' my ~  to previous ~  No. 48 

of 24th' August. 1987 and No. 165 of 7th : ~  19DC1., asked by the 
- Honourable Member on the same subject. 

, USB 0., THE PBoVISIONS 01' THE .AM&NDJONT To TIlE LAND ClTSTOlllSAO'1'. 
1924. 

185. Kr. Jl&Du Subedar: (8) Will the Honourable the Finance Member 
please state if Government have made any use of the provisions of the 

. amendment to the Land Customs Act, 1924, passed bv this House in 
)'ebru&ry,l987? . 

(b) If 80. where? 
(0) Have any notifications been issued under this Act? 

1Ir. A. B. Lloyd: (a), (b) and (c). Since February, 1987, the provisions 
of the Land Customs Act. 1924, have been utilised mainly to enable noti· 
ficat,ions to be issued under th'is 'Act in replacement of &imilar noti.Dcationll 
under the Bombay Land Customs Act of 1857 which were in force until the 
latter Act was repealed. These notifications related to Kathiawar,.. Cutch 

'ed 'Gambay. 

AProINTJIENT OJ>' THE BRITISH SUPERINTENDENT IN THE SUPPLY AND TRANS-
, PORT BRANCH OF A' ColllHAND HEADQUARTBBS. . 

186. Bbai Parma lIand: (a) Will the Defence Sel'retary be pleased to 
st.ate whether it is a fact that· .. . 

" .. .. 
(i) British other ranks of the Royal Indian Army Service Corps are 

at present employed as _ Office Superintendents in the Supply 
Ilnd Transport Branch of a Command Headquarters which 
consists entirely of Indian clerks; .. 

(ii) normally the senior Indian clerk in the Supply and Transport 
Branch of a Command Headquarters is designated as Head 
Assistant, but the duties and functions of the appointment of 
the Head Clerk are, in practice, performed by, the British 
Superintendent; and :' 

(iii) Government are aware that the Indian clerks of. the' Royal 
Indian Army Service Corps have strong feelings I~  the 
policy of employing British other rank:s as Office Superinten-
dent in the Supply and TriinsPOrt· Branch of a ~  

. Headquarters, and that they hav!'! expressed this ~  
through resolutions passed at the several Annual ~  
of the Royal Indian Army Service Gorps Civilian ~  

• (b) If,the reply to' part (8) (1) to" ~  ~ ~  affinnative., will do vern· 
~ state whether they are prepared to consider the question of doing 
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alVa1 with the appoiJatment of the British Superintendent in the Supply 
and Transport Branch of a Command Headquarters, and' allow the Indian 
Head A~  to function as Office SupetintendelJ1" If not, why not? 

'Mr., O. JI. Q. OgUvie: (a) (i). Yes, 
(ii) The senior Indian clerk is usually designatt'd be8d S ~  .. He is 

in charge of one of the several sections in the ~ of the ~  Director, 
of Supplies and Transport, Command. The British Superwtendent, who. 
lA' :uRually 8 senior man, supervises the work of the whole office. 

{iii) Government are aware of a resolution passed by the R. I. A. S. C: 
Civilian Association in 1929. 

(b) It is intended that British Superintendents will "be replaced hI 
Indian Superintendents in due course. 

EMPLOYMENT OF INDIAN CL1mKB OJ' THE ROYAL INDIAN ARMY SlilBVIClil Oo:u" 
IN CLERIOAL POSITIONS OF TBURT AND RESPONSIBILITY. 

187. Bhal. Parma :Nand: (8) Will the Defence Se('reiary be pleased to 
state whether it is a fact that; , . 

(i) British other ranks of the Royal Indian Army Service Corps 'are 
at present employed on clerical duties connected with mobili· 
zation, etc., in the Supply,and Transport Branohea at Com-
mand and District lieadqullrters, in Headquarters, Mainten-
ance Group (M. T.) aad in the Royal Indian Army Service 
Corps Records Offices; 

(ii) the Government are Rware that a feeling of discontentment pre-
vails a.mongst clerkS of the Royal Indian Army Service Corps 
on the above flccouat, as the withholding from them of the 
clerical work of the nature referred to is regarded by them a8 
a slur on their efficiency and integrity; 

(iii) the Royal Indian Army Service Corps Civilian Association has 
~  a representation to the Army Headquarters on this 

subJect; 
(iv) the Royal Indian Army Service Corps clerks have signed the 

Official Secrets Act; and 
(v) the accepted policy of Government ~  to eliminate gradually the 

British other rank establishment of the Roval Indian Army 
Service Corps 8S the present incumbents are wasted out? • 

(b) If the reply to part (a) (i) to (v) be in the affirmative, will Govern-
ment please state whether in view of their policy of Indianisation, they 
propose to take early steps with the object of employing Indian clerks of 
tlie Royal Indian Army Servioe Corps in clerical positions of trust and 
responsibility of the nature referred to above? If not" why not? 

Mr. O. X. G. Ogilvie: (a) (i). Yes. 
(ii) No. 
(iii) No. 
(i\') Yes. 
(v) Yes; and to replace them by Indian Warrant Officers. 
(b) Indian clerks are already employed on positions of trust and 

reaponsiblility. British Other Ranks are also employed because they pos-
861111 technical and prac.tical experience which Indian civilian clerks generally 
do not. 
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SALA.BI'BS 01' THB NON-GAZB'l'TED STAFF OF THE INOOJOl-TAX DBP.d'l'MUI' 
IN THE M.ullUS PBBRIDENOY. 

188. Kr. E. S. Gupta: (a) Will the Honourable the Finance Member 
please state whether it is a fact that the salaries of the· non-gazetted naif 
of the Income-tax Department in the Madras Presid-ency are fixed accord-
ing to the provincial scales, whereas other Departments, such as, Postal, 
Telegraph, Customs, etc., are having Imperial scales which are much 
higher than the provincial scales? If so, why is there this differentiation 
or discrimination? 

(b) Is the Honourable Member aware that the staff of the Income-tax 
" Department has to live in district headquarters. where life is costlier thaD 
in the interior parts of the districts? 

(c) In view of the Income-tax Department growing frOIrl"day to day, 
does the Honourable Member see that the aspirations of ~ who joined 
t.be Department a8 clerks at the beginning Bre satisfied by gi1:ing them 
pl'Qper grades ~  promotions? If not, why not? 

(d) Is it a fact that the scales and salaries of the gazetted officers in 
the Department is uniform throughout India? 

fte Honourable Sir .Tamil Grtu: (a) The information is being collected 
and will be laid on the table in due course. 

(b) I am pn"pared to take it from the Honourable Member that what 
he says is correct. 

(c) ~  cl.erk.s in the Income-tax Department have already got proper 
grades In their bne and get deserved promotion in due course. 

~  Yes, so far as revised scales are concerned. 

'GRIBVANCiB 01' THE NON.G.A!ETTtb S'l'AFJ' OF THE INCOME·TAX DEPART-
MENT IN THE MADRAS PRESIDENCY. 

189. IIr. X. S. Gupta: (a) Will the Honourable the Finance Member 
please state if it is Ii fact that the departmental examinatioDs are not 
thrown opel! to all the members of the non.gazetted stnff of the In,come-
tax Department as it is the case in other Government Departments? If 

'"so, is the Honourable Member prepared to see that talented peoplc among 
\the wmbordin"ate staff are also encouraged by permitting them to compete 
"Rnd enjoy the privilege of higher service? 

(b) Is the Honourable Member aware that some of the Income·tax 
offices in the Madras Presidency work on Sundays and other public holi-
days? If so, will he put an end to this bad practice of overworking the 
staff and preventing them from enjoyment of legitimate rest? 

(c) Is it a fact that the character roUs are Flealed books which do not 
give any opportunity for the subordinate staff to defend themselves or to 
rectify the defects pointed out by their superiors? If so, will the Honour-
able Member see that permission is granted for periodical reference of the 
Rolls by the subordinate stoff? 

(d) Is t,he Honourable Member aware that an allowance of Re. 10 per 
mensem was allowed to the typists of the" advance grade in the Income-
tax Department since the year 1929? If so, what is the realon for its 
withdrawal since 1987 in the Madras Presidency?" Will the Honourable 
Member see to its continuance with retrospective effect to satisfy the ends 
of justice? 
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Mr. A. B. Lloyd: (a) The departmental examinations are not open to 
~  members of the non-gazetted staff of the Income-tax Department but 
~  Commissioner of Income-tax can allow any member of his staff, wbom 
-he considers fit, to sit for them. The Government of India do not consider 
it necessary to alter the exiilting practice. 

(b) No. The ~  part of the question does not arise. 
(c) Their character rolls are not shown to the subordinate staff nor is it 

intended to show them in future. The defects of the subordinate staff are 
brought sufficiently to their notice in the ooiJrse of their work. 

(d) An allowance of Rs. 10 per mensem was sanctioned for typists With 
-advanced qualifications employed in Income-tax Officer's offices in the 
Income-tax Department, Madras, at the time oi the creation of a ~ 

contained Inoome-tax Department in that Province in ~  It was extend-
ed to the typists employed in the offices of the Commissioner and Assistant 
-Commissioners of Income-tax ~  the Madras Presidenoy in 1925. The 
allowance was stopped in 1929 for 'new entrants' and in the case of the 
men then in service who had not passed the higher grade examination in 
typewriting upto that time. As it had been sanctioned by the Government 
·of India following the practice of the Local Government, it was ~  

ed when the Local Government wjthdrew it in the case of the typists 
employed under them. Government do not propose to revive this 
allowance. 

GBIEVANOES 011' THE NON-GAZE'rl'ED STAlI'lI' OJ' THE INOOJrlE-TAX DEPART· 

MENT IN TId: M ADB,AS PRESIDENOY. 
190. Kr. 1[. S. Gupta: (a) 'Will the Honourable the Finance Member 

please state if it is a fact that reports of the ~  Conferences of the Non·' 
gazetted' Officers Association of the Income-tax Department of the Madras 
Presidency, were submitted to the Honourable Member in charge of 
Finance for redress of their grievances? If so, what is the action taken, 
<>r proposed to be taken, to ameliorate the conditions of the subordinate 
staff of the Inco!l\e-tax Department? 

(b) Is the Honourable Member aware that there is deep discontent 
among non-gazetted staff of the Income-tax Department of the Madras 
Presidenoy due to direct reoruitment for higher posts in the Department? 
(c) Is it a. fact that the posts of Assistant Inspectors are to be created 

in the Department in the near future? .If so, ift the Honourable Member 
prepared' to see that these posts are filled in by duly qualffied existing sub. 
ordinates of the staff of the Department instead' of the usual recourse to 
.direct recruitment from among outsiders? 

(d) Is the Honourable Member lIo'Vare thAt the Commissioner and 
Assistant Commissioners of Income-tax of the Madras Presidency resort to 
oOomtnunal considerations at the time of confirmation of the postS of clerks, 
instead ofnt the time' of entertainn1ent? If so, is he prepared to take 
ilteps to stop this practice? 

'l'he Honourable Sir Jam .. GrlU: (a) Copies of the resolutiolls passed 
'ily the Associa.tion were submitted to the Central Board of Revenue. As 
I'egards the second ~  Government have sanctioned the grant of a convey-
anoe allowance of Rs. ~  per menaem to the Assistant Inaome-tax Officers 
in the 'Madras City. Other requests contained in t-b& resolutions were 
cCinsidered but the Government did 'not see their wav tosanetiOn ally of 
~~  ,. 
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(b) No_ 
(c) The question is under consideration but Government have not come-

to any final decision yet. As to the second part, the Government cannot. 
give any undertaking that the posts of Assistant Inspectors if sanctioned 
will be filled uy existing subordinate staff. The'ir olaims will, however, 
receive consideration at the hands of the Commissioner of Income·tax at 
the time of appoint,ment. 

(d) Tile iuformution is being ohtained and will be lwid 011 the table in 
dUt! courSl'. 

RBTBENOmcn PBRsoNNEr, OF THE lNCOM,B-TAX DEPARTMENT AND REGtILATJON" 
OF DRESS FOR THE NON.GAZETTED STAFF. 
.... \ 

191. JIr. K. I. Gupta: (a) Is the Honourable the Finance Member 
aware that several people who served the Income·tax Department.ior five 
or more years had to go out of office due to the abolition of lower incomes? 
If so, will he see that these ousted people ure ~  by the Department 
as and when vacancies occur, without any restriction on the question of 
age? 

(b) Is the Honourable Member aware that each Province has its own. 
regulations with regard to the non-gazetted staff? If so, will the Honourable 
Member instruct the respective Commissioners of Income-tax to freely 
adopt the regulations of dress for t.he subordinate staff existing in that 

~ Province to facilitate 1\ uniform privilege in dre88? 

ft, BoD01Uable Ii! 1&mII Gnu: (a) The answer to the first part is in 
the-affirmative. As to the second part, the Central Board of Revenue-
wrote to the COlllmissioners 0'1 Income-tax at the time that they should 
keep a record of the Dames of deserving discharged men with a view to 
their re-employment in future vacanoies that may occur in the Income-tax. 
DeparLment and tha.t the age limit should not be held aga.inst them too 
strictly. The Oommissioners were also asked to do anj'thing i,bey Muld t,o 
furthqr the clIse Of any such men who were trying to obtain employment ill' 
other Government departments. 

(b) The Honourllble Member is apparently referring to the regulations-
for supply of uniforms t<> inferior l:Iervunts. If so the Income-tax Depart-
ment; in ea.ch Province follows the same rules and scales of un'iforms as are 
preecribecl by the Provincial Governments for their inferior servants. 

STATEMENTS LAID ON THE TABLE. 
Information promi.ed it. reply to part (0) of "ndarred qUeition No. 'lS. 

asked. by Mr. D. K. JJahiri Ohavdhu1'1J, on the 10th September, 1937. 

SANCTION OF ADBQUATE S'TAFF 1"0R TUFo FORBIGN DEPABTIIBNT 01" TIDI-
CALOUTTA GENERAL POST OFFIOE. 

(c) The reluUe of the furt.her enquiriel promiaed .how that the arrear. in the-
Burma Foreign Ilone,. Order Section of the Calcutta General POBt Oftice were cleared 
by the 21st. of July, It!?. The work of the Section is now being kept. upto date by the-
existing sanctioned temporuy .taff' with the helJl of the auxiHarie. draWD ooaUiciDaU:r' 
from other Departmeute of t.he CalClltta GeneralPOIt OSee, wheD the .tate of work iDo 
the Foreign Iloney Order Section renders this necelllllry. 
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Inf0",",ation promiBed in ~ ~~  given. to la. BUl'lllem."ta'1l .que'tion, as1cld 
by Mr. B. Batyamurta In connection It"tlt ,tarred qu.st,on No. 666, on. .. 
21.t Bsptem.bu, ~ 

BUILDING OF -WAGONS \I'JlOJI"INDTAN MATERIAL IN INDIA. 

1. Number of ~S purchased from Indian wagon.building 
firms during 1986·37 • . • • . . • 1,093 

2. Number-of wagons m8Dut'at!tured in Railway Workshops 
during 1938·3T· . '. . . . . . • 240 

3. Number of wagons imported Crom abroad during 1936·87 512 

InJormauo7J.prQmiud ·in r.plyto,t.a",·u!VHtion No. 144, a,ked btl Barda,.. 
Sant Bingh on the 4th February, 1998. 

INOREASE IN THE WATER CHARGES IN NBW DBLHI. 
(a) Yee. 
(b) No. The SlLllctioned I'ate fOl' metered wa.ter l:onnectiona iB eight annal per 

1,000 gallon&. It iI., however, understood tilat the Delhi Municipal CommiUee- have. 
reduced this rate in certain caaee aad the lep1it,y of ~ aaROD it under considel'lil ,011 

(c) It is presumed that the Honourable Member refers to the charge menctoned,;-
in queat.iollJ NOB. B96 And 1025 asked by Maulan& . Sbaulat,t. Ali ADd Mr. 8. K. 
Hoamani, respectively. and the repliea to these questions laid on the table of tb4t· 
House on t.be 10th ~  ~  'rbe Committee intended to levy a minimum 
charge which is not the BUle thing as tEl ~  rate. 

(d) No. The financial pollition of the .'iew Delhi Mullicipal ComQlittee hu only:-. 
reoently been examined by the Financlal Adviser ta the Chief Commi.ioner and,. 
reviewed by the Chief Commissioner. -

(e) No. Government see no reaSOn to intervene. 

Information promiBBdin reply to BtarredquBBtion No. 890, aekBd by M"I .. 
N. M. ·Jo.hi on thB 16th FBbruaf'1/. 1938. 

PROVISION OF BOA,1U)Uf& AND LoDGING FAOILITIBS TO RBLIBVING STAPJ' Or-
TUE GRBAT INDIU PBIII'1N8ULA RAILWAY. 

(a) At. moat stations there is accommodation available either in rest houlell or in, 
roolDll in the station building. 

(b) No. Card paaaee were given to facilitate quick movemint to at&tiolll where .. 
t.itendance On reIief duty W&II requh·ed. : 

(c) and (f). Yes. 
(d) Yes, except in the CUt! of tt.al who are aent. to work at stations lell8 than 

five miles away from the headquarters statioDl, provided lIun.a.ble train Bel'Vicea exist. 
(e) The Agent states that the withdrawal has not created any new inoonvenience, 

nor hu it put the staff to any pecuniary lOll. 
. (g)Pa_ were being misused, e.g., utilised: 

(i) for journeyanot connected with railway work; 
(iiI to ltlave the .tation mor" frequently than W&I desirable thos ca.uing in·. 

conveDieoe and OODIiderably encroacLing on the periods of l'8IIt of the· 
pall holder. 

(h) The matter has been und .. inv8ltiption by the Great Indian PeniJl8ula Railway-' 
Adminiltra.t40n and C&181 of brdahip have baeD dealt with on their merita. .AI .... 
reeult of BUell inveatiptieu. IT card puse. have 10 far been reltored to cerfAda 
of the staff concerned. -
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BTATBIDIN'l'8 LAID ON TO TABLB. 

In/ormation promi.ea in reply to .""ea qUllti,", No. 430, aa1c.a b, Mr. 
O.M. Muthuranga Mudaliar on the ggna F.brua1'1/, 1988. 

ELBOTIUOITY AND WATBB CItABGBB IN NBW DBLBI. 

(a) A.tatelll8l1t is aDJIued. 
(b) A .tatement mowing the put and preaent char,. for the conl1lJllption of 

electricity i. annexed. It ahow. t.he change. made. 
(c) Y •. 
(d) The Committee decided to increue the ra.te in order to provide for the 

payment of their ahare of the recurrent 0Mt of the New Sewage ~ 8Jatem. 
(e) The consumption of water during the aummer monthl ill donbtlela higher 

per coneumer than in the winter, though the tbtal consumption of wa.tar in New 
Delhi iB le.. during the Bummer than during the winter. 'the anawer to the latter 
part of the queation i. in the neptive. 

(f) A atatement is aDD8xed. 
(g) Y., in proportion to the increaae in the water rate. 

StGUmeftt of .6It.IbU.Ament bolA S~ tJnd Inferior emplord by 11ae N.w Delhi 
Municipal Committe •• 

SZOltBTA.BY'S OI'I'ICI:. -
Serial Total FUred.oon. 
No. Designation. No. Soale of pay. ve;yaaoe 

allowanoe. 

Ra. RII. 
I Secretary 1 P. C. S. Oftloer on deputation 

'2 Superintendent 1 200-10--300 

:l Senior Head A81ristant • 1 120-10-200 .. 
4 Tax Superintendent 1 100-10--200 15 p.m. 

I; MunioipallD8peotor 1 l00--7!8--180-10--250 IISp.m. 

6 Munioipal Pleader 1 200 p.m. '1 30 p.m. 
7 Munioipal Superviser . 1 150--10-250 • 30 p.m. 

8 Munioipal Accountant. 1 100-15/2--175--10--185 .. 
iI Caretaker 1 26--1-30 

10 Duftrilll 2 20--1--25 ·1 .. 
i 

11 Bill Colleotol'll 4 20-1--25 . . :I p.m . 

12 Stonosrapher 1 125--6--180--10--200 pi.,. 
RB. 10 special allowance. 

.. 
13 TJpists 2 50--3-80 . 

14 TypWt 1 40--5/2--90 

15 CUbier 1 120--5--150 1'1'" 50 special .. 
alloWllollOe. . 18 Alltt. Cuhier 1 51S--1S/2--100 .. 



LBOIBLA'l'IVB AIHlBIRILY. ' "" [12m ApRIL 1988. 

~  

Serial 
No. Deaigna 

, 
Total Fixedoon· 

tion. I No. Scale of pay. veyance 

I allowance • 

. 

Ra. Re. 

17 Aa8ietant Caablan 3 C1()-...1-80 • . . 
18 BarkaDdaz 2 20-1-26 • . 1 p.m • 

"\ 
.oyaJe 

.. (Illowanoe ... 
19 Clerk, 6 80-5-120 

'. 

20 Clerks 1 65-5/2-100 .. 
21 Clerks I 22 60--3-80 . 

21 Clerks I 6 40-3/2-90 .. 
23 T ~  r 1 60-3-80 IlSp.m. 

24 Tax Inspcicto r 1 50-3-80 6p.rn. 

26 MlUlicipal Su b.Inspector II 31S-3--15O . 

'1 
6 p.m. 

26 Asatt.. Mum cipal Super· 1 
visor. 

35-3-·150 . ., 6p.m. 
27 Dog A Jackal Sllooter . 1 36-3-60 . 6 p.m. 

28 Proeecutol'8 1 50-3-80 . 6 p.m. 

29 Proaeouto1'l1 1 40-5/2-90 6p.rn. 

30 Peons 15 IlSp.rn. .  1 ¥.m. 
cycle allowance. One r::,n 0 type 
bran.ch is inlll108ipt of .3 p.m ... 

I Bp6Cial allowance. 31 I Peons 
32 Pro_Servel'lJ 

38 Faruh 

34 Chowkidare 

36 Sweepers 

36 Mate 

87 Watoh & Ward Chowki· 
dare. 

38 Watch and Ward Chow· 
kidare. 

39 Dog catchel'lJ 

~ Jackal Beaterl 

4 15 p.m. 

2 15 p.m. 

1 Up.m. 

S lIS p.m. 

4" 12 p.m. 

1 16p.m. 

18 14 p.m. 

1 Up.m. 

6 12 p.m. 

1 lIS p.m. 

1 p.m. 
cycle 

allowance. 

I p.m. 



I ITA~  LAlD ON TD TABLE . AI005 

.... . . .. . .... 
1-*. '·,Deeipatlon. 'lotal . a.des. , ~ ~  

lTO. ' No. 

Ra. 'Re. 
I Koharrien . 

4. _1-30, I~  1 Mobarrier iI. ,paid a 
iDsoharpe • oyoleaDowanoe of RI. 

.... ce. 6 p.m • 
2 PeoDII 

4 16. 
3 Sweepcn 

4. ,12. 

1 l.uth U· 00uNt. '. 

"' GnenMMter . 
1 76. 

~ Clerk 
1 80---6-1 to . 6 cycle alIowuee. 

~ Golf PIof .. ional 
1 30 • ., . 8euior Caddie . 
1 20-1-30. 

8 Chowdhury 
1 36-2-41. 

.. 
9 Cbowkidar. 2 14. 

10 Sweeper 1 12. 

J 11 Bearer I 20. 

Serial Deaipation. Total 80ale of pay-. Conveyuee 
No. No. allowance. 

- -
a.. RI. 

I Health OIIoer 1 Paid by Government. 

2 Head Clerk 1 100-16/2--176-10--185. 

3 Clerk 1 56-6/2-100. 

"' CIedl' 1 50-3-80. 

~ Clerb 2 40--5/2-·90. 

~ Chief Sanitary Inapeo. 1 200-10--250 . lOp. m. 
tor. 

7 I~  Sanitary 4. 75--4-96-6-150 15p. m, 
R AuielBnt Sanitary Ina· I 75--5-100-6-150 Up.mt 

peotor. 

9 Sub·A.-ietant Inapeotor 1 ~  8p.m. 



LBGI8LATIVE A88BMBLY. [12TH APRIL 1988. 

Serial Deeipation. Total. Boale of Pay. .. Oem".,.-. 
No. No. aUowaaoe. 

Re. Re. 

10 Dtu:opat II 40-1-60 8p.m. 

11 Jamadan I~ 20-1-25 a.,p. m. , 
III Anti..JIaIaria Ollcer I 75-5-100-10-180 48.1.2-0 p. m. 

18 JIaIaria SUpervilOl'8 6 80-2-80 3p. m. 
14 Malaria Fittera 2 4O-t-eO .. . 
IIi Malaria J a.madars 8 20-1-25 3 p. m. 

18 Birt.h and Death I ~  ., 
Moharrir. 

17 Superintendent, Mater· 1 200-16-276-111-380- "p.m. 
nity and Child WeI· ~ I  
fare. 

18 HNlth Viaitol'8 6 70-11-100-II-120. 8p.m. 

19 DaUI . 10 211-2-36 .. 
20 Ayah 1 111-1-20 

.21. Head vaccinator . I ~  8p.m. 

22 Vacoinatol'8 2 ~  6p.m. 

23 ·Ambulanlle Driver 1 40-:-1-80 .. 
24 Store Keeper 1 76-4-96 plw 808. A. .. 
26 Aaaistant Store·keeper I ~  .. 
26 Rubbiab lorry drivers { :}u ~  .. 

30-2--40 .. 
27 LMve Reserve Driver . 1 30-2-40 .. 
18 Cleaners 9 17 p. m .. 

, .. 
II 88_ lDapeotor . 1 80-3-80 pltu 3 S. A. 8p.m. 

80 A.iataDt Sewer m.pee. 1 50-3-80 6p.m. 
tor. 

31 lIMon 1 30-2-40 . · .. 
all S. W. Drain Inspector. I ~ II  111 p. m. 

II S. W. Drain Jamadar 1 20-1-26 3p.m. 

84 Foreman 1 76-4-95 · .. 
,31 Watering Lorry Dri_ 2 40-2-80 '. · .. 
86 Watering I..ony J>mw I 86-1-48 --". · .- .. 



STA'1'JIIOIN'1'S LAID ON 'lBB TABLB • SOOT 

.... 

Beri&l ne.ipMion. Total Beale of Pa,.. Conve)'&D.08 
No. No. aUowanoe. 

, 

- RI. RI. 
37 Khan •• . 3 17 p. m •. .. 
38 School Medical 0ftl0erI 2 70p.m. . . IOp.m. 

80 p. m. bowie nmt. 
20 p. m. DOD.praoti8lftg 
aIlowanoe. 

39 Compoimders 2 26 
~  

. · . 
4O Building Surveyor I 8()..-...6-IOO Gp. m. 

41 Eye Specialist I 1i0p.m. .. 
42 Dental Surgeon I 1i0p.m .. · . 
43 Sweepen (CoDII8I'Vancy) 267 12p.m .. .. 
44 Anti·Malaria Sweepen 36 12p. m .. · . 
45 Anti-Malaria Beldan II lIS p. m .. 

46 Mates 3 20p.m .. · . 
47 Cartsmen 4 2ISp.m .. .. 
48 Sewer Beldara 80 IlSp.m .. '0 

49 8. W. Drain Beldan 70 IISp. m .. .. 
/SO Mates (sewell) 8 2Op.m .. .. 
51 Bbistiell (sewel'8) • 8 .l5p. m .. · . 
52 Cartmen (sewell). 4 2ISp.m .. ',' 

WBLLINODQN HOSPITAL. 

Serial Deeignation. Total. Gradell. ConVBy'lmOe 
No. No. aUowanoe. 

-
RB. , RI. 

I Civil Burpon .. Paid for by Government .. 
2 AlaiataDt 81J1118OD .. Paid for by- Government ., 
3 8ub-AaiItaD' 8urpon 2 1130 ~  P. H. AllowaDae 6 

10 '-ADcnranee. 



~ IS ATIV~ ASS~ L  [12TH APRIL 1988. 

JlMioal ~  . 
.. . .. ... . - ~ T ___ .. ~ .. , ... - .... -._ .. - . 

Serial Designation. Total Grades. Conveyanee 
No. No. aI.Iow-.oe. 

Re. Re. 
4 Matron 1 195 plv, 30 }(atron allOw. .. 

anee. 

5 Staff NUJ'18 1 180 .\ .. 
~ Temporary NU1'IIe i 180 .. ., I ~ 2 lIS . . . . .. 

20 HoWIe allo_nee . .. 
S Clerk I 4()..-.6/2-90 .. 
9 Clerk 1 50--3-80 

10 Ambulanoe Car Driver 1 30-2-40 

11 Diapel'll8l'8 3 40 

12 Dispenser I 311 . . . 
II 8tore allowa.p.oe. 

5 X.Ray allowance. 

13 Dispenser 1 35 
5 Male N Ul"I8 ~ ~  

14 Dispensers . 2 30 
" 

15 Diapell88r 1 25 
" 

16 Head Ward Attendant I 18 "'-. .. 
58. P. 

17 Ward Attendants 4 18 

18 Ward Orderiy 1 20 

. 19 WardBoy • "1"- I . 20 
" 

:20 European Cook 1 311 

21 MohamTDACian Cook I 16 

22 Hindu Cook 1 16 " 

23 Dkobi I 311 .. 
24 Bhishti 2 16 .. 
211 Chowkidar . 1 16 

26 Khan! 4 16 .. 
27 Sweeper I 111 

28 Sweepel'!l " 14. .. ,., 



STATEMBNTB LAID ON THB TABLB. 

Deeignation. Total Orades. Conveyanea 
No. allowanoe. 

Ra. Re. 
WiUingdon Nur8'ing 
HOf'M for 6 ",ontIuI. 

Matron I 2711 · . 
Nursee " 2110 

Nurse 1 2111 · . 
Khidmatgan 3 20 · . 
Dhobi I 35 · · .. 
Bearers 3 20 · . 
Sweepers 3 111 · . 
Cook. 1 35 · . 
Masalchi 2 16 · · . 
Mate 1 1.5 . · · . 
Chowkidar . 1 16 . · . 
Aya 1 30 · .. 
Dispenser 1 35 · . 
Bhiahti 1 18 .. 
Orderliee ·2 16 · . 

~  

Sub-AlI8istant SUJ'880n 1 70-+-130 . · . 
Dispensers . 2 30 · .. 
Chowkidar . 1 11 · . 
Kabar 1 12 · . 
Sweeper . 1 11 · . 
A ~ Di8penBGry. 

Vaid. 1 60-4-80 · . 
Senior Compounder 1 26-1i--40 I .. 
Junior Compounder 1 20-1-30 , .. 
Dawasaz 1 15,-1-20 .. 
Dai 1 20-1-30 ,. 
S_per (part-time) 1 3 .. 

c 



8010 LEGISLATIVB ASSBMBLY. 

Serial De.ignation. 
No. 

~  

65 Hakim 

116 Senior Compounder 

117 Junior Compounder 

68 Dawaaaz 

119 Dai 

60 Sweeper ~ time) 

V~ BNpittJl. 

61 Clerk 

62 Senior Compounder 

68 Junior Compounder 

14 Peon. 

611 Chowkidar. 

66 Bhiahti 

67 Syce. 

68 Sweepera 

M. B. BOf/' High 8cAool. I 

1 HeadMuter 

2 8eoond Muter 
8 B.A .. B.T., or S. A. V. 

Teachers. 
4 J. A. V. Teaohera 

6 Drawing Muter . 

6 Oriental Teac-' 

7 S. V. Teach .. 

8 . Drill :t.Iuta' 

9 Laboratory AaUtut 

10 Clerk 

11 Peon. 

Total Gradee. 
No. 

Ra. 

1 60-4.-80 

26-11-40 

1 20-1-80 

1 16-1-20 

1 20-1-80 

1 3 . 

1 40-2-60 

1 35-1-40 

1 20-1-30 

1 15. 

1 115. 

1 16. 

1 115. 

2 14. 

SCHOOLS. 

1 140-10-200-10-250 

1 ~  

4 80-4.-100(2)-6-125 

8 150-2-615(2)-8-80 

1 40-2-60(2)-2-70 

3 40-2-69(2)-2-70 

6 85-2-49(2)-2-65 

1 40-2-50(2)-2-60 

1 20-1-(2)-25 

1 40-2-80 

1 115. 

[12TH APRIL 1988. 

I Conveyance 
allowance. 

r-

1 Cycle allow· 
anoe. 



8TATEIIBNT8 LAID ON THE TABLB. 

Serial 
No. 

Designation. 

M.B. Boy. HigA &Aoo'l-
oontd. 

12 Chowkidar. 

13 Waterman. 

U Sweeper 

lti Do. 

16 Band Muter (part.time) 

M. B. Primary School 
Reading Road. 

17 Head Muter 

18 J. V. Teachere 

19 Teacher, J. V. 

20 EngliBh Teacher . 

21 Peon. 

22 Waterman. 

23 Sweeper 

M. B. PrimM'1l8chool, 
Jangpum. 

24 Head Muter 

211 J. V. Teaoher 

26 Ditto. 

27 Peon. 

28 Sweeper 

M. B. PnrMJ'1/ Boy. 
8cAool, Ttwlmacln 
Road. 

29 Head Jrlaater 

30 J. V. Teachers 

31 Chowkidar. 

32 Peon. 

33 Sweeper 

Total 
No. 

1 

Grades. 

RH. 

15 . . . . . 
2 Watching Madraaai Pri· 

mary aohool allowanoe. 
1 Oil allowance. 

2 12. 

I J4. 

12 

1 20 

1 G ~ 

7 25-1-80(2)-2-30 

1 !'5-1-30 

1 50-3-65-3/2-80 • 

1 

1 

1 

15 

12 

12 plU8 2 allowance for 
_ping Madraai 

School. 

1 32-2-4G-2-30 

1 25-1-80(2)-2-30 

1 25-1-30 

1 III plus 2 Water allowance. 

1 2 . 

1 32-2-4G-2-1I0. 

4 25-1-30. 

1 15plul2waterallowanoe. 

1 15 plU8 1 water allowanoe. 

1 12. 

~  
allowanoe. 

RH. 

02 



80151 

Serial 
No. 

Designstion. 

LEGISLATIVE ASSEMBJ.Y. 

I -Total Gradee. 
No. 

[l2TB APRIL 1988. 

~ 
allowance. ' 

1------------ --------·--------1---·---
RI. Re. 

ltl. B. Girl. Primary 
School, Turkma" 
Road. 

34 Head Miltl'tlllll 1 65-3-90--8/2--120. 

35 B. V. Teachel'll 2 3/)--1--40--2-50.. , 
35 C.Uerwomsn 3 12 pl". 2 each for lupplyiua 

, 
" 

M. B. Ber.gali Glr" 
drinking ~  

School. 
37 Head MiltreBl 1 150-10--200. 

38 Teacher 1 80.-4-100. 

39 Teachel'll 3 50-3-80. 

40. Do. 1 70--3--100--4/2-120. 

41 Peon. 1 15. 

~  Ca.llerwoman 1 111. 

43 Do. 1 12. 

" Sweeper . . . 1 12. 
M. B. GiN High School, 

N.wDeZhi. 
45 Prinoipal 1 200--10-250 (2)--5-275. 

48 B.A., B.T. Teachers 4 150-10.-200. 

47 J.A.V.Teacb8l'll 3 70--3--100--4/2--120. 

48 J. A. V. Teachers 3 65-2-90--3/2-120.. 

49 P8I'IIian Teacher 1 80.-4(2)-100. 

50 DomestiC,' Soienoe T~  1 55-3-70. 
ohar. 

51 S. V. Teaohers 9 35-2-47-3(2)--65. 

62 J. V. Teachers 3 30--8-48-3(4)-60. 

53 Clerk 1 45--3-60. 

54 BUB Driver 1 30--2--40.. 

55 Chowkidars 2 15 prw 1 oil allowanee. 

68 Peon. 1 Ill. . 1 C. allowa_ 

57 Callerwomen 2 15. 

58 Do. t U. 
59 Sweepreaa 2 It. 

80. Chowkidar. 1 15 pi'" 1 oil allowanoe. 
-- ... 

j 



STATBIOIN!J.'8 LAID ON THE TABLE. 

Particulars of Itaft'. 

E:eecutwe OJftcer •. 

Electrical Engineer 

AMistant Electrical 
Engineer. 

.supsrinteruk",. . 

Superintendent, 
House. 

Power 

Superintendent, Mains . 

Assistant Sjf.erinten. 
dent, Power ouse. 

Uppsr Subcmlinalu. 

Shift Engineer, 
HOUle. 

Power 

Superintendent, Fire 
Brigade. 

S ~  Me-tere 

StdJordinaie •• 

Workehop Foreman 

Meter lnap6Ctors 

Superviaore 

Alailtant Shift 
Engineers. 

Boiler Super"iaor 

Storekeeper 

Draftaman, I Grade 

Head Mechanic 

Mechanio 
" 

Total 
No. 

1 . 

1 

2 

1 

1 

1 

1 

4 

0 

2 

1 

1 

1 

1 

1 

Gradell. 

Re. 

1,250--25-I,600+106C. A. 

500--20--750-860-960+ 
106 C. A . 

~
20--750. 

3150--20-450 /2-500+ 50 
C.A. 

3150--25-450/2--500+ 1i0 
C.A. 

100--10--300+ pereonal pay 
10. 

150--10--300+30 C. A. 

1150--10--300. 

70--15--1 :;0--1 0--200. 

711--4--915--15--1150+ 115 
C.A. 

~  
C.A. 

715--f-95-5-1150. 

75-f-95-5-150. 

715--4--115-5-1150. 

715--4--115-5-150. 

715--f-85-5-1 150. 

~  

3018 

Remarlu. 

Re. 

One getting per. 
BOnal pay at 
Re. 20p. m. 
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Serial P.rtiolllars or .taiI'. Total Grades. Remarb. 
No. No. 

-
R.. Rs. 

Lower Sllbord'""te8. 

1 ShiCt-in-Cbarge, 
Grade. 

I 17 40-6/2-90. 

2 Draruman, II Grade 1 40 . ~  not fixed. 
\ 

3 B. B. A., Power House 4 40-6/2-90. . 
4 Meter Readers 13 40-5/2-90. 

ArKaaM. 

1 Fitters 5 4G-2-80. 

2 Jointerll, I Grade 9 40-2-80 Pel'8Onal pay 1 .. * 
14; 1 at 11. 

3 Cahle Tl!8ters 2 40-2-60 One personal pay 
Rs.30. 

4 Meter Repairers 2 40--2-60. 

{; Meter Cheokers 2 40-2-60. 

6 Turners 3 40-2-60 Pel'8Onal pay .. 
Re. 9, II and II. 

7 Pattern maker 1 40-2-60. 

8 Turbine Drivers, Power 3 40-2-60. 
House. 

D Armature Winders 2 40-2-60. 

10 Wirsmen. I Grade 6 40-2-60. 

11 Drivers. Fire Brigade . 3 40-2-60. 

12 Power House Attendantll 3 40-2-60. 

13 Boiler Attend"3t11 3 40-2-60. 

14 Mechanics men 7 40-2-80. 

111 Shift-in-Charge. II Grade 3 26-2-40. 

16 Drivers. Bub-.tationa 23 28-2-40. 

17 Assistant Power House 2 28-2-40. 
Attendantll. 

18 Wiremen. II Grade 3 28-2-40. 

19 Masons 4 26-2-40. 

20 Meier Mistriee 7 26-2-40. 

21 Blackamith 1 26-2-40. 

22 Twmith . 1 28-2-40. 
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Serjal Partioulars of atalf. Total Gradee. Remarks. 
No. No. 

---I- -
A ~  BI. B •. 

23 Linemen 13 ~  

"2' Meter Erectors 2 28-2--40. 

26 Jointerl, II Grade 2 128-2--40. 

.26 S. B. A., Eleott • 13 20-1-30. 

.27 Head Firemen 2 20-1-30. 

!8 Pump Drivers 2 Fixed 215. 

:29 Firemen 8 17-1-20. 

OleriCGl 8kJ/!. 

1 Accountant 1 100--16/2--1715--10-185 
+ 111 personal pay. 

'2 Head Clerk I Ditto. 
, 

"3 Senior Clerk 1 8' 0...-15--120. 

4 Senior Acoounts Clerk . 3 515--5/2-100. 

6 Junior Clerks · 12 40-15/2--90. 

06 Clerks · · 1 ~  

'1 Telephone 
Brigade). 

Clerk (Fire 1 30-1-40. 

"8 Daftry · 1 115--1-25. 

Inferior 8kJ/!. 

1 BoUer KhaDasi 36 Fixed 20. 

.'2 Cleaners 10 Fixed 17. 

:3 Kha.llasis 142 Fixed 17. 

-4 Line Petrollers · 15 Fixed 18. 

~ Peons 6 Fixed 111. 

6 Cycle Peons 3' Fixed 16. 

"1 Bhisti · 1 Fixed 18. 

'8 Chowkidars 10 Fixed 14. 

'9 Sweepers 9 Fixed 12. 

10 Mali 1 Fixed 20. 

11 Challandar. 1 Fixed 17. 

12 Part·time sweepers , Fixed 4. 
, 
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&olema'" oJOlaorguJor OOftlUmp'ion oj ~  

(0) ExiatJDg Gbarpa : 
(I) Light and fans 

(2) Pbwer • 
(3) Meter rent 

(4) Bulk Bllpply : 
(i) Government Irrigat.ion Pumping Stat.ion 

(ii) E ~  Supply &; Traction Company 

(b) Charges previoully levied : 
(1) Light and fan .. 

(2) Power . 
(3) Meter rent 

(4) Bulk supply : 
(i) Government Irrigation Pumping Stat.ion 
(ii) Electric Supply &; Traction Company 

As. 4 per unit less 10 per 
oent. if billa paid iD 
time. 

• A ~  per unit. 
As. 8 per meter per-

month. 

As. 1·4 per unit Ie .. 10-
per cent. 

As •• 8 per u1\it for ftrat f" 
million units. 

As. ·4 per unit' above 2 
million tmits. --

Rs. 7SparK. W.per year-
fixed oharged up to 800' 
K. W. and above that 
RB. 25 per K. W. 

As. 4 per unit.leRR 12J p.,r 
cent. 

As. 2 per unit. 
Re. 1 per meter per 

month. 

All. ·75 per unit. 
AI!. ·8 per unit. 
Rs. 75 per K. W. fixed 

charge. 

S ~  oj rtceipt, on lUlCoflnt oj water rate and electricity. 

1934·36 

1935·38 

1938·37 

Year. Water. 

Rs. 

2,98,158 

3,10,698 

3,13,395 

Electrieity. 

Rill. 

10,49,096 

10,99,573 

13,58,216 

Information pTomiua if/. reply to a .upplemenmry question by Prof.N. G. 
Banga, if/. 00nf/.60tiOf/. with .taf'Tea question No. 633 askea by BaTda.,. 
Mangal Bif/.gh Of/. the 4th March, 1938. 

UNDERTAKING 01' HOUSING SCHEIIES FOR THB POOB BY CANTONIIENT BOARDS. 

No houling eehemea far the poor residents of cantonments have been underfUeo 
by Cantonment. Board.. At Becunder&.had, however, certain aehtlmes, which have 
been and are being initiated by the Town Improvement Trust, are handed over 
on eomplstion to the Board for administ.ration. 
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In/tmnation p1'omi.ed in reply to dan"ed question No. 689, ashel! by Mr. 
Lalchand NafJalrai on the 7th Mdrch, 1988. 

RBSTRIOTWR OM" THE RIGHT OJ' TRANSFER OJ' THE !.BSSBES OJ' . GOVERNIIBft 
PLOTS IN DEVNAGAR NEU KABOL BAGH, DELHI. 

(a) No. Two forms of long term lease8 were granted in the areas to which the 
Honour ... ble MldIlber refer.. One form makes no provision as to the right. of transfer; 
the other requires the le8888 to obtain the previous sanction of the 18IIIOr before .. 
transfer is effected. • 

(b) The position is that the leaBees in Devnagar include penons who were ejected 
from Basti itarpbool Singh when it was acquired by the Delhi Municipal Committee. 
They were paid full compensat4on for their land and buildings in that Basti and 
were allotted land in Devnap.r on conceuional terms for residential purposes only. 
Their leases provide therefore that the previous permission of the lellOr muat be 
obtained befo\'e leasehold rights are tran8formed. . 

Information promised in reply to partB (a) to (g), (0 and m of Btan"Btl 
question No. 692, asked by 8eth GOfJind DaB on the 7th March, IPS8. 

FALL IN THE PRIOE OF RIOB. 

(IJ) Estimated average total production of rice in India (excluding BU1'lDa) during 
the five years ending 1936·37. 

(In 
thousand 

tons.) 
1932·:t3 26,201 

1933·34 25,733 

1934·35 

1935·36 

1936·37 

ToiBl 

Average 

25,706 

23,271 

28,253 

129,164 

25,833 per annum. 
n __ _ 

(b) Estimated average total annual consumption of rice in India (excluding BUIDla 
during the Ike years ending 1936·37. 

1932.33 

1983·34 

1184·35 

1985·36 

1938·37 

ToiBl 

Average 

(In 
thOUllaDd 

tonA.) 
27,051 

27,394 

28,092 

26,036 

29,723 

i37,300 

27,460 per annum. 
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(0) Avtl1'al8 total annual exportl of rioe from India (exoluding Burma) duriac the 
ave years ending 1930.37. 

1932·33 
1988·" 
1934.36 
1936·88 
1938·37 

Total 

Average 

(In 
thOUland 

tons.) 
230 
217 
108 
193 
236 

1,083 
., 

217 ~  annum. 

(eI) Average total annual import of rioe into India from other oountries (inolucUDg 
BlU'IIIa) during the five years ending 1938·37. 

1932·33 
1933·34 
1934·35 
1936·88 
1938·37 

Total 
Average 

(In 
thousand 

tons.) 
1,082 
1,878 
2,594 
1,95R 
1,707 

9,219 
1,844 per annum. 

(.) Total importa ofrioe from Burma into India during the years 1932·33 to 1936·37 
.nd eleven month, of 1937·38. 

1982·33 
1933·34 
1934·35 
1935·38 
1936·37 

1937·38-
April 
Msy 
Junto 
July 
August 
September 
October 
November 
December 
January 
February 

1937 

" 

" 
" 
" 
" 1938 

Total 

Average 

(In 
thousand 

tona.) 
1,046 
1,789 
2,200 
1,747 
1,621 

8,403 

1,681 per annum. 

148 
145 
187 
101 
128 

77 
50 
82 
66 
87 
72 

Total 1,089 
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(g) Price. have on the whole been moving upward during the Jut year. 
(i) Doea not ariae in view of Ule reply to part (g). 
(il Attention ia invited to the Statement of Objects and ReaaoDa of the Indian 

Tariff (Amendment) Bill, 1938, and to the discussiona in this HOUle on that Bill, 
<Jovernment have nothing to add to them. 

Information promi.ed. in reply to .tarred que.titm No. 760, tUl1c6d btl In. 
Sir Zia.uUin Ahmad on t1a., 10th Ma.roh, 1988. 

PBOPOSBD AOQUISITION OF OERTAIN PLOTS NBAB 8UBZI MANDl BY TIIlII DBLBI 
IMPROVlDlBJrT TRUST. 

.. 
la) Yell, in connection with the ADdha Mugbal Town Erlenlion Boheme. 
(b) and (c). The Delhi Improvement Trust iB, broadly speaking, empowered to 

acquire land with the previOUB sanction of the Chief Commiaaioner for 8Ch8lJlQ of 
improvements which are primarily designed in the 'public inter .. t and the Govenl-
ment have no reason to believe that ita power. have been or are likely to be 
miaused. 

(d) Notices have been issued under section 38 (1) of the United Provinces Town 
Improvement Act. 1919. as extended to the Province of Delhi, for the acqui8ition 
d property for the purpolell of the schemes alluded to in the reply to parts (hI 
.oDd (c) which are at present being undertaken. Tbese aN' 

(1) The N orthel'Dl City Extenaion Scheme. 
(2) The Roshar.ara Extension Scheme. 
(3) The Andha Mughel Town Extension Schemt'. 
(4) The Arakaahan Scheme. 

Info1'1'nation promised in reply to unBtarred que,tion No. 78, aaked by 
Pandit Shamb.u Dayal Mina on the 17th Maroh, 1988. 

TEMPORARY UNQTTALIFIED CLERKS IN THE ENGnrBER-IN-CBIEI"S ~~ ~  

la) Four (excludinJt lady clerks) in temporary posta sanctioned for employment 
on Quettlt Reconatruction work. 

(b) The facta are not ~ 8,11 stated. The" position is that four unqualified clerks 
out of those temporarily engaged in the Engineer·il»-Chief's Branch were appointed 
as a, make-shift arranl!;emeut in plaoe of the ~  clerkl empolyed on Quetta 
llecoultruction. Subsequently these four unqualified clerks were replaced by candfdntes 
'fIominated by Home Department. , . 

~  The four unqualified. men. referred to in the r"ply to purt (a) hnve bepn 
fttamed but the four mentioned 1n the reply to part (b) have been discharged. 

(dl These four unqualified men are employed on QueUa Reconstruction work and 
ohlwe been appointed with the concurrence of the Homt' Department at! It special case. 

1ft/ormation pf'Omilled in repl11 to .ta1'f'8d que.tion No. 879B, part. (b) to 
(d), a.ak'd by Mr. Abdul Qaiyunr on the gIlt March, 1938. 

I.DIAN LABOURERS WORKJNG IN JAPANl!:SR bo. MINBS IN JORon MALAY 
STATES. 

(b) There have been' preas reporte to that effect. 
(c) lt is reported that lOme Indian laboure!'1l hll.ve recently been newly employed 

1n the Joh"re iron min88. 
(d)"Lahoor in Malaya is free to move about without any restriction. The IndiaD 

labonrE'T. TE'fE'rred to in part (e) have tRken up the work voluntarily. 



STATEMBNTS LAID ON THE TABLE. 

Information promi.ed in reply to pa1't8 (b) to (8) of starred quution No. 993. 
tJBW b'll Mr. N. V. Gadgil on the' 24th March. 1938. 

FATAL AOOIDENT IN KARoL BAGR. DBLHI, DUB TO BLASTING 01' RooKs. 
(b) No. Blaating il seldom done near occupied hoUBel, but when it is absolutely 

nec_ry lpecial precautions e.re taken. 
(c) No. 
(d) To reduce the intenaity of the shook, the use of dynamite is atrictly pro-

hibited and only black powder iI uaed for blaatiDg. 
(e) It is not possible to stop all blasting, and lOme blalting muat take place 

near occupied hoU8eB. Every precaution is, however, taken to avoid risk of damalle· 
to property or perIOn. 

Information pl'OmitJed in reply to .tarred questions N!' •. 1157, 1158 tina 
1159, a.ked by Mr. Sri Prakaaa on the 4th Apnl. 1988. 

INSPBOTION BY POLI<lB OF GUESTS' RBGISTBBS OF TBB HOTELS IN DELHI. 

Staf'red gtlution No. 1167.-(8.) The Police inIpect. the regilters in order to see 
who have arrived or left. 

(b) There is no record of any pun.iahment having been awarded. 

PEaSONS AJmBSTBD IN CONNBOTION WITH STRIKB8 IN THJI ·DBLIII MILLS. 

Starred gtlll,tion No. 1168.-(a) Seventy·flve. Thia dQM not include .. ven 
who were not Itriken, but were arNBted in a oonnected case of rioting. 

perlOus 

(b) The information il giV8111 in the appended ltatement. 
(c) No. • (d) Yea. Sixty-nine persons arrested for Jailable offences were releaaed on bail 

8.11 lIGOn al they were arrested. Six pel'llell8, arreated under aection 452, Y. P. ~ 
a nOD-bailable oRence, were also released by the Court during their trial. 

(e) Criminal proceedings against sixty·nine persona are stilJ. pending in Court. 
(f) No. 

Stalemene of Arrut, made 'n CDfImdion with ~ Birla Mill, ""Itt. 
Date. PerlOns. ReaeonA. 

31-12·37 6 For rioting and oommitting criminal houfle treapaRs 
_tioD 14,7/4,52. I. P. C. 

under 

9·2·38 6 For rioting and wrongfull'estraint under section l4,7, J. P. C. 

11·2·88 4, Under lleotion 325, I. P. C., for assaUlting and OIUlling grievou,," 
hurt. 

15·2·38 2 Undf'tr saotion 341, I. P. C., for wrongful restraint. 

1/5·2·38 14 Under section 147/382, I. P. C .• for rioting, _ulting and obs-

18·2·88 
tructing Police in the diloharge of their lawful duty. 

3 Under seotion 34,1, I. P. C., for wrongful rMtraint.. 

21·2·38 2 Under section 341, I. P. C., for wrongful restraint. 

28·2.38 6 Under section 14,7, I. P. C., for rioting. 

28·2.38 7 Under section 147/353, I. P. C .• for rioting and allsaulting Polil'& 
in the discharge of their duties. 

1·3·38 6 Under II8Otion 34,1/147/853, Y. P. Coo for ~  wrongful res· 

2·8-38 
trBint and obstructing Polioe in the discharge of their duty. 

18 
}under llaotion 107, C. P. C., as a breach of thf't Peace was im-

14,·3·88 1 minent. 
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LATHI CUARGES DURING BuIKES IN THE DELHI MILLS. 
Starred quuUon No. 115:...-(a) Yes. Baton charges were resorted Ul on two 

occ&sion......the 15th February and the lat March, 1938-wben seriOUI disorder W&II 
threatened a.nd the strikerl indulged in ltone throwing at the Police and at lab!luf8ra. 

(b) I underltand that one woman was very slightly injUred by falling into a 
road.eide drain On the 15th February, but this was due to her beinJ caught in the 
erowd rather than to the baton charge. No other women were inJUred 10 far as 
I am ~  

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 
Kr. Pre.ident (The Honourable Sir Abdur Rahim): The Hop ... e will 

now resume further consideration of t.he motion for referring the ~  
Income-tax (Amendment) Bill to a Select Committee. 

Kr. 'l'blrum&1a:aao (East Godavari and West Godavari cum Kistha: 
Non-Muhammadan Rural): Sir, the history of income-tax development in 
this country is one of lethargic legit,;lution. Indeed lip to 1916, those in 
sut,hority thought that it would be ~  for the stability of British Gov-
ernment to impose this direct taxation which involved harassment of the 
people in a variety of ways. It would be seen that the first tax was levied in 

1860 and it remained 80 tiH 1916; by a combination of the richer classes nn 
whom the incidence of tbe lax was likely to fall and the highly paid Govern-
ment servants, they managed to keep this tax, off and on, on the Statute-

book. But since 1916, successive Finance Members have made seriolls 
attempts to augment the resources of the Government through that tax. 
Now. Sir, the present Finance Member who has come to this OOllnt.ry 
with 11 reputation as an expert in income-tax has begun his labours in 
right, earnest. The Enquiry Committee which he has set up has ~  
ahout the country taking evidence to sec how far the tax evasion could he 
avoided and how far the loopholes eould be blocked. Sir, a cursor:v glance 
at the Bill presented to the HOllse will show us thnt the Honourable the 
Finance Member should have had some trllinina in Scotland Yard in divin-
ing the ways of evaders and having an insight ~  the psyche.logy of crimi-
nals who can evade the law and evade the payment to the tax collector. 
Sir, as diamond cuts diamond, so is nn expert :Finance r.'l.t'mber ~  to 
<!atch every sort of evasion and increase the revenue 8.8 much flS pos-
sible. 

Sir, I do not propose t.o go into all the details of thc many clausel!! 
that have been covered by most speakers who preceded me. But I 
should like to confine myself to two or three points. With regard to c)ause 
34 of the Bill which Ilmends section 30 of the old Act, a wholesome change 
is introduced with regard to the separation of the appellate authority from 
adminisilra.tive authoritv. mtherto the same officer who is entrusted 
with the task of enquinng into the possible income of an assessee and who 
is entrusted with the authorit.v of going into the books and nrriving at a 
final figure is now not the officer who will go into the appeal. The iI&me 
principle that is being advocated on the public platforms, namely, that 
~  and judicial functions should not he combined. applieR hAre 
also. The executive and judicial functions of an Inoome-tax OffiCAT 
should not be exercised by the same person. But, Sir, .this rule 
bas not been worked out to its logical conclusion. You have introduced 
1.Ul appella.te AFtsistant Commissioner Bnd over Bnd above him there it! 
the Commissioner who can listen to Rnd dE-dde appeaJs from {-he decision 
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of this appellate Assistant Commissioner. That is not a wholesome proee-
dure because in the provinces the Comuullsioner is the executive head 
under whom all these officers are to work and ~  his mind ~  in 
a manner that may act prejudicially to the interestd of the appellant. He 
may try to uphold the prostige of his subordinates. He will be omenable 
to listen to all sorts of stories that will inevitably be carried to his ears 
in the interest of upholding the words of the subordinates. I do not sug-
gest however that the InCOIne-tax Commissioner wiU be absolutely partial 
in favour of his subordinates, but at any rate there is a possibility of hill 
swerving in favour of his subordinate officers in whom he has confidence, 
and with whom he has got greater contact. Therefore, t.he Income·tax 
Commissioner should not be the superior authority or the revising 
authority over the appellate Income-tax Assistant Commissioner. 
Some impartial tribunal or the High Court or even a District Judge, for 
the matter of that, should be allowed to hear all these appeals. In con-
sidering this point the Inquiry Committee said that a District Judge or 
the High Court may not have all the technical skill and technical ~ 

ence which is required in deciding cases of this kind, but they haye not 
given us &ny information as to how the present High Courts have been 
dealing with this law. There are Always technical si'des and ~  

of law; there are ll\wyers and judges who are expected to know more 
about a particular aspect of law. 'l'herefore. that argument does not hold 
water. If it is the anxiety of the framers of the Bill to see that absolute 
justice is vouchsafed to the income tax assessees. they should see tha.t 
this power of sitting in judgment o'fer the orders of the appellate Assist-
ant Income-Tax Commissioner should not vest in the Commissioner. 
'I'hen. Sir, there is another point with reKard to clause 42 of the Bill 

€mpowermg an officer or inspector to enter the premises and demand 
books and search the house. Even without any Buch statutory power the 
Income-tax Officers constitute themselves into a high-handed authoritv. 
enter houses, demand all b?Oks and practise all kinds of high-handedness 
upon the poor aBsesBees. Sir, our practical experience in the diBtricts is 
that these Income-tax Officers ure very anxious to justify their existenco 
Bnd to win promotiolls by showing as much amount of returns as poR-
sible in their jurisdiction, and they h&ve no scruples to tyrannise over the 
people and demand books and also ill-treat them. In fact I wanted to 
bring to the notice of the Department at the headquarters of the Gov-
ernment of India. through a series of questions. the conduct of an Assist-
ant Income-tax Officer in Guntur District who actuallv went into a pro-
bable or possible assess's house . • 

Mr. PrtItdent (The Honourable Sir Abdur Rahim): Order, oI"der. The 
Honourable Member ca.nnot go into cases like that n")w . 

• r. 'l"IltrumIla RIo: 1-wanted, Sir, to give a concrete example 

Mr. PreBideDt (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go into the conduct of any particular officer. That doeR 
not &rise on the consideration of this Bill. 

1Ir. Thlrumala Bao: I will deal with the grievance without ~ 
the name of any particular officer. I have known instances of officers who 
have en!ered into third parties' houses when their menfolk were not in the 
bouse and demanded·of the womenfolk to bring out books and show them; 
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[Mr. Thirumala &0.] 
and when petitions were preferred to the higher authorities, when the-
matter was ventilated in the newspapers by authoritative and responsible 
people, nothing was done and the offioers were supported ~  and 
through. Perhaps the other side of the argument was that It was all 
necessarv to arrive at the truth. But even without having any statutor) 
power or authority these officers are beha.ving in this high-handed mannel". 
If you now clothe them with this authority under the Statute there will 
be no end and there will be no way out from the tyranny of these officers .. 

Therefore, I strongly oppose this clause which empowers an officer to go. 
into any premises. demand books and do aJ.l sorts of things. 

Then with regard to the general notification, this is anothel' thing 'whicb. 
is imported from the English Statute. The general level of education ill 
this country is low as everyone knows. a.nd very many people do not know 
the letter of the law and all the obligations which it imposea upon indi-
viduals. Therefore, a man cannot understand the very intricate clauses 
and obligations that the Income-tax law imposes upon an assessee; 
and it is but right and proper that we should make the officer who is 
paid by Government and the taxpayers responsible for inquiring how far a, 
man's income is assessable, and what income he has got beyond the exemp-
tion limit. For instance, in Madras recently the Sale of Cloth Act wall-
passed and Government wanted to act upon it. The provisions of that Ad 
were not known to the people in the distant corners of the country; and sud-
denly one fine morning the myrmidons of law entered the shops and got. 
hold of a number of these people who were carrying Oll trade in mill cloth. 
without license. and imposed a penalty upon them. They were 
absolutely ignorant of what was passing in the Legislature; they rarely 
read the newapaper and they callDot ullderstand fully even if one is read tf) 
them. You may a.rgue that the income tax as£lf;ssees will be fllirly well-
to-do people who will have an income of Rs. 2,000 a year and they are' 
expected to be able to read and write and know the course of law. But 
if you go to the countryside, yOIl will find that there 81'e people who are 
absolut.ely illiterate, doing money-lending business and having large 
incomes. These people cannot be expected to know the exact implica-
tionR and the obligations imposed by this law. Therefore, through thia 
huge organisation of Income-tax Officers that Government have they oan 
get at the records from the tahsildars, from the village munsiffs and from 
the Registrars' offices where documents are registered and through banks. 
They have got a variety of ways of getting at the actual income of persons· 
who 81'e probable or possible assessees. Therefore, Sir, this will work as 11 

great hardship on the people and it will be an instrument of great h81'aBs-
ment and injustice to persons who may have committed a breach of law 
moRt innocently without knowing its implications. And the income 
derived by this Department is not such a vast portion of the total income-
that is derived by the Government of India. For instance, in England, if 
you look at the actual figures of income ~  you will find that they depend' 
for nearly 50 per cent. of their income on income tax i but in India we do· 
not depend upon it to such a large extent. Thanks to the domination of 
the British Government, economically we are not yet rich enough to con-
tribute 8 large portion of our total income by way of inc.-ome tax. There-
fore, there is no purpose in making an income-tax aSS8r.see tesponsible for' 
intimating to the officer about his income. It must he the duty of the. 
officer with the vast organisation under him to got ~ information. 



THE INDIAN INCOME-TAX (AMENDMENT) BILL. 3031 

Lastly, I come to clause 70 where a short ampnrtment is sought to be 
~ most innocently. This clause lIays: 

:'After BUb-section ~  of section 59 of the said Act the following Bub-section .hall 
be lnaerted, namely: . 

'(8 A) In caee. coming under 8ub·dl.luBP. (ii) of clause (a) of lIub-section (Ii the 
rulas ~ ~ uuder that .sub-section in reBpect of income, profit.. and gain. 
from hfe Insurance bUSiness may modify o'r vary any proviBion contained 
in section S, 9, 10, 12 or 1S'." . 

This is a very large power taken by the Executive. We have very 
recently pas!led 0. ~  measure concerning ~ .business in I ~  
That measure is said to have created some sort of facilities for the Indian-
owned companies by bringing them on a par with the foreign established 
companieR in India. which enjoy. very Dl&llY. privileges. which lire ~  to 
the Indian compaDles. Now, Sir, I subJDlt that thiS clause dehberately 
interferes with the growth of Indian business. Exemptions, deductions 
and other fncilities embodied in the provisions contained in sections 8, 9. 
10, 12. etc., are sought to be usurped by this rule-making power of t,he 
Executive. The rule-making power, if this section were to become a part 
of the Act, will now vest in the Finance Department of the Government 
of India, and with our experience of the Finance Department and the 
series of Members that have had their sway over the destinies of the-
finances of this country, we cannot very well arm them with this addi-
tional power of rule-making without the knowledge or control of the Legls-
latures, because there are specific elaborate provisions which would nUl ke 
allowances for house-rents, establishment charges or other commitment,s 
which insurance companies have to incm before their incomes are pro-
perly assessed or valued, and this section completely takes away those 
statutory provisions which are mentioned there, and all these powerl; are 
sought to be vested in the Executive by means of rules. Sir, we not ~

strongly oppose this section, but we are strongly of the opinion that it 
should be deleted altogether. Sir, I have seen the discussion entered into-
b.v the Committee and the various objections raised by insurance mterop.ts 
with regard to the process of assessment, how they should be a.llowed ('e-t'-
tam margin with regard to profits earned by the companies and Illso the 
all8wers given to .those points. If Government want to enact this fl'!d,j0n 
that affects the interests of the insurance companies, they l,iUst c(;me 
before this House with substantive provisions which will form part of the 
Act. With these words, Sir, I support the motion for the Select c'om-
mittee. 

Mr. Mghammad Ashar AIl (Lucknow and Fyzabad Divisions: Muham. 
madan Rural): Sir, this Bill which has been produced by the Hon()urable 
the Finance Member seeks to rope in practically the whole d India with· 
?ut leaving untouched any class, any caste or family. and the whole object 
Is to extract as much &S he can from the people of this country. 'fhis Bill 
may be called aD omnipresent and omnipotent measure. I will cite exam-
ples. to aho,,": ~ it is omnipresent and omnipotent. All the principles of 
eqUlty and JustIce ~  been set at nought. It will not only be appIi-

~  to those who Will be taxed or ~  or the rich but it will nppl.\· 
to the ~ ~ the poor from. whIch It IS sought to squeeze out money. 
It embraces lD Its fold the agrIculturists, the industrialists and all. 

"!'he Honourable Sir James Grigg (Finance Member): No, it docs not. 

Mr. Kuham,!,ad ~~ All: I shall presently tell you now it aiJects 
every one who hves ID thIS country. It might not affect those who rEtire 
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with hundreds and thousands of pounds and leave thIs country, but It WIll 
&lpply only to those who earn their livelihood to maintain their families. 
It proceeds on the assumption that assessees are dishonest. In them. 
minal law of the countrv it has been presumed that all persons are honest, 
but in this Act. 80 far ~ I have been ablA to find out. it appears t.hat it is 
presumed that everyone is not honest. Every means will be adopted to 
I'Ope in and tllJt all classes of people. Even t.he land i!l Inclion States ill 
Dot going to be free. 'rhose who have any interest in allY land in Indian 
Ststes ",ill also have to pay income tax on the ince·me "hich they will 
receive in BritiRh India. Is it. right to preS1lme thRt 811 assessee is dis· 
bonest? Under this Act the Income-t&x Officers have been ~  the tight 
to enter the houses of anv of the 8ssessees, zamindars, taluka,ars or even 
shopkeepers and search their aceount books; these officers can· also call 
upon the zamindars and others to produce their account books to see if 
the accountR they have submit.ted are correct, or not. The Honourable the 
FinRnee l'lembel: S8n that the accounts of the cultivators will not be 
checked. If there is any cultivator who is earrylDg on Ilny.business in 
this country. or if he is an industrialist. both his accounts will be com-
bined ~  and hE' will be haras .. "d. Is that not a. fact? I do not 
object. 1;0 the checking of accounts, but I strongly object to the methode 
adopted in cbecking the accounts. Under the Act. an assessee has to 
file hls returns. and if an Income-tax Officer takes objection to any of the 
;ternl' and has doubts in his mind. he has the power to go and search the 
honse of the assessee who may be a cultivator or an industrialist. Sir. 
so far t.he cultivators were absolutely exempt from the harassment or 
attentions of the officers of the Income-tnx Department: only their shops 
w('re to be E'xamined and their account books used to be checked if thev 
had any. but now the mulcting of the two things mentioned in sE'ction 4: 
will make his position ~  difficuJt.. So far, IikewiRe the ~  
zamindars and t.alukdars, if tbey had business of any kind, used to keep 
accounts. and the." used t.o be checked, but in future undE'r this ral'ssure 
these ac:counts will not onl." be checked or examined, hut the officers of 
the Income-tax Department will have power to entel' the hOl1ses of tbese 
people if they have a suspicion that the accounts art> nl)t properly made l'P 
and llsk them to produce such other figures and information 8S they think 
proI'E'r. Therefore, I submit that such power should not be given to 
Income-tax OfficerR, because everybody who has experience of zamindaris 
knOll'S tbat the Tahsil itself is enough through their peons to harass the 
po:>r people of this eountr:v, but here will be anoth6f department which 
will have greater rights Rnd ))owers to check the accounts. to enter hoUBel 
and to harass the public. If the income-tax people find nny Tnlst,ake. 
it> the returns or accounts, they have also the POWei' to :penalise ilie people 
of the country, Rnd the penalty is to be determined by the officers them-
selves. and in so doing, the loslles suffered in the course of culthation 
or in trade bv these cultivators will not be taken 1nto account. All these 
things will cause great hRrdship to the poor agriculturist indust.rir·.lists. 
Then the next most important thing is the pOWf.l' vest.ed in the Income-

tax Officers not onh' to enter t·he houses and search the aocount books but 
EVon to arrest people. I do not understand why this right has b(-en given 
to the officers of the Income-tax Department ont'l, because such a power 
b811 net been given even to officers of the Revenue Department or of Rny 
otlier department without proper trial. It is a moat unscrupulous right 
"hleh is likely to be abused in most C(lses. 
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Sir, every one· knows what difficulties one bas' to experience even 
when execution of a decree takes place and the peon comes to 

12 Noo •. , do it. In addition, this will be a sort of summary procedure 
in the hands of the peons and officials of the Income-tax Department. 
We have to guard against it Ilnd I hope that the Select Committee will 
look into these very sel'ious objections which I have l'nised. If the 

aBlilessees fail to file their accounts and returns it is said that no notice 
will be given before the penalty is levied Oll them. I hope that the Select 
Committee will see that this hardship is not experienced by tho pllblie of 
India in the future. We find. that the period has heen extended from three 
years to six years to ascertain the income, This is an unjustifiable ex-
t.ension of the period of l-imitation. Why should there be any such 
extension? This is a mat,ter which should be scrutinised h,Y some judicial 
authority and not by the Income-tax Officers alone. These are matters of 
jurisprudence and an extension of the period of limitation is not so easy 
as to be dealt with by people who have no experience of any jurisprudence 
or of un." law of any kind in the land. Coming to the <lppeUnte jurisdic .. 
tion, I find that the High Court will not have those powers which it had 
so far, when there is another appellate authorit:v set up by the Income-
tax Amending Act. Why all this? Where is the necessity of securing 
income to the coffers of the Government to the detriment of t'be people 
of the countr,v:l The c.ivil lnw of the land was wide enough so far to 
administer all the enactments, but under t,his Bill. overwflenillg' a\1thority 
and too mnch authority, is being given. With these remarks. T support 
thE motion. 

Mr. K. Santhanam (Tanjore C1l!1'- '.'richinopoly: Non-Muhammadan 
Rllral): I am glad that the minor dispute about the time table is out of 
the way and that we are able to discuss t.he Bill on its merits. Yet, I 
want to point out to the HOllse t.he anomaly of having.tv appoint n RE'lect 
Committee in this Session which is not going to meet. before the end of 
the next Session. I think it is a very bad precedent to set up, because 
I am certain that the Mover of this Bill will hove to come again in the 
next Session to replace some of the Members of the Select Committee 'I 
Can he gi:ve liS a gunrnntee that he would not become an Ileting Gover-
nor. . . . ! 

'1"I1e Honourable Sir James Grlq: I can give a gllarllntee nbouf tha,t 

Mr. K. Santbanam: ... Ilnd that all the other Members would nnd 
it convenient to attend the Select CODJmittee which is to take place after 
October 15th? We appoint a Select Committee in one Session so that it 
might sit in the' interval and present 118 with a Bill in the next Session. 
Now. we are going to meet for a whole Session in Simla and I thinlc it, is 

altogether unreasonable that we should be called upon to elect a Select 
Committee during this Session. But for the fact thnt the lloYPf hnd 
hastily committed himself to the impromptu speech made by the Leader 
of the Independent Party who now and then comes to this House like a 
paniel come to judgment and makes 61l) cathedra pronouncements, I t.hink 
be would have been well-advised to a('cept the circulation motion and 
move the Select Committee motion in the Simla Session. 

The Honourable the Finance Member has told us directly as well I1S 
indirectly that he has brought this Bill out of his love for the Indian 
masses. I am sure -he loves them in his own fashion. I imagine his 
sffeC't.ion for the mnRRes iF! not dissimilar to that of a man who hnvinq 
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quarrelled with Ii nagging and ~ ~ wife ~  to ~  the-
silent virtues of his servant maid. It IS the busmess of the Fmance 
Member to deal every day in the year with the busineBS and industry of 
this country, and as is well·known to the House, the Finance Membe.r 
cordially detests the Indian businessmen. 'l'herefore, he has turned hls 
eyes towards the masses whose duty it is to provide him and his CBSte, 
the Indian businessman and his caste with all the luxuries of life. The 
masses in India have to provide them with their palaces, with their 
saloons, with the silks, powder and scent for their ladies, and all other 
conveniences. and I anl sure that the Indian industrialist and capitalis. 
will profess a8 much &ilection for the masses 8S the }'inance ::\tl'lmber. 
But one thing I must IQake plain. I have been one of the strapgest, one 
of the steadiest supporters of the Madras Debt Relief Bill which has 
tranaferred to the peasants of our province as much at least as wl1at the 
Finance Member hopes to get in 30 years' time ollt of the Income-tax 
Bill. I estimate that from Us. 25 to 30 crorf'S have been ~  f!'Om 
the richer classes of the Madras pro-lInce alnne to the pEt iosants of that. 
province. 

AD. B.oaourable _embel': Then why do you take more? 

1Ir. E. SaDthaaam: I will com£' to that in a moment. Therefore. 
I hope I am not over-affectionate towards our capitalists. But when there 
is a con:Bict of interest between the Indian e1\pitnlist and the British 
capitalist, we, who are the representatives of the masses and who have 
been fighting the cause of the masses, are bound to stand shoulder to 
shoulder with our own capitalists. We waut our capilJalists to take as 
much business, as much income from the foreign capitalists, and in tUrD 
we will take it from them for the benefit of our masses. So long fiS \\"e 
cannot establish socialism or a socialistic society here, the only way in 
which we can get money for the masses is to exploit the capitalists. It 
is often said that the capitalists exploit the n!llsses. It is true, but in 
course of time when the masses get the power they too will 
exploit the capitalists for their own advantage, and I think that is tpe 
process which is going on in all thp, provinces. Our Ministers are trying 
to exploit our capitalists a.nd transfer mom'., from our capitalists to our 
peasants. But if our capit,a.lists are poor, if our industries are undeve-
loped, whom can we exploit? We cannot exploit directly the British 
capitalists who have nothing to do with the masses direotly. So we will 
have to scrutinise this Bill from two aspects. The first aspect is, how 
far does it tax the foreigner, how far does it tighten the law against-
evasion of the foreigner. The second point, is, how far does it heln with 
reference to the Indian taxpayer, and in what position does it leave the· 
Indian industry in comparison with British industry Rnd commerce. 

Let me take the provisions relating to foreigners. The first provision 
is clause 4. My Honourable friend. Mr. Ananthasllyanam Ayyangar, and 

~  other Members have dealt with the wholly unwarranted distinction 
between residence a·nd domicile. There is no basis. there is no meaning 
in that provision and it ought to go. As has been pointed out, the Com-
mittee of Enquiry on Income-tax did not recommend such a distinC!tic,n 
between domicile and residence. But now I want to draw attention to 
one very important point. namely, thfl definition of residence which is 
sought to be incorporated in the proposed section 4A. 
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It is there said: 
"any individual i. relident in Briti.h India in any year, 

(i) who remaine in British India during that year for one hundred and eight,.. 
two days or longer whether in one period or in several periodl, or 

(ii) who remains in British India during that year for any period, under circUDl' 
stances which show that residence in British I ~  part of the regular 
order of his life." -

I submit that these two clauses are wholly insufficient. In these days 
of quick communications it is possible for a man to be here for a hundred 
days only and: manage any business, and I suggest the addition of two 
further provisions, namely, that any person who is resident for 91 days 
and who is not resident for a longer period in any other country should 
be called a resident in India. and that any person who is resident in India, 
not only in British India but anywhere in India, and' who takes regular 
part im any trade or business in British India must also be included as a 
resident in British India, because it is possible that foreigners may 
establish themselves in Indian States or in foreign territories adjoining like 
Pondichen-y and other places . . . . . . 

Tile JIoDourable Sir JltDle. Grtu: You had better talk to the Federa-
tion. 

JIr. K. SlUlthaaam: If Federation comes and: income tax is extended 
.to all the States within the country, then we shall be glad to amend the 
law, but now I want the provision . .. . 

j 

fte Honourable Sir James Grigg:.Th" Federation of Indian Chambers 
.of Commerce, not the coming Federation. 

JIr. X. SatbanUl: They can look after themselves, I believe .•... 
'!'he Honourable- Sir James Grigg: They will look after you too. 
Kr. K. Santhanam: Tbe next section ill 49. Here again it has been 

pointed out that Indians as such do not want ~  double income tax 
relief. But the Honourable the Finance Member has snid how unjust it 
will be if after allowing British business to be built up in British India 
<>n the basis of double income tax relief you now deny it to them. Of 
course, Indian businessmen also will say, t,hat having allowed tbeir 
foreign income to be untaxed so far it is not just that they should be, 
,taxed now on that income. In all these questions, how these vested 
anterests should feel Ilre not Dl'1.tters of serious concern. There is one 
principle which should be adopted. that is, that everyone whose entire 
foreign income is taxed may be allowed double income tax relief; and /lny 

<one whose entire foreign income is not taxed should not get that relief. 
1£ we turn to section 49 of the Act we see that d:ouble income tllX relief 
is given not only to those people who are resident, but even to those 
who are non-resident. If it British merchant living in Britain has Ir.n,de 
some income in India and pays Indian income tax and has also been taxed 
in Britain, he shall be entitled to r f,ond of the amount of tax paid in 
India. I say this is wholly unjust and un,lecessary, and if the principle 
is adopted: that anyone whose entire forei..:'n in('(Jrne has not been sub-
jeoted to Indian income tax should not be gi"lm double income tRX relief, 
that will be establishing a reasonable and legitimate and wise principle 
devoid of all racial discriminRtion and will be doing substantial justicel 
t,o all persons who have established themselves in India and 81'(' doing-

husiness here. 
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Mr. . Santhanam. 

Another ~    souht to be introduced in this section   is that 
not ~   than half the ~ of Indian income ta shall be  ien.  This 
enacts mto ~  ~   ~ has actually been the praetice. but there is also 
another prolsln hICh ouht to be ~    the  British echeuer 
first rants rehef upt,o one-half the British Income tu and onl if this 
half is more than the Indian income ta, then the double ~    ta 
relief ill be ien. By incorporatin one-half of the conention, I am afraid 
the oth.er half ~   ~ t be discarded. It ouht to be proided that 
unless InCome ta In Indlu IS more than hnlf the British income ta no 
~    ta ~   should be  ien. As it is. from the ~   practice it 
IS proposecl to mcorporate one-half and leae out the other ~    It mn 
be possible that in some sedions the British income ta is less than ~ 
Indilln income ta it i. liely. for instance. that if Great Britain raises 
the minimum  of eemption from   to   for some reason, then 
persons ~   are  ettin   in India ill  be subect to Indian income 
ta but, WIll not be subect to British income ta Hnd in thnt case the 
~  yield ill ~    to ~   ien up. My impression of these proisions 
IS that Wlless  the mcome IS double-taed no relief can be ien .  .  .  .  . 

The Honourable Sir James Gri  It must he eompletely dOuble-taed 
and it must be on that income that the taps.er is eliible for relief. If 
any bloc of ~   mans ineome ill not doubly taed, he cannot et relief. . 

r. .  S nthanam Suppose the ~   Goernment for any reason 
maes the British income ta less t.han t.he Indian income ta in any 
section. hat happens As it. is .... 

The Honourable Sir .James Grlc T I i resen, practice is that first any 
one  ho has been doubly taed. ets half the British income tll. and only 
the ecess he  ets from India. 
lIr. . Santhanam. Why  not mae it plain 
The Honourable Sir James Gri  The Honourable  Member  is not 

riht, but I ill eplain it to him  hen I come to mae my final reply. 
lIr. . SanthuAm I hae at lellst dra n attention to it and h.e can 

dear the matter satisfactorily later. 
Then I come to Flection . In clause  of the Bill there is a proi-

sion in clause  e to t.he effect 

In the case of a business of  hich all the opelatiolls are not carried out in British 
India. the profits and  ains of the businesR ~  under this section shall be ,nl 
Buch profits and ains as al P reaROnahly attributable to that part of the operation. 
carried out in BritiRh India. 

This has been inserted us n result of the rRther  uihblin pararaph 
about tradin ith  British India and tradin in British India  hich is 
to be found in the Inuir. Committees Report,.  The preRent position in 
India is thnt e hae no shippin of ollr o n alI the broers and nil 
the lcmmission aents both on this side of the sea Rnd on the other 
are  foreiners and. therefore, all this distinction bet een tradin in 
India Gild ith India il totally ron and ~  Eerybody  no s 
that Lancashire produces certain inds of  oods ust for the Indian maret, 
but for this maret she ill not hae installed that machinery or produced 
that Rmount of cloth at all and all those actiities there are due to the sale 
of that cloth here  hich has produced all the . profits.  Ho  milch  of 
thC se profits shouM be chared to cost and to other processes It ill 
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be very difficult to estimute what is the profit due to sale, what is the 
profit due to production, what ii:! the profit due to trade. I say, let 
them bring their entire world _ income ~ Indiall inconle tax und ~  
double income tax relief. W.e do not obJect. But wbere the entIre 
income is not brought into taxation in British India but only the profits 
whioh they make due to production at home and trading ill India, then 
I suy. so long us the ultimate profit is made in India the entire profit 
should be taxable and be paid in India. This c1ausp innocent al> it looks 
is very serious in its implications and should be deleted-at any rate it 
must be very cardully looked into 

Many friends have spoken about section 60 and the exemptions it 
confers. I would only SIiV that we would rather take the chance of 
aabotaging the whole Bill father than allow this section to stand 8S it is. 
We do not care if the J'elief to the provinoes is delayed by n year or two; 
but this exemption of anything that the Government pleases from the 
taxation system is. I am afraid. altogether opposed to ~ fundanlentul 
principles of income tax. and we do not want any change in the Incom\!! 
tax Act which maintains this principle and therefore this section 60 must 
go. 

Let me come now to some points relating to the provisions dealing with 
industrialists. One of t·he most important is the change in the form of 
dppreeiation from the proportion of the original value to that of the written 
down value. From the point of view- of mere theory, it seems to be 
attrncti'\'e to take the written dowl' "slue. but thf-I'e are some implicB-
tions of this alteration because it rna;, bring about a change in the cost 
accounting system of our business' concerns whi('h Il1R." react upon them 
unfavourably. It. is not only for income tax purposeR that accounts ar.;, 
kept. Take for instance the rase of protection. Now. take the case of 
the steel protection and ~  protection. Rnd tal<e the ('ost to the Indi:m 
producer. It is only on the basis of thiR cost that they could be given 
protection. If the written down value is accepted, cost will diminish 
and, therefore, the case for protection will also diminish. The nccount-
ing ~  in England and India may be different. Therefore. if we 
want t,o compare the cost, there will be a grE'at. deal of difficulty. I 
want to know if this written down valuE' is tRken in Britain. If everv 
other country has this ~T  down value, then I have no objection ~ 
our industrialists also being asked to adopt this written down value. but. 
I understand that in other countries, thev do not take this value. Thev 
take only the original value. Then our" industrialists should not be in 
an inferior position in the matter of keeping a('counts anel cRlculating 
coets anel, therefore, this is " matter which has got to be CArefullv looked 
into. So far as I can gather, in Britain this ChAnge has not bE'en 'effected .. 

The Honourable Sir lame. GrI": It has alwa.'·s been in operation. 
Mr. 1[. Santhanam:· Then what about Japan? 
The Honourable Sir lamll Grigg: I don't know anything about Japan. 
Mr. 1[. Santhlnllm: Then we ought to know. .Japan is one of our 

chief competitors. If the:v take the original value in Japan, we have to 
see that our peopJe do not suffer. 

Then, Sir, I come to the provisions in dause P to which Rlso I would 
take serious objection. With reference to property it IS said: 

"Where the' ~ waa at th", time of itA acquisition by the aueellee .abject to a 
mortgage or other capital charge, the amount of any intereat on luch mortgage or 
charge; where the property was at the time of ita acquisition by the al8811ee subject to 
an annual charge not being a capital charge the amount of Inch charge." 



LEGISLATIVE ASSEMBLY. [12TH APRIL 1988. 

[Mr. K. Santhanam.] 
In that clause they have forgotten to proyide as to what is to happen 

if one charge is replaced by another charge. They have said that 80 
long as the original charge remains the interest will be allowed, but it 
often happens that a man buys property with a charge .and then afterwards 
in order to clear that charge enters into another charge. That has not 
been provided. It ought to be seen that where there is a continuity 
all expenses incurred in acquiring property or maintaining it or keE-ping 
it intact are all allowed. 

Another point to which I should like to draw attention is the taxation 
{)f local bodies. Now, for the first time it is said that ~  income of a 
local body shall be taxed if it is derived by trade or business carried on 
by that authority. The actual clause is that such income should be 
exempted: ' 
. ~  ~  from a trade or business carried on by the authority 10 far &8 t.hat 
moome 18 DOt. lDCOJDe arising from the 8upply of a commodity or service withiD ita own 
jurisdictional area". 

I want to point out that our local bodies are still in a state of infsDcy. 
'They have no resources themselves and they have not much seope of 
dire(lt taxation. Here and there they are trying to raise income by doing 
1IOme business. This clause is going to impede that development. Take 
the town of Salem. It has no water supply. In order to get water, it 
·has to take water from Mettur which is 30 miles away. There is a 
vroposal that. Salem should get water from Met,tur and give water to nIl 
the villages on the way. Suppose it gives water to the villages on ~ 
'way and makes 8 or 5 thousand rupees. That will be taxed. Take 
-&gain a joint bus. service run by two district boards jointly. 'How will it 
·be dea.lt with? If the bus goes from one orea to tbe other and the income 
·is derived from the other area, out of its jurisdiction, it will be liable 
to tax. I suggest that for the present when there is no business of hi,:: 
-dimensions this tax should not be imposed. They mUl:\t. first be allowed 
to develop their own services as well and 88 fast as they can ~  when 
they have developed them to some extent you can think of taXIng them. 
At the present stage it will greatly hamper the development of ollr 
municipal and local enterprise. 

Lastly, Sir, I want to draw attention to t.hE' needless complexity in 
whirh the whole Bill has bpen draft.etl. T will on!v give onE' instance. 
'Take dnuse 35. In sub-section (3) there, they have' proposed t\ series of 
amendment£! which rnn to half a page. I have tried to ineorporate them 
1£nd found thE' slIhstitut.ed sed·ion Oc('upY much less space Wh:v shoula 
not all of t.he amendmentR he incorporated in the ori!!"inal section Rnd t.he 
whole t.hing given in the form of n new slIbstitut.e clause? This process 
is repeated everywhere throughout the Bill. It. is practically imp0B8ible 
to read the Bill. In one Rmnl1 ('lanse they ha,-e made 7 or 8 chanltes 
:tmd in ROmE' cases a section bas bE'en altered out of nll recoenit·ion and 
we are unable to understand the full import and implications of the 
.clause. I would emphasize tbe importance and the need of adopting the 

~  made bv Mr. Joshi that the whole Act shoUld be reprintett 
with the amendments incorporated and supplied to all the Members. It 
is not enough merely to supply them to the Select Committee, because 
unles8 the Members have oarefully read the Bill and seen the implica-
tilPns of every section, they cannot usefully take part in the discussion 
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in ,the stages after the Select Commit.tee.  .As te House 'knows, ~ 
sions in the House take, longer' than dISCUSSIOnS lDthe' Select Oommittee, 
and'!'this Rousehll.s insisted on the right to move amendments and in- 
lorpbrate serious changes even after the measure has emerged Uomthe 
'Select Oommittee'. It is a va,luable right which we at any rate do ot 
propose to forego and, therefore. it is to the' interest Of Government ~   
the Finance Member that he should take steps to enlIghten' us.  As It 
is. the whole thing has been drafted in a needlessly complicated manner. 
'Too may changes are brought in, with, the result that we are notable 
fully to ~   the seope of the alterations and therefore he should supply 
us with copies of the Act as modified now by the Bill, and  after the 
Select Oommittee lJtage, the Act with nil the Select Committee modifica-
tions also dlIly incorporated should be supplied. It is only then t,hat he can. 
hope to conduct the discussions in the Assembly with some degree of speed. 
Otherwise he must take the responsibility of delaying the passage of the 
Bill. It is so important a measure that we arenot going to leave any ~   

not properly scrutinised and we aregoillg to subhlit, them to l!flroflJl !!xllwiIlLt-
tion and wherever necessary even to a  microscopic  examinAtion  Ilnd, 
thertlfore, I suggest that he should take proper steps to see that ~ 
~  is made easy for us. 

 . Mr. A.. Aikmau (Bengal European)  Mr.  President, I have listened 
to the references made  by various Honourable  Members  regarding the 
undesirability of having BritiRh eapital in India or rather foreign capital 
in India and the lack of utility of such capita! to this country. It is Iln 
argument that has been put forit'ariboth in this House and elsewhere 
on many occasions during t,he paat ~   years and Rt one time shortly after 
the Great War it was heard  much  more  freuently than it is today. 
Indeed 80 pressing were some of my Indian friends at that time that the 
External Capital Committee was appointed to examine the whole uestion. 
The ooncluaions of that committee are sufficiently well known to us nIl, 
and I do not propose to refer to them except. in a very brief manner. It 
will be sufficient to say that the External Capital Committee found that 
while it is obviously more advantageous to India that its reguirements for 
new capital should be supplied from internal rather thAn from externltl 
sources, the time had 110t then come when India could do without external 
capital. It is true that this expression of opinion was  made  18 years 
-ago but 'any one with an appreciation of the great industrial possibilit.ies 
-of this country and its conseuent need for capital will agree that this 
opinion still holds true today. 

It is not merely  because of the need for capital by industry but of 
,the increasing need of capital if the '.Duntry's standard of ~ is to be 
-improved at alI,-My Honourable friend, Prof. Banga, is not here todav 
but I hope, though his view will  probably not be the same all mine, 
that he and those who approve of his doctrines, will at least study .the 
·uestion from this point of view.  

In the opinion of the External Capital Committee Rnd of many others 
'ho Clan speak with  authority, the continued inflow of external capital 
is not merely  not obectionable but a necessary and valuable factor in 
Assillting the economic development of India. 'But even assuminR that 
this if! not ~   let us examine ~ possibilities. Let Uf! presume that it 
would be pOSSible for all the foreign owners pf investments in India to 
find B market in India for the shares they now hold., and which are re-
pre!i8nted in India by indUstrial ~   When  I ,9llyflnd a 

. 
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mar"kef',I mean.a market in the near future,-that ,is to say, let. uS": 
a'asume thllot there are peC?ple in I~  today wiLh lluffiqient ~  aild 
credit available who would be prepared immediately, or almost ~ ~
diutaly, to t.ake over the ~  holdings, in ~ ~  of non.Indian 

~ All. ~  ~ today, they could ~  this ~ . one of ~  ways. 
only. namely, ruther by ~  ~  ~  I suggest no' 
one proposel:l,or bypwchasm,g these secuntles. and Investments at far 
below. their pr!3sent market value. 'rhe aflect. of this at once would be 
to, depr.aciate in all the, money markets.of the world ~  cr!3dit. of ~  
country, I need not-detain ~ House Wlth an'yelaboratlOn of ~ pomt, 
olwit:l:l any .. explanation. of the serious consequences of lSuch a, blow to 
Inditt's cre<iit-and ~  is a blow that would fall equally oq,tholla non-
IUdil!on natioris,Js who had to realise their ~  and on tbose'thol,lsands. 
of Indian nation aIR who would ha,'e no dired nssociat-ionwitb the-
transactions.· , . 

The other point dealt with by various speakers to which I would like. 
to refer very briefly is the question of dominion income tax relief. It 
is obvious that most if not -all of those who object to the giving of 
dominion income tax relief did so because they honestly felt thah either, ~ 

the giving of such relief was inequitable to the Indian exchequer, C!.r (2) 
because t.hey felt t.hat it was an undesirable concession, encouraging exter-
Ilal capital to remain or to come into India,-a state 01 affairs which they-
oppose. 

No\\', the arguinent I have already advanced should he a sufficient 
8n8"I(>r t.o thbse who subscribe to the second point of view. 

[n regaJ:d to those wbo consider that this concession operates inequit-
ably to the Indian exchequer Lfsel they have not perhaps fully considered 
81,1 the implicatiollB involved. : F'irst of all. it should not he forgolten' 
that the length of time that this system has operated is about 17 or 18 
yeartl-suflicient that is for it to have uecome Ull established custom 
lind therefore a vital factor jn tbe financial structure of Indin. Second lv, 
t.he origin ,0£ dominion income tax relief was the result of a desire ~  
the pal't of the various Governments concerned to prevent heavy double· 
taxation upsetting the basis of credit. 

I suggest that dominion income tax relief hIlS succeeded in whitt it set 
out to do and I hope that 8.r.areful examh1ation of the eonscquences 
thut would come with its removlll Olav cause at least some Honourable 
Members to revise their opinion in favour of its retention. . 

Xr. ]I . .ADantbasayanam Ayyangar (Marll"fls ceded Districts and 
Chit.toor: Non·Muhammadan nural): May I lmow if the double income· 
tax relief oonvention was established only 'in 1927? 

'!'he Houourable Sir .James Grigg: In 1921. 

Mr. Suryya Kumar Som (Dacca Division: Non.Muhammadan Bural): 
Sir. I rise to make some general observations about the taxation of the un. 
divided family and about the' provision for calculating the income of the 
husband together with that of the wife. My other friends have already 
dealt at length with several other points, so I will only contine myself to 
thieBe points. 

Now. Sir. first of ,all let us consider the position of the husband anct 
wife in a flUllily, particulady a Hindu famil;. Here an atteml,t is ~  
made to find out th,e as!l8aaable income of tiie husband by : lumping thaf 

~  together with the incomtl of the wife. But only the 'other day wheD 
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we passed the Hindu Women's Rights to Property A~  found that the 
wife was not-the heir to .. the husband's property .. Even today, air; the 
busbaadis not the "heir to the wife's .property at.all. If the wife has 10-, 
&by independent property, that goes to the daughters and ~  daughter', 
~  alOi1g the' daughter's)iDe; ~  not go to the husband 
but not. even to the sons. So the husbandpracticaUy has DO control or .no 
in1erest in the ,property leoft by the wife. So why should that property 
come into the consideration for calculation of the husband's assessable 
income? I say, Sir; it is quite inequitable and no more reasonable than, 
for-instance, if a. rich neighbour's income is lumped up together with mine, 
for purposes of my, ow:nassessment. Sir •. these are the difficulties that 
arise IHld, &S the HODourable the Deputy President observed the other day, 
oil 'account of there being no Indian on the Income-tax Enquiry Com-
mittee and because it 'was only these ,English gentlemen who inctnired into 
~  mAtters and because ~  had ,no ~  of the sooial ' Rnd 

eoonomic Aspects of ·the <tUestion in our. society that this happened. Sir, 
thev looked nt ~  in the Ii't'ht in which thev are 1lsed to look I1t these 
matte1'S in England and America. I lubmit, Sir. that to take into can-
Rilleration any property of the wife would be iniquitous. Of course, if 
the wife has got asses·BAble income independently; she can be assessed. 

Then, Sir, tbf;lre is another dangerolls provision which has been made 
with regard to the undivided fumily. Now, according to the practice 
aroqngst Hindus uud Muhulllmadnns an undivided family oftentimes eon-
sii3ts' of almost one· half of the villagertJ in a. village, containing as much as 
about SO or 40 members,-and that is ... moderate size. Thus, an undivided 
family contains the man himself, his brothers, his own sons, his brothers' 
sons, bis grandsons, 'his brothers' grandsons. For example, there may be 
ten HOllS of the assessee and of his brat.her, each earning'Rs. 40, 50 or 60, 
n,nd living not only not in the house' but not in the distriCt, living some· 
where eise, in sorne other district, each with great difficulty maintaining 
his OWll family and taking the help of the joint family in order to maintain 
himself. Now, in assessing the income of that undivided family, it is pro· 
posed that the income of all these soris, grandsons and brothers will be 
t.aken into consideration and the' entire aggregate of all these units will be 
the basis for the Rssessableincome of the joint family. That will be most 
clangerous. In that catle the relief which was granted by' increasing the 
t.n.xable limit to Rs. 2,000 will be withdrawn altogether. By this process, 
~ it is followed faithfully and strictly 8S is the intention of the Firiance 

Member, the income of a poor clerk drawing Rs. 30 a month will a.lso be 
assessed. The result wi11 be that not only the limit of the' ta.xable income 
be withdrawn but it will be lowered down to an nnimaginable extent. I 
would .. therefore, ask my other friend!! to consider this aspect of the ques-
tiQn. I have taken up this question first because most OIUB belong to the 
middle class families and we have not been so much denationaliscd and 
Europeanised that we do not live in undivided families., It will affect most 
of 11S and therefore this point has' struck me first. An 'absurd result Will 
follow if the inCQI11e of an undivided family ,is calculated in t.hiR W/lV. I 
have considered this matter carefully and I find that· the tax will not bring 
" varv high amount to the coffers of the Government. At the "ametime, 
it, will l4fiACt very injuriously t.he middle claRs intelligRnt.i!ia, who arc 
being affected hy various dp.mocratic laws which they themselves. are; 

~  So. T submit. thnt firAt, of R1J the question of I ~ ~ ~  
• ccime. oft. ~ Rnd Wife ~ A  should hi'! taken into G I ~  

consideroliori' "n(J'lllen t,he qnestioriof the undi'rided family. 
J' 2 
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Then. 1 oome to another question. In considering the queation of the 

lDoolDe; of the husband and wife, 1 finei that theEngliah law basal80 tibia 
proVlsidilthat if the wife'. income ill taken into CODBide:ration along with 
that ofthehusbnnd, then a very liuge propertien of the wife's income ia 
eftIilP1ied.· If 1 remember aright,five-sevenths of the wife's income is 
taken out and the remaining is added to the'incoDlEl of the husband &nd 
then an assessment· is made. Of COU1'se, if the ltlDance Member intends to 
l&88e$s the undivided family in this wal, then I submit that the most 
reasonable thing that he call do will be either to increaae the lowest limit 
to Us. 4,000 or Rs. 6,000 or allowances should be made for the depend&nts, 
a)Jah 88, sonB and daughters, as iB the practice in the Engli.law. If the 
income of. a clerk who is drawing Hs. 40a month is to be au_tclt then it 
will be difficult for him to maintain his family. If we were to grant him 
thA bare maintt'nance aHowance for his family; yQu will find that Govern-
ment will have to pay him something more in order to enable him to main-
tain his family. As it is, he is paid by the bead of the:joint family, a 
mont.hly remittrlllee or' money is sent to him every now and then in the 
shape of II. lump Rum to maint,ain himself and his family. H you 8ay that 
because they are living jointly they should be equally affected by the 
ClrcumstanceR which affect the joint family, and, therefore, the undividetl 
family should be considered as one. then you are not reasonable. H 1 
accept this proposition, then the other thiiJ.g shoJlld also follow. You 
should also oonsider what is the minimum amount with which the large 
undivided family should be. maintained and you should also make 
allowl\llOO8, us is dOlle in England, for ~ maintenance of the wife, the 
minor children nnd other dependants. I find that according to the English 
IBw an allowance of about £60 is deducted from the income of t.he father 
for his own maintenance and a very large allowance is made for the main-
t.ennnee of ~ wift,. Of ('OIll'Sa, ill the case of 1m unmarried man, the 
whole income is 8Rsessed, allowance being made for his own maintenance. 
By that process, however, high tIle English income tail( rate may be, one 
thing is assured and that is the standard of living of the nation. Even the 
masses are not affected bv the income tax at all because the income tax 
is leviAd after deducting the necessary amount for the maintenauce of thl'l 
family according to the standard of living prevailing in the country. That 
being assured. the national energy ill not affected in the least even if the 
people are taxed at a higher rate than they are taxed ~  In that case, 
the English society does not suffer at all. But in this country we want d 
bread and the Government, instead of giving UA a bread, haR given us bricks 
nnn st.ones in thp. shApe of t.hiFi inC'ome tAlL Rir. this Tnrmme·t·Qx law is 
copied from the Eng-li!\h Inl'mne-tax law but we have not, ~  thoRe reedem-
ing features that exist, in the English system. The principle of :fixing thl'l 
assessable income is ver.v wrong here, whereas the principle of aRsessing 
the Assessable income in England is such, as J have already pointpd ont.. 
that it does not affect the economy of the mAsses or of the genera.l popula-
tion. So, the first point that we have got to consider iF! thiFl. If ~ E  
of several members of an undivided fa.milv is to be conBidered BS one for 
purposes of assessment, the· Finance Member ought to sephnw it is 

~  for that undivided famih' of 40 members to be maintained on 
Re. 2,000. As I have ~  Mid. even A . son who is E"Arning Rs. 80 is 
also taxed in that caB.e. . 

The next point that I, wish to. bring to the noUce of the House is that· 
there is an attempt tlo aSB88S on the principle of remittance and not on the. 
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principle of accrual. That is to say, they do not. like ~  ~  the.income 
~ E ~ I  which has I ~  .. because of thell' actlVltles m. India- By 

this ~  a very llU'ge anl()J1nt of abol,lt 2 crores ?f rupees· has ~  saved 
to the EurolJeans. Mv contention is that the baslB of the taxatIon shquld 
be on the ~  or" accrual,. that is, ~  the money has ~  derived 
frorn. It does not matter whether the man was a permanent resIdent or a 
~  resident here as long as he had his main establishment and 

management herE'l. 

The other point that I wish to refer to is the drastic way in which this 
Act is intended to be administered. Some of m\' Honourable friends hav" 
emimerated the various kinds of oppression and repres:,ion that are praotis" 

• ed by the Income-tax Department. As u mutter of fllct, in Bengal, 'we-
have got the C. I. n. attached to the police. Its cousin is in the Income ... 
tax Department. We are told that in the C. I. D. there are the scums of 
society who are police informers. In the income tax I~  they 
have secured respectable people as spies all round them. The Income-tax 
Officer says that he has come to know from respectable sources that such 
and such II. man hlill got higher income but has not disclosed all his income 
and so he must be assessed at such and such a figure. ·If I say that lily 
income is only Rs. 1,000, the J ncome-tax Offic:er will say that my 
income is Rs. 5,000 as he has ascertained from private source. That is the 
process in which the department is ,administered. Of course, I admit they 
will V ~ to proceed on some information, on some enqniries. But often-
times they make enquirieR from ·un.,ruptrlo)js men. If the department ill 
allowed to proceed in such secret fashi.m, adequate steps should be taken 
that they do not abuse the powers. You give a chance to unscrupulous 
people to wreak their ,!engeance on their enemies witho)lt any chance of 
being detected. ' This procedure develops an irresponsible mentality in 
certBin people. I hope the Income-tax Department will not be like the 
C. I. D. in Bengal. I hope they will be fair in dealing with the publio. 
Very drastic powers are given to Income-tax Offieers. There is this 
difference bctween the police C. I. D. spy and the income tax spy. While 
the misdeeds of the police C. 1. D. spy do not inflict great injury on the 
fumily, the mischievous acti:vities of the spies of the Income-tax Depart-
ment ruin the people. If 8 police informer reports against my son, my 80n 
will be !edged in jail. he wiil he ~  Rmple fooll and his beill(l taken aW(I,.v 
from the family does not aRect the other members of the family unless he 
is an earning member. On the other hand if the income tax spy reports 
against me saying that my income is Rs. 5.000 while actually my income 
is only Rs. 1,000, then I will be ruined all my life having to pay income 
tn.x on Rs. fi,OOO and thE' entire family will suffer. Row can I get the 
means to pay t.he income tax on such a large sum as ~  5,OOO? I would, 
therefore, ask the Honourable the Finance Member not to arm the Income-
tax Officers with such drastic powers which will make them as unpopular 
liS the O. r. D. I am !'!ure the Government realises that ~  t.here is 
public co-operat.ion, this department cannot work slIccessfully. In opening 
the debate on this Bill, t.he Honourable the Finance ~  1\1110 Rppealed 
for public co-operation in t.he administration of the Act,. Whatever others 
might Bay, I Bubmit that the Income-tax Act, if properly administered, is 
one of the most equitable Acts in the world, because you really take money 
from the mBn who has got nn excess. Everybody who hBF! got sometliing 
over and above his requirementR should be prepared to part with n portion 
of bis income. That is the renl principle of Income-fax law. If YOII mak<!! 
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~     ~     ~     you. cart epect the co-operation of the public, other-
.lse the pUbhc ill combme to th art nil your efforts. I, therefore, arn 
the G    ~     not to mae the Adt so drastic.  While I aree that all 
loopholes m Income-ta la should be tihtened, I do not aree that the 
.oflicera ~     be clothed ith IE    ~     You must train ood 
officera In the department so thntthe public may not be opprElssed aad 
repressed. 

III ~ undestood the .Act orrectly, there is unother prooedure  hiclf 
r lhlfi  ~     to. It IS slud that there ill be a notifioation in the daily 
~  that before such and such a date income ta retums should be 
submitted by the people.  I am afraid this is not sufficient nOlice. As the 

~ is aWJe, almost all the people in illae parts do not ldlo bo to 
~     or rite.  Ne spapers really do not pen trllte the illaes. It is 
.bsurd to as all the people to submit retums. I thin it is onl to sae 
~     or, of the Income-ta Department that this procedure  .has been 
~  ~ hole lesponsibility of the Income-ta Department is thro n 

...on the public and the public are epected  oluntarily to submit their 
~  I submit this procedure ~     bB replaced by the old procedure. 
AnyOW the. Income-ta Department is oin to or full strenth to find 
out If there IS any default amon the assessees.  I, therefore, thin that, 
S at present, the ,Income-ta De.partment should issue notices. In ca  
of default the ~ are to be punished ith douhle ta. I thin this is 
a ~     harsh. procedure. You ill hae anyho to mae enuiries about 
. the mCOiUe of each and eery assessee. If you are oin to mae enuiries 
A  ~   the S    ~   hlle filnt in his form, hy don t you do it before. 

Mr. Bacirl Dutt Panda Rohilund and umaon Diision Non-Muham-
madan Rural Sir,  hen areements are reached ~   the head  of te 
follo ers it is rather difficult to accord a note of dlil reement oer It. 
Goldsmith said that he ,,as lie a tree that flo ered late. Similarly, isdom 
has da ned late on Sir James Gri .  When  Chamherlain and Mussolini 
lhae hands, Edens position becomes  ery difficult. He has to resin. 
But truth has to be told. My  rich Rnd esteemed friends may aree ith 
me or may disaree ith me, or at any. rate denounce me. But in spite of 
that truth has to be told. To me this Bill is the partin ic of Sir .Tames 
Gri ,   Hain  suandered crores and crores of Indias money,  he is 
comin alin it.h the be ars bol.  Gri  and Greory hae ~     

.   about this Holy Ghost, and I for my parl cannot bless the chIld. 
 P. M. Economists, socialists, capitalists and een  Imperialists hae 

.poen, and it is no the turn of the illae economist or ~     ~   

spea and spea the truth, ith the sole obect of  hose  elfare. thIS BIll 
hs been prepared, accordin to the Honourable the Moer.  Hain taen 
s a all the flesh and fat, nn the octopus is bitin at the bones of the 
illaer.  We  no  ery  ell ho eerybody i.s r-Ilnin under the e ht 
,of taation in t.his countr.  When  Dr. BanerJea, a student of economICS, 
confesses that he had no time to study the Bill, a ,illae economist lie 
myself may be ecused for his shortcomins.  A bi and bul .... Bill is 
~     on U at the fa end of the Ses.sion hose eery line, eery  ord, 
eery sentence and eery comma means somethin, money Ir him. income 
for him. taation for us. He is practisin phooa on the poor illaers as 
ell as capitalists.  My Honourable frifilnd .told us that by passin this Bill 
ie ne heaen and a ne enrth ill be erea.ted and mil .and honey ill.llo 
in thifl land,-that is at least hllt I hae understood and  hat a illaer 
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",ilLgather from his speech; I may bave misread it and I am,open:>t;oGOrrec-
'iion,.,-that.is what he said will happen ,in this land of unfulfilled ~  
:and the provinces will prospJ!r as they will get the doles. That is why this 
Bill has come. Praises have been showered by some, criticisms by others, 

:aBBuraneesby many that the baby:will not be strangled. Some are'puffed 
up by being quoted or misquoted and some are happy that their 'names 
have been mentioned. Socialists like Comrade Ranga are being roped in 
by being told that it will give relief to two-thirds of the poor tal.-payel'8 and 

'will tax the one-third big people. All method. of snake-charming and lion-
taming hitherto unlmown are being adopted. Ii. I had my way I would 
·tell the Honourable the Finance Member that after the wav in which the 
Assembly was treated at budget time, I will not pass any of his money 
Bills; let him realise by manufactured and artificial means or by exeQUtive 

,ordors, as he said he ha$ power to do 80 in many cases. The naked 8word 
I can understand but veiled diplomacy I cannot. Budget and Finance 
Bill he can certify, but he cannot do 80 in the case of a Bill and hence 

:be had to give up some of his arrogance at the budget time. I must tell 
:all who adorn the Treasury Benches to be obliging, courteous llnd polite 
to the land whose salt they eat, not only when they come with 0. beggar's 
bowl before this House but on all occasions, and take a lesson from Sir 
.N. N. Bircar who never fails to hit us but enjoys a joke also. 

1Ir. PreIldat (The Honourable BirAbdur Rahim): I think the Honour-
8ble Meniber should now address h\Ptself to the Bill. 

IIr. Badrl DuttPande; There is no charm, no poetry, no romance lD 
·this Bill. It is dry and uninteresting. It is the same old story; one locust 
·came and ctmied away one grain of corn, another locust came and carried 
away another grain of corn. One Finance Member comes and takes away 
,crores, another }'inanee Member comes and takes away crores. There "is 
no relief for the taxpayer in India. That is the story of this Bill. Govern-
ment is 8'8 much irresponsible as it was before. 

IIr. Pr881dent (The Honoura.ble Sit· Abdur Rahim): The Honourable 
'Member must address himself to the Bill. He cannot be allowed to talk 
·on aU sortQ of things which are irrelevant to the Bill. . 

Kr. Badrl Dun Pande: There cannot be taxation without representa-
tion. I am telling an irresponsible Government tha.t we must have respon-
:8ibility before we are 88ked to pay. 

1Ir. PresIdent (The Honourable Sir Abdur Rahim): This is not the 
-occasion; 

JIr. Badrl Dutt Pande: We will not allow them to tax us in any way 
'they like, and we will protest as far as lies in our power. Of course, the 
fight between us and Government is like that between the grammarian and 
"the king. When a dispute fn'ose as to who was right and the king could not . 
·convince the grammarian he brought out hiB army and asked the grammarian 
'whether he would now aclmowledge defeat, and the grammarian had no 
<option but to do so. In the same way the Honourable Member will' bring 
"the Commander-in-Chief or the Defence Secretary toO his aid as hEl did the 
()tiher day. 
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. JIr; Pruiclen\ (The Honourable Sir Ahdur Rahim): If: the Honourable 
Member has nothing to 88y about the Bill, the Ohair must ask himt<> 
ruume his seat. . 

Kr.· aadrl Dutt Panda: Income tux is being collected by migM and I 
am protesting against it. 

IIr. Preaident (The Honourable Sir Abduf Rahim): The Honourable 
Memb.ez: must,reiei- to the principle and the clauses of t\18 Bill. 

Mr. Badrl Dutt Pancle: Unless the Honourable Member is responsible 
t.o us we are not going to give him anything. 

Mr. President (The Honourable Sir Abdur Rahim): That ~ ~ different 
. matter altogether. 

Mr. Badri Dutt PaIlde: We have been Moused of killing this BiR. 
Honourable Memhers have already assured the FinRnce Member that they 
are not going to kiJl the Bill. But I say that we do not want to pass any 
such money Bills unless those Treasury Benches are responsible and unless 
we get responsible government for this country. Unless a Sir Purshotamd8s. 
Thakurdas or a Ra'himtoola Chinoy or ft Bida or 11 Satyamurti or anyone 
else responsible to tJ8 becomes the Finance Member we do hot want to pass 
any of these Bills. That is my point. If the Bill tries to kill us or torture 
us and bind us Bnd squeeze us, we will resist it with all our might. Two. 
reasons have been given as to why this Bill has been put forward; first,. 
that people evade the law, and second, that the provinces wwt JDore money. 
As regards the first point, section 60 provides lor cases of evasion. There· 

. is a 10Dg list given from which it appe.ars that the highest and mightiest 
in the land do not pay. The Viceroy, the Commander-in·Chief, the· 
Governors, pay no taxes. 

The Honourable Sir James Grigg: That is completely untrue, as the 
Honourable Member knows. 

Mr. Badrl Dutt Pande: It is mentioned here in section 60 that they are· 
immune from taxes. 

The Honourable Sir James Gri,,: The . Honourable Member said that. 
they pay no taxes. That is untrue. 

Mr. Badri Dutt PaIlde: The Honourable Member can dem with that 
when his turn comell, but I find that they do not pay Bny taxes. According 
to my reading of section 60 there are exceptions and' among them the biggest 
and highest and mightiest in the land are included. Leave pay and pen· 
sion charges Ilre not taxed; people getting thousands are not taxed, and 
this octopus is knawing at our bones. Section 60 makes exceptioDs in 
case of big persons but in page 188 of the Income-tax Manual a beggar is. 
not exempt, "(3) A is a professional beggar. His receipts from m.endic8noy 
are not exempted from the tax by this sub-section", so the present law-
while exempting the biggest does not spare even a beggar. Having taken. 
the :8esh and fat, he is biting at the bones of Indians, and so we, protest •. 
There is a .loka in Sanskrit whiclJ. says: 

•• U GyatH cAaraU aA,..taA tat tfit devetrnojtJfla 
Sa yut pmmanan ku,.de Loka. tadanu va,.tate." 
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As the big behave so the small people also behave! TbEi 18. moldd be 
no respecter of big or sDlaIl people; therl3 should' be no discrimination ill this 
1600. L~  all perspns he taxed B'Ccording to their status, rank and position 
on their actunl earnings. There should be no exception ~ the highest 
to t,he lowest, because in section 60 there are so many exceptions. There is 
heart-burning. I~  the income ~ foreigners be taxed in ,the. same way as 
the income of Indians is tnxed. \Vhy should there be exceptions? I want 
that nil classes of people should be roped in, from t.hehigheiJtto:the lowest 
should be taxed equa-Uy without exception, otherwise do not tax the smaller 
people alone. There is no logic, there is no rhyme, no poetry in it. When 
Ralll WitS hanished Bhnrat cnme to the throne. He reduced taxes by 15 
lUWfl" ill the rupee, s.o that people may not say that the step-brother has 
come through the intrigues of his mother. Still people did not prefer 
BharatRaj ·to Ram Raj. Then what to say of Grigg ~ or Grigg and 
Gregory rlile? Then Rishies and Munies cnme. Bnd he Bsked '··How is 
Bharat Raj". They said "Ram Raj il:l Ram Raj, aud Bharat Raj is BhBTat 
Rr.j; there can 'be no comparison between Ram Raj and Bharat Raj". So-
even if you reduce our taxes, we do not want the foreign rule. We want, to 
he taxed by ourselves, nnd not by a foreign Government; we don't want to 
pay any taxes to them. If it lies in our power, we shall not pay any tax 
unless t.he whole Government is in ollr hands. We don't want to pay any 
increased taxes, and it is our inherent right to assert that. 

As regards the provinces, a' beggar breeds many children, and he says· 
"1 have 10 children". Then he is. asked "Why did you breed so many 
children?" In the S8me WilY, why "ho ve you created so Ulany provinces? 
What is the earthly use of those pro\'inces? Every province demands money 
from the Centre; every province comes to the Centre with the beggar's-
bowl. This reminds me of a story in the Hindu mythology. There was· 
a king who was. a miser. He used to tell his sons on their birthday "this. 
«iamond is yours, this ruby is yours, and everything will be yours". When, 
they demanded the money hom their father, the King used to say "I have 
spent 80 much on your schooling, so much on your clothing, so much 011' 
your marriage and so on". Then. they asked where was the interest on' 
this money. The King said "T4at is for my share for the interest that I 
take in you". In the same way, this is what is going to happen .... 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Member has spoken all this time about matters which have nothing what-· 
ever to do with the Bill. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock" 
MI'. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

1Ir. Badrl Butt' Panda: When the House rose for lunch I was saying 
that more and more money was being demanded of us in the shape of 
taxation. It is said that a major part of the increase in income tax will 
go to the provinces. But when the money comes, they will put forward 
another excuse and say that the provinces are self-supporting, they are-
autonomous, they have their own Ministers, they can tax themselves, they 
can tax agricultural income, and 80 OU, and all this moae, will be used for-
central purposes. Having been denied the benefits of a good rule during 
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the last century and a· half we are ·suspicious of Imy increase in taxation. 
Expenditure is being increased. We could not discuss the budget this year, 

~  are there. . 

fte JIoDourable Sir lames Grill: Who stopped 'Vou? . . 
Ill. Badrl Duit PIDdI: Expenditl:ll'e is being increased on everv item. 

'The followingfiguTE'ls will show: • 
1987·88. 1938·39. 

RI. RI. 
Governor GeDerd 16,54,000 ~ .. 00i) 
.Eooleaiaatioal 27,82,000 32;10,000 
.Paymente to Crown Repres..ntative 1,015,55,000 1,3a.44;()OD 
Tribal Areal 1,92,M,OOO 2,01,73 .. 000 
Ezternal Affairs • 52.h,OOO 63,153,000 
BaluchiFitan 84,94,000 '14,89,000 
Defence 49,83,92,000 150,77,69,000 
British officers 7,lt2 '1,240 

All the expenditure is being raised and we are l.sked to give more and 
more to those who have got plenty and still they ~  more. There aTe 
..other items. Broadeasting, from Rs. 16,00,000 to Rs. 22,00,000. There 
is an increase of three crores during the last 2 or 3 years in the expenditure, 
We have to pay and still the hunger of that insatiable animal iA· not satis-

.fied. 'l'he burden of taxation has increased, the limit of our taxable capacity 
has been more than reached, and after 150 years of British rule where are 
we? 95 per cent. of the people are steeped· in ignorance in' the villages in 
this land. In this village of the Viceroy there is peace, plenty, everything, 
electricity, motor cars, and so on. They pay no taxes, they evade tllXes. 
But what is the condition of the countryside Rfter 150 years of British rule 
in this country? They live in dirt, disease, there is no education, no hygiene, 
no roads, no industries, no food, no good water. About ten orores of people 
do not know what R second meal is, and yet this 'central octopus is taking 
Ulore and more, so ably put in the beautiful and telling language of that 
great and noble lady, Lady I...inlithgow, when she said: 

"I want the pUblic to banish from their vision the riciure of the central organiaa, 
,tion as an octOPU8 putting out its Bucker. to draw al the money into ita vOl'acious 
jawB." 

That is what this Central Government is doing. The taxable capacity 
·of the people had long ago been reached. Take it from me, although m'y 
Honourable friend says that the money will be given to the provinces, 
that it will not be given to the provinces but it will be used for central 
purposes. In 1860 the first Income-tax Bill was passed to replenish the 
treasury after the Mutiny. In 1886, because of the Afghan wars it was 
raised to five pies in the rupee above Rs. 2,000 and it was four pies below 
that figure. In 1916, super tax was charged beom.lae of the Great War. 
There nre still war clouds. Japan says that he is the monarch of the East. 
'There are our friends Mus80lini II.nd· Hitler, with whom a treaty is being 
negotiated. They are at the door, and thily say, "I will bottle up the 
Meditteranean, 1 will not give you any pa8llsge'iheTe". ;Another WBr is in 
mnt'of us and all the moMY 'Yill be spent on t.hat war and nothing wjU be 
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given to the provinces. My Honourable friend· says, "My provinces. my 
babieS". But nothing will be given to the provinces and they will still 
'Continue to cry. We have seen it before, we have known it before. Hither-
to we had no voice, but now every man in the country knows how much he 
is being taxed: Having practised jugglery with the exchange ratio, having 
sent about four Arab. of gold to England, having taxed our industries, hav-
jng levied excise on salt, sugar and matches. having heaped a debt of 1Sl 
.itrabR on our unwilling head, having manipulated the currency, instE?ad of 
-economising, the Government is piling up and wants more and 1D0re. Hav-
mg taken flesh and fat the octopus is biting at the bones. 

"Ian lekw bM 'tie"; mallota hei dil katil." 
"Having killed me you still want my heart." 

That is what you are doing. The lists of all taxes have been exhausted 
vractieally and only death duty and langoti of Gandhi Baba remain to be 
taxed. Taxes no doubt lITe required for the welfare of the subjects, as 
Kalidas, the great Sanskrit poet, says: 

.. Pro jantlfll,eluJ.bh ut1lartlaam .ata flyabnli'magrahita, 
~ I I A  fluno mutl/h ~  madate hi'NUangrabilti." 

That means, a king takes taxes from his people to offer 101 ~  to 
them, just as the sun absorbs the moisture of the earth to return it 
thousand times more. I find referenc.es to income tax in ancient times. 
Manu and Kautilytr have made mention that the income tax should be 2 
per cent. Ram took one-tenth, ~  took one-sixth, Mahrattas levied 
(Jhauth, but this Government raisf!d it-roin 2 per cent. to 42 per cent. of 
the income besides other taxes. Yet more money is being demanded. The 
Finanoe Member said that this Bill does not touch the masses, for they 
pay no income tax. But he does not Imow that there is a property and 
cirOllmsttrnce tax levied by District Boards. How can he know, beca,use 
he moves and dances in higher circles, in the Viceregal Lodge? He has 
never gone to R village, he has never seen the condition of the villages. He 
has motor cars, he has dinners and dances and he rides in aeroplanes. and 
does not go to the villages. Have you ever been to R vill8'ge? 

fte Honourable Sir .Tamel Grigg: Yes. 
Mr. Badri Dutt Pande: No. The Viceroy goes, L ~  Linlithgow goes, 

but you have never gone. By aU means take taxes whirh are reasonable 
but without extorting money: '. 

"Yar na kar zo071.1lf1 a;sa ke lfIarj"j /;0;." 
"Don't take 80 many taxes that we may die." 

I am here only discussing the principles, If the Bill wants to tax the 
'foreign income of the Indians, it should also tax the pays and pensions and 
incomes of all the British merchants, officers and rank and file who grow 
iat at India's expense. They evade payment and earr.\" away big bank 
balances to their far' oft' countr;v. As Sir Rahimtoola Chinoy said, about 
'9 crores is not taxed at all. He has given facts and flgures and there is no 
time to go into all that. What is your reply to that? 

TIle Honourable Sir .Tamel Grigg: I will give you n reply'. 

Mr. Badrl Dutt Pande: Yes, yes_ J len.)w, the. reply you will gille. "Now, 
by this BiD the h\lsband and the WIfe lITe to be sei>nrated' nndthere is to 
be' a ~  quarrel. 'Instead of unioll, there is bound to be disunion_ 
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I have got many opinions. I will only quote one or two. The Muslim 
Chamber of Commerce say this: 

"Th.Maalim Chamber of Commerce, Rihar, declare that, it ~  .ignore. the 
pe1'sonal.lalamic Law that. wife and minor children are complete -and absolute owners 

. of ~  1'9IIpl'ctive incomes. The husband cllnnot touch any portion of the wife'. 
income ag:iinst her wisheB, nor. clln n falher spend for his own benefit a single-
fllli.hing of his mim,,' SOil'l! incolne." . 

This is the Hindu opimon: 
"The cu&tom of 8tridlran among Hindus is in the nature of a gift by the parents 

of the bride at the time. ·of marriage and is considere(1 .B in the I ~ of a sacred 
~  , 

':. 

Even that trust is being tuxedo Then the. ghee agent dC?e$ 'n,ot pay 
income tax 011 about, R!I. 75,000 per nnnum. He keeps three sets of 
accounts. This matter requires to be inquired into by the Income-tax 
Department. One set is in Gwa-lior, one in Agra and one in Allahabad. 
About 3 la],hs are shown 8S advance. Interest on that amount is debited 
to the profit and loss account, thus reducing the income and evading income' 
tax. 'fhe bigger J)ers(.ns evade the IIlW, while the smaller person!! pay the 
tax nl! right. It is these bigger persons who have to be roped in. There 
is very little time now to go into the other facts whioh I will bring out in 
Simla or Delhi. I will only conclude by pointing out the condition in my 
own province of the United Provinces. The net demand on account of 
income tax in the United Provinces in 1986-87 amounted to Rs. 84,45;746_ 
'L'he assessment on ~  by Government came to Rs. 17,80,477; by 
companies, other public bodies and associations to Rs. 8,61,259 and by local 

. authorities to Rfl. 60,884. The total amount of salaries on which income ta'X 
\\'8S assessed W8!'1 Rs. 3,99,80,477, of profits of companies Us. 1,81,90,114 
and of income of undivided Hindu families Rs. 3,59,63,202. The number 
of assessees with incomes of Rs. 1 lakh and above was 42. The total 
number of persons IIssessed was 21,oHl. The net delllnnd on account. 
of super tax was Rs. 20,23,590. Without more evidence these' figures suffice 
to establish the extreme poverty of t,he pt'ople of the United Provinces. 
Only 21,519 pE'fSOns aSRessable to income tax in a province of 48 
million people I This is the state of affairs in my province and now the 
Finance Member wants to take mQre and more. Sir, I, oppose the whole 
Bill. 

Mr. AmaraDcira Nath Ohattopadhyaya (BurdwanDivision: Non-Muham-
llladan Rural): On Friday when the moHon for circulation was. moved 
there was a controversy with regard to the time table. Sir J amps Grigg 
agrtled with Mr. Jinnah with regard to the time table and on Monday, the 
11th, the time iuble was changed. I do not know, Sir, if the Honourable 
the Leader of the House will be present at the time of the holdingo£ the 
Select Committee meef.ings. 

ft. BoDourabl. Sir Nripendra lircar (Law Member): Thank Heavens. 
T shall be away. 

Mr. AmareDdra _ath Obatwp&dhyaya: In a matter of this kind we 
~  have the assistance of the knowledge and experience and. ability 
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of the Honourable the Law Member. In the Statement of Objects and 
ReaBOD.8;SirIJ amf'tiI Grigg says: 

"TIXI;object. of dle Dill i. to give effect. t.o luch recommendations of the Income·tax 
Jilaquiry ~  ,1936, &I bave been accepted and, t.o lM-ke luch amendments to the 
Income-tax A.ct &I expel·ience of it, working baa indicated t.o be necellary or deairable." 

,Sir, what, would have happened if there was no Inquiry Committee at 
aU and .i,f the old Act remained. Income tax is an emergency tax and 
what was the real emergency now to ~  this new complicated Bill. 
Sir Otto Niemeyer had in his report fixed the Bum of two crorcs of rupees 
to be given to the provinces. Perhaps Sir James Grigg has out of his 
sympathy for the new provinces thought it fit to get more money for the 
benefit of the provinces, bU,t, Sir, under the circumstances, whether any 
further ,tax should be added to the already over-taxed people of India is u. 
question ,which the Select Committee is sure to consider. 

'Next, Sir, my Honourable friend in his speech said that the report 
of the Income-tax Committee makes the Bill. desirable from another point 
of view. He says income-tax machinery will be more efieotiveand more 
equitable. E:!ir, from the reading of the Bill as it stands it seems to me 
that the Bill is extremely complicated. Although it will bring in more 
money, at thE' same time it will be more ,oppressive than what it is today. 

Then he has introduced the slab system, which my Honourable friend; 
Dr. Banerjea. rightly said in his sp'eech is 'not known to many but only 
to a few. That system includes both taxable and non-taxable income for 
tax purposes, but to keel' the peopletin the dark about the possible amount 
of tax they will have to pay, he does not mention anything about how 
the system will work and he has not given any specimen s:lale of rates and 
slabs. 

Sir, we kuow t·hat the complaint regarding the evasion of the payment 
of tax is proverbial, but it is more due to the arbitrary procedure adopted 
by the assessors. Sir, a difference of opinion among different Provincial 
Governments is reported, so you can see how difficult it is for the public 
to come to a definite decision with regard to this Bill. Sir, a perfect law 
of tHxation IS a sure index of good government and when the burden of 
taxation is keenly felt by the people governed, and if further taxation 
is imposed, then people naturally will be suspicious about the intention 
of Hw tax. The income tax was introduced as an emergency tax, parti-
cularly when the country \\'8S in a chaotic state. But as all evils find a 
place in the plan of nature, the evil of this income tax has come to stay. 
But, Sir, there is nothing to guide any Government with regard to this 
tax: there IS neither principle nor policy adopted, and it is onl;v adapted 
according to the necessity of the Finance Member. Sir, our F'manee 
Member is himself an expert in inoome tax and yet he wanted another 
expert t,o come: and as too many cooks spoil the broth, it may be that 
the two experts might commit an error which will be for the suffering of 
the whole people. Sir, the income tax, although it has become a very 
important tax has no codifioation ill law really, and therefore, if there 
-should be codification, it must be considered from all points of view and 
it should be given. enough time to be considered. We should Dot hurry 
this Bill through, and I am afraid even the time for the sitting of the 
Select Committee is not quite enough. The Income-tax law should be 
drafted very carefully and 8S a well-arranged statute, based on a f6tional 
interpretation ~ 'the word "ineoma". 
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Sir, it iR yery difficult to really understand what income means. (ft. 

Honourahl" . SiT Jame. Grigg.: "Not very. ") You may.,have a very big 
salary of Rs. '6,000 but you may not have a saving. Yet II man OIl & saluy. 
of Rs.15O.a moilth may have his saving. Now' whom do you wBnt to tax? 
(An l!()nnflTable Member: "Both. ") The nlan who has no saTing and 
who spends evtlrything for ,his grub and drinks and for the luxuries and 
necessities of his life: hse to pay tax. as also the man who has saving 
and has to pay the tax. So, Sir, with rega.rd to the word "income", 
there should be a very clear distinction and on that the taxation· should 
he based. Sir, generally taxes are not popular and the income tax 
is nn ~ unpopular tux because the mlln who eams has tb. payout 
of his earnings under various head8 Itod aUer all, when he is taxed again, 
he feelR aggrieved because he feelf; that· his labour has been tazed.. ·Sir, 
thil:l ineome tax, having no logical basis. is undergoing changes every year. 
From year to year it has to be challged and some amendments have' to be 
m8!le. Wb.v should there not· be a fixed policy with regard to this mcome 
tax? (A.. 'Honourablfl Member from the OfliciaZ BencheB: "No tax at 
all I") Why &hould there be this :gplicy of drift? Sir, India. is primarily 
an· 8R1'i(}ultural country. It H!;;ust entering· upon indust.rial life ~  really 
speaking, our industries .are still living on protection. and a protected 
industry if it has to pay income tax., then what. is the meaning of this word 
.. protection" ? 

Secondly, we have no control ovel' the taxes and those who tax us, 
and those 'who spend oUr .money Br8 n()t responsible to us. Therefore. 
it becomes unduly an engine of oppression and,. therefore, it has become 
more obnoxious than any other tax. Therefore. the Select Committee. 
with a view to making it rather acceptable, should try to have a Rettled 
policy. There should be 11 high minimum of exemption which will make 
the poor reRlly free from its burden. The rate of tax should be moderate 

so that the ordinary people belonging to the middle elass ma.,· 
3 P.II.. not feet it and there should be urrangements for an honest and 

efficient income tax ~ 
This Bill is based on the assumption t,hat India has a saving on which 

the income tax call be levied. I ·think this assumption is terribly unreal. 
Now. what, is a teal income and what is its real source? Income, really 
speaking. is a. mnn's capacit.y t,o produce. A nation which has developed 
that capacity will have an income, and t,he greater the capacity the larger 
the income. HUR India that amount, of capacity to produce which would 
enable the Government to tax her? This is the question which an honest, 
It sympathetic and a courageous Government has to answer before it con-
sideNl " Bill on income tax. India hall been exploiied for over a century 
and a half in various ways and her impoverishment is historical. Every 
student of historv is iamiliar with the process. 'l'he process which waR 
adopted a century ago is being adopted even today and the draft Bill is B 
glarinrr instance of such an attempt. Sir, it is really It bait to us, simply 
becau;e we have been told that the money will be spent in the provinces. 
There is no doubt about tbefaet that our oapacity wall enormous and Sir 
J aIneR Grigg in one of his speeches had himself said that India has ,.. 
oonsiderablp. power of recouping. But win India .exhaust herself in ~  
attempt &t::1'8couping what me'bas lost or will she"be given leisure ~ 
conserve her energy and enhance her capacity for .prodU6ing we/loJ.th? . India 
has no hioome. so to say. Two-thirds of her people go without two s9uare 
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meals a day; one-third go without a meal a day &ad the restil ammed 
variety ... ~ capacity is.to be ~ and it is the duty. of the 
G ~  to. see that there J;'emains n.obody In the country amongst the, 
people. who will not pfoduce, something for increasing the wealth of. th& 
nation. We have eno.ugh of idle ~  we have enoQ,gh. of unutllised 
capacity; we have enough of badly utilised capacity; and those who can, 

~  utilise their c4Lpaeity are in. the hands of our fOl'eign ~  
The foreign merchants who have made their heaps here and who have· 
earned here all this time haveutilise.d their capacity well. ~  there is 
wealth in thjs country, it is not with the Indians but it is with t.hose who 
have utilised the ~  of Indialls for aU these y·ears. Sir, in framing 
an Incom(l tax Bill one should show the national income. The nation 
should find out the average income of 5 to 10 yearslltnd then we should 
try to classify the different kinds of such income Bnd then we should find 
out its distJ:'ibuiion. Nothing of this sort hat ever been considered by 
Government in the calculation of our income and we have been following 
the old rut without ever giving a thought to the subject. 

The uneven .distribution of the income is a sure index of a bad manage-
ment by Government. We are suffering frorn a chronic under..consump-
tion and ill use of productive resourCes. Under tbese circuDlstallces, to 
introdtlce a Bill for· the sake of .collecting money through direct taxation 
is only an act of oppression. Nations:! income is calculated hi terms of 
money which is received by individuals and retained in savings which are 
kept in banks or the insurance securi1;eil. They aTe of considerable help 
to the nation because they enhance the pr Jductive capacity of the country. 
Do the savings of India really enhance the productive capacity of India 1I 
They do not. Therefore, there is no mOlley worth the name. Can Govern-
ment squeeze water out of stones? Yet Government will demand money 
from the people of India who have no savings. Provinces demand money 
flnd. therefore. income has to be taxed. But before doing that, why does 
not the Finance Member find out and show to those who are interested 
the savings of the nation? The savings of a nation are the sure index 
of the national income. Really speaking, a few Indians who have some 
sayings !lnd who have B taxable income nre under the llhelter of the exploi. 
ters, I mean, the foreign ~  and we db not object to their taxing 
them, But instead df tllxin'g them, the Government is trying to tax the 
wealth of the agriculturist. Whether it be forestry or fishery or the mines 
01' the ngriculture. the nRtional wealth is produced b,v the agriculturist. 
Whoever pays the income tax has got to get his wealth out of what the 
ugricnlturist produces. Therefore, when qovemmcnt want to tax in 
different names, that is only a bluff. They really tax only those poor 
people who produce the wealth and whose weulth is enjoyed by all theRe 
people. Therefore. the poverty of India is appalling. That has been 
proved by the way in which the Finance Member has taken away all gold 
from Indin. The little hoarded gold which was sold away for the mere 
paper money shows how pOOl: the people nre. In a country wllere agricul-
tu,rists starve, where industrialists fail for wllnt, of protect,ion, whl're com-
mercial and shipping concerns tremble on their legs, where the Govern-
ment take ~  a major portion of the wealth of the nation in an admi-
rustrative caplc.ity, wh,ere. ~  and crores are spent on military ~ 
tUl'e, where the purchasing ,power Ilf the IPa8$88 is almost nil. where the-
index of prices is 'so chronically low,·to ask for income tax in. that country 
is a cruel irony. 
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There is another side also In its favour. The foreign: merchants have' 

fattened' themselves on the wealth of this country, you OBn tax tbemby 
all means, the zamindam liave fattened themselves' on the poot agricul-
turists;' tax them by all means, tax the Government pensions' both' here 
:and abroad. Let the tax' so collected be spent on the nation-building 
·departments and not on police and military expenditure. Before raising 
any taxes, let the Government show their honest endeavours to help the 
exploited people by retrenching the admhiist.rative expenses. . Let the 
-savings be made over. to the provinces.·Regarding the administraHon of 
the Income-tax Department, it should be less expensive. Why should 
there he so mons Commissioners, Assistant Commissioners ~  so on? 
Why all this paraphernalia entailing the expenditure of ~ sums of 
money colleeted from the poor people? I suggest that the Central Gov-
~  can very well d«;llegate the power of collecting the income tax to 
the Provincial Governments. Thc ~  Governments through . their 
local self-government institutions like the district boards and municipalities 
.could collect the income tax much more expeditiously and with less cost 
to t.he. administ.ration. Sir, the ~  the Finance Member is really 

:j}n original man. He does not care for economic planning und without any 
plan for the creation of an industry or for the change in the economio con-
dition of the country, he wants to collect income tax. I do not know how 
.he can do any real good to the country. I believe that without giving 
much thought, without using his imagination he has brought this Bill. 
Now that the principle of the Bill has been accepted by the House, I 

;appeal to the Honourable Members who sit on the S.elect Committee to go 
through each and every clause with greatest care and caution and bring 
:back this Bill with all suitable amendments. Sir, with these words. I 
support the motion for referring the Bill to the Select Committee. 

111'. It. S. Gupta (Ganjam cum Vizagapatam: Non-Muhammadan 
Rural): Sir, I stand here to voice the feelings of the pOOl' income tax 
1lSBessees of the far off dist,riots. Many people seem to be thinking 
that the Al}t has been worked with great care and wit·h great sense and 
sensibility. But I can give the House numerous instances where the 
Act is administered most improperly and in a rut·bless manner. How 
does the present Income-tax Act work? From the time the 1st of April 
dawns evory year, the assessee only thinks of the return he has to 
'mhmit to the Income-tax Department. Formerly iI. was a matter of 
eompulsi!'n on the part of the Income-tax Officer to send notices to the 
IlRSeSSees, but now under the present measure, you have removed that 
privilege 'laying that the 8.RSeSSAe should file a compulsory return of his 

·own accord. When a notice was issued under the Act, usually the 
notice ~  given to BOme member of the family, you cannot expect the 

·aSRARsee to remain at home always expecting the assessment notice form. 
'Since the notice will be left with some member of the family, it would 
be kent, somewhere with the result that the BSS8t1See would forget to sub-
mit the return by the due date. Then comes I16cticn 28 (4) where an 
arbitrArv assessment. ill made bv the Income-tax Officer who always sayu 
·that foO the best of his judgment the amount shown in thp demand notioe 
form W8S t.he corrept one. Now, under the amending Bill which you 
bavp. btoullht hefore t.he HOllse. you have added an appeal whioh cuts. 
-off all the privileges that were exillting. You are imposing penalties at 
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every step. Hitherto only arbitrary assessment was made .. under seo-
tion 28 (4). Now,. by way of adding insult to injury, you are addin" 
& penalty for non-RlIhmission of compulsorJ retul·n. You remove ~ 
tion 27 whereby he had a chance to put in a petition to the Inoome-tat 
Officer saying that he had some excuse 01' other for tbe ~ of his 
return. Now, you place this man under the same category as under 
Jl6ction 28 (3). You aive him a ohance for direot appeal. But t.hat 
does not help him. It would entail more cost and more delay thaD 
a direct petition to the Inoome-tax Officer. So, the whole of the 
amending Bill cotlRists merely of .penalties from one end to the other. 
1 know that the Honourable Member is anxious to grab aE' much money 
as possible and to sap every pie from the Door as!leb .. ee. The assessee 
is no doubt your milch cow, but in your anxiety to draw out the last 
drop of milk, please do not cut awav the udder. That will certainly do 
you more harm than good. (Interruption,) My Honourable friend 
Iluggests that the Finance Member would be practisinp- phooka on rich 
persons. I do not mind if phooka is practised on rich persona like my 
friend, Babu Baijnath J!ajoria. There ure big peoyle wbo evade taxes. 
Seotion 34 is another sword of Daniocles which was hanging for one year 
under the previous Act, but it is now made to hang for six years. The-
~  can be kept open' for six years. . The poor assessee cannot 
have sleep or rest. He should be expecting at any moment the Inspector 
or the Assistant Inspector of Income-tax at any time of the day in six 
years. It is most unjust to keep the assessment open for six years-a 
thing unheard of in any other cou*y in the world. In addition to the 
statement in the compulsory return, 'ae is compelled to give a state-
ment of the monies lent by him to somebody else or the monies whioh 
he derives from others and so On and so forth. Thllt means t\le 
assessee will be' kept occupied the whole year of his life with.. preparing' 
statements for the Income-tax Officer. You will not give him any facili-
ties to have an eye on his business ... You will not encourage him, yO\1' 
will not help him to get more income. You would like to sap the vita-
lity of the aSBeSfJee. .' . 

No.. Sir, referring to the Stntetnentof Objects and Reasons, the-
notes on olause 42 are no doubt, 1fery nioely worded, all nice as the· 
smiles' on the Honourable the Fmanoe ,Member's face. Just aa there is 
"enom in his smiles, so alao this ~  is not so innocent as it looks. 
The Honour8b1e. the Finance Member congratulates himself h;r saying 
:'this oniy 8'!ves legalsanotion to existing practice". r say, Blr, exist-
109 malpractIce. T ~  ·this clause further say: "It also gives 
the Income-tax Officat' power when visiting such premises to can for 
acoounts and stamp them". 

How this works in the districts. I would not give you specifio 
instances but in general outline. The Assistant Income-tax Oftioera are 
asked every year to give fresh cases and in their anxiety to do 80, they 
~  about into the villages and create a great scare. One Assistant 
Income-tax Officer stood at the gate of the town and sent one 
hanki or the 'rillageda.rogawith R jewel to a merohant and asked him 
to pledge it. The poor barik; not' knowing it went to the house of the 
Ilssessee who was not at home. He' called his wife and asked her to-
an-ve Rim :Rs. ~ in'sxChaIl,fl'e for that jewel as he said he would go out. 
So the lad.y took the jewel Arid naid him Re. 2. This fellow then went 
to the· Assistant I'MOme·tax Officer and these t.wo fellows went to the-

p 
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'ludJ aud took a. statement from her that &he had lent Rs. 2 on the 
'pledged jewel. Then these two men went to the oftioe and oonfronted 
the asaesaee with the lady's statement and said: "You say you do not 
lend money, but your wife does it. She has no income of her own; 
1l0W you must pay extra tu". So, under section 84 be reopens the 
case and doubles the tax whioh was already levied and also imposes a 
-penalty under seotion 28. These malpractices have been going on all 
-this time and now you are giving legal sanotion to it. And. therefore. I 
:say there win be great opposition to this Bill in the di .. triot&. 

Another Assistant Income-tax Officer went to 0. village and not find-
ing the assessee took the village munsiff and oalled oui ~ lady of 
the house and her ohildren and kept them in charge of two people. 
The lady found that this man was a Christian and gave rum permission 
to search every room exoept the kitchen. The mau thought that there 
must be some documents and valuable things hidden in the kitchen. 
He searched all the boxes and everything and found nothing; he went 
to the kitchen and found nothing. Then one servant of hilJ pointed out 
the pickle jars; this fellow put his hand in the pickle jars and found 
nothing Elxcept some picWes and oils. Then hI'! called one of the sons 
()f the assessee and told him that unlesli he told him where his father 
had hidden his documents they would be kept under the sky throughout 
the night without any food. This boy wanted him to get away and 
ulilO perhaps to play a joke on him and so he pointed out a cellar on 
the top of the house saying tha.t his father frequently went up and 

. down that place. This fellow went up there and found nothing but 
dirt and dust, and with the aid of a torch which he had with him he 
c&me down half choked. Then he asbd the wife where- her husband 
was and was told tbat he had gone to another village. Then he kept 
the whole family in charge of two feHows the Whole night under the sky 
and without food and water. He went to that other village and brought 
back that man by next morning who however tltreatened him by saying 
that he had insulted him and his family and had entered his kitchen; nnd 
that he would report it to the higher authorities. He said. "All right, 
I will see". In the end, on the ground that he had r&fused to show his 
documents he was 8ssesAed to twice the tax that he had paid intbe 
previous year: This came to the notice of the Income-tall: Officer and 
1 happened to appear for ~ poor income-tax assessee. The income-tax 
Officer said. "Please excuse him. this is the first time he has done it". And 
then he gave me a story· of how a merchant in & far-off .illage wanted 
him to go to his house but he had refused to do it beCS1Hl8 some 
assessees who are really strong might give him 8 thrashing and there 
would be no evidence ond no case against them. These things are being 
done in the name of law and order. You ask vour 111en to go into the 
house and you also legalise these things; and there is vot only the penalty 
but also some sections of the Indian Penal Code are invoked. 

And ~  is the treatment the assessee gets in the office? If my 
assessment, 18 to be on 10th May, I apply on the ·4th April for a public 
(!Op.v of !\ docume.nt. executed by my father or somobody else in my 
family. Then !lfter the assessment is over there COXUb8 a reply that ~ 
there WII.fI no hme toO seorch for the record it was impossiblEl to give the 
coPY· ~  it. fair ~ thfl IJftrt of your subordinates to refuse & copy like 
thIS whIch 18 reqmred for 8sseRsment? Another thing is that when a 
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clOCUluent is required ill COUl·t you say you are not going to produce lIoDy 
document. It is sheer injustice. Then, with regard to tbe asseSlmant . 
.these Income-tax Officers hold their offices in the capital cities of the 
.districts and these villagers and merchants from far-oft places who have 
DO relatives or friends in the to.wn go to hotels and £here they very oftea 
lose their· property and their documents. ~  ~ haa no place to 
sit upon. I know many assessees have to Slt on the tudes of the gutters 
,oefore the Income-tax Offices. The man who gives you money is 
.t.reated like an outcast or a pariah. It is high time these thillgs were 
stopped. Sir, the previous speakers have practically no ~  a8 
,to the actual working of the Income-tax Act and I have VOiced these 
few sentiments as I have got personal and intimatE> knowledge of thil 
·subject. If it were our own national Government I would ask every 
rich man to pay half his capital for the benefit of the country. But 
since it is ~  irresponsible and alien Government, I would. if permitted 
to do so, oppose the measure tooth and nail and see that such Bills are 
not introduced hereafter. 

Jlau1vl Jlubammad Abdul GhaDi (Tirhut Division: Muhammadan): 
'Sir*, before expressing my views on the subject, I think it necessary· to 
-exp]ain my difficulty, and it is this that I am afraid of the Reportt'l'R more 
thA.n I am afraid of you; for, the moment I finish my speech It "distrp,ss 
warrant" in red ink from them will be in my hands 8sking me to hand 
,over to them a cOPy of my speeoh at once· There are no arrangements 
here for reporting Urdu speech, alf(i that is the reason wh.v J \Isunlly 
prefer t.o remain dumb, and there mt .st be some other Urdu-knowinlt 
Members as well who, for fear of havillg to supply copies of spt'ech('s. 
av(·id making speeches. 

Now, Sir, as' regards the Income-tax 'Bill, the whole position is best 
fmmmarised in a Bingle line of Urdu poetry, which is this: 

.. ~ barAid gay6';fjnj'n daIDII W." 
That .is to say that the di:sease went on ~  as dose after dose 

'wrul nd.ministered. As I see, Government is, going on increasing the ex-
~  beyond any limit, the result naturally,is more taxation. The 

poor Indians are getting more und more into poverty and distress; but 
Government is mad on putting up shows. They are putting up palatial 
buildings. Look at the grand buildings of any important railway station 
and think of the large sums of money that are being spent on th·em need-
lessly. Needlesaiy, again, money is being thrown away on indents for 
;heavy locomotives. Department after department is being set up and 
.e>.pert after expert is being entertained. The' House opposes ~ 
demands, but Government is not disposed to hear them, 

S~  m:y I~ ~  friend, the !inance Member, was iust bewailing 
the finanCIal dIfficultIes of the prOVllll'rs. If he acted on the deC'ision of 
the House arrived at on the 8t.h April, there would be no need for all that 

~~  which he wants to realise through the Tncome-tax Bill. as that 
deCISIOn reduces the expenditure boY one-tenth, and the balance thUH effect-
ed would 8uffic!:' for the needs of the provinces. 

The Houc;>urable ~  for Fillantle has also expressed some sympathY 
for the province of BIhar. Let me thank him for this and ~  him 
that the dojfficulty as regards Bihar can be o,·ercome without the need for 

~ a new taxation. But in ~  connection he will have to accept 
fL few lmportant amendments· For Instance, the system of levying the 

• Translation of the Honoarable Member's Ipeecb delivered in vernacular. 
lo' 2 
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tax on· head offices should be suspended; instead, the tax should be levied 
at the Bource where articles are manufactured and sold· There are sugar 
factorieS in Bihar. There are collieries and other factories such as the 
Tatie works. AU these are situated within the boundaries of Bihar. Things 
ate manufactured and sold there, only the accourits are registered 
in Bombay and Cawnpore. But the tax is levied at the accounts office 
instead of at the source of income. This means that whatever amount 
is realised On this account is realized in other provinces outside Bihar and 
ilhis pl'0vince is totally deprived of this income. 

Secondly, while India does not come in for any measure ~  compensa-
tion for taxes reali!;ed in all other countries, why then should this rule be 
observed in the case of England alone. Any tax levied in an, other 
country should be compensated for. The present system benefits the 
English trading companies only; ~  does not benefit any other concern. 
Great. th£'refore. is the loss to this country. 

Thirdly, to give the Income-tax Officers the power to search is a great 
.ulm. Even the police do it in the presence of two specified·wiimesses. 
This is not so in this case. Already the duty of the Income-tax employees 
is to pile up money. That being so, this weapon in their ha.nds would do 
more llarm· 

The Income-tax Officers have been enquired into, but no report of this 
bas reached me. The same thing happened with the Taritl Report. When-
fv£'r sucb books are requisitioned by Members they ·are not readily suppJi-
ed-excuses are made instead. No time has been allowed to the Mem-
bers to study this Bill. If a question is asked, the Government, lin reply, 
would .say: '.'Please refer to such and such book and such and such rule, 
copies of which are available in the Library". Government know that 
Members of this House do not get any State-aid to study these matters 
closely anywhere else exce.pt here during the Session. Worms may eat 
up· these boob. but they a1'e not to be supplied to Members. It is sur-
prising to see these books and reports beillghidden fronl the very re-
presentatiVes of the country. 

'fhe Income-tax Department serves as a pasture land for a particular 
class of people. The Moslems in Bihar have been wmost totally exclud-
ed from ~  Department. There are only three Moslems as against 21 
non-Moslems and even .t.hese three belong . to otherprovino6s. Not It 
single BUmri Moslem ho.s been given a job in this Department. What is 
thai.- fault, I cannot understand. The Moslems of this province, in parti-
cular, and the Hindus, in general, are deprived of all share in the All-
India Services. 

Last' of all, Sir, I lool( upon this Bill as a measure calculated to suck 
rr,ore blood of the people and for that reason a more appropriate name fdr 
t.ile Bill would be the "Bug Act". 

Mr. Bhulabh&i J. Deaa1 (Bombay Northern Division: Nqn-Muham-
madan Rural): Mr. Deputy President, I feel certain that the debate has 
beeu exhaustive, though if the Honourable Member in charge were to use· 
th(' :word. he might call 'it .. exhausting"; but the fact still remains that 
notwithstanding the way iIi which you may approach the ditlerent points. 
of view which have been put forward, they cannot be merely rejected Oil 
the ground of the use of a flippant word. For, ~  in a Bill of this 
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kind there are individual measures and provision!! 'wboich attract the atten-
tioIl of those Members who have had experience in their own province or 
in tbeir own profession of those different points of view'. . From that point 
-of view. I thtink a little more attention a.nd a little more consideration 
would be useful even in the cBle of those who might not have been able to 
express their idea quite in that logical and attractive order which may be 
characteristic of some others. 

[At t)lis . stage. Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.) 

So far as the justification of this Bill is sought on the ground of 
Niemeyer Award, I ~  to enter my emphatic protest. I am not one of 
those who are prepared to come here and be told that certain sources of 
iD.come, on an exmaination by an expert, might leave some money for the 
provinces, therefore. whether it is right or wrong, the premises that inas-
much as a part of the money will go to the provinces, BO you must vote 
for my provimons-it is logic ag8.inst which I wjsh to warn the House. It 
is not unlikely that people might easily forget-that because a province is 
going to get they might not realise how it is going to be got. The justifioa-
tion of the Bill, therefore, must be Bought OR the examination of the provi-
sions of the Bill themselves. I must at once tell my Honourable friends 
opposite that any prospeot of a pressure of public opinion on the provinces 
is not likely to be successful on ~ use of Niemeyer Aw:ard as a ground on 
which this Bill is to be supported? whether we acoept indil'idual provisions 
or not. It ill in that way, speaking fOJ myself only, at this stage that I pro-
pose to approa.ch the questions in,,"olved in this Bill. My desire is not to 
-oocupy too much time of the House by arguing many of these myself, for 
my intention and deliberate intention today ~  to state those points which 
may not immediately appear on the face of the Bill or though they might 
a}Jpeal to different sections of the House, their cumulative effect may not 
btl perceived. Therefore, while opinions a.re to be solicited, it is much 
more advantageous to look closely into the Bill to see what is in it irres-
pective of its propriety, so that those who would be made to pay if it was 
passed into law might be able to express their views, both as to its inci-
dence and as to its wider effects. It is in that way that I shall approach 
this matter. not so much on the question of justifying or even adversely 
criticising one or other of these provisions. I am also mindful of t)le faot 
that it should not be unduly stressed that the provinces can be assisted only 
by the extractive method which is the purpose of this Bill. There are 
better ameliorative methods which this ;aouse has often pointed out, and 
which it is unnecessary for the moment to dilate upon. But let it be 
remembered that if this House lends Uself or its vote to get some money 
which must be legitimately paid by the taxpayer, it will not relax any of 
its efforts to see that these extractive methods may even have to be abo-
lished in order that the ameliorative methods may be rightly pursued from 
time to time. 

We cannot be told for the first time today,-I do not know to whom 
it is a compliment, or whether it is not an indictment of the rule of some 
150 years-the argument which I have taken down of the Honourable the 
Mover of this Bill. His argument struck me as if there was no such thing 
as 11 province in existence before the Congress accepted office. Where was 
this solicitude for the nation-building purposes for which money has to be 
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provided? What did they govern ~  country for on their own oonfes-
sion exoept that they did not bother about, at lsast UI) to now, what they 
now frequently refer to as nation-building purposes? At least it is some-
thing that they have now realised that because other people are goveming, 
other angle", and methods of' govemment have come into being; If that· 
.were not so. I cannot see how today, as a serious argument,eightspeechea 
were read out before this House for enlightenment,-of eight Provincial 
Ministers in oharge of finance, "Oh! but we have nation-building purposes 
for which we have no money, and please, Sir James Grigg, if you will" 
carry this Bill we will see if something oan be done for those poor tMngR 
which have been starved for'150 years". Is it suggested thattbe Govern-
ment of this country was hitherto carried on without any desira.. and with-· 
out any purpose and without any objective relating to the subje(lts which. 
have .now become uppemlost? Therefore. there are two morals Which L 
draw from the Honourable the Mover's speech. The first moral that I draw 
from the speech lis that for the first time in t,he history of the Government. 
of this country it is being realised that there is such a thing as nation-
building purposes, such as. education. health, relief of poverty, etc., that· 
hitherto the rule was carried on for a different pnrpose. Thank God. at 
all events, though the argument may be used. for one purpose of trying 
to catch the vote of the House. I think: I can easily read all these things 
out to an enlightened British audience and tell them what the rulers were 
doing in the erstwhile period prior to this year. The second moral which. 
I draw is that he proposes to follow what I call the extractive method' 
rather than the ameliorative and commend that to our attention, forsooth .. 
for the benefit of these natJion-building purposes. Apart for the purpose 
for which thOlle two a.rguments were used. I am glad they were used 
because we are made alive to the situation and we may not be led into. 
either of those two grounds. 

Coming to the provisions of the Bill itself, I wish to point out in the' 
first instance, as Sir James Grigg put it, "I have told you sometMng 
which is not in the Bill, which wa.s in the report". I ha.ve seen the 
report and I do not wish to go into every one of those provisions, but one 
must look at this Bill. If it were merely an amending Bm for the purpose 
of what is called avoiding tax dodging devices. I would want to know its 
true implication. having practised law for many years, and, in particular, 
in numerous cases under the Income·tax Act. It lis a trite thing to sllY 
that if you are not within the provisioD.s of the law-I think it is brutum. 
fulmen to say that because you have escaped it there was a t&:I: dodging 
device. The man has a right to say, "I am not obliged becauRe I am not. 
within the Act". So let us not run away with these phrases whic,:h 'it is. 
not uncommon to use to catch the unwary eye. What is the meaning of 
a tax dodging device? That is a thing which requires to be very carefully 
examined. If the objeot is that the man who is within the proviS'ion. 
should be hit and you have failed to hit him, I am at one with you. But 
if you mean that the man who was not within it and whom you now wish 
to ~  should! be very carefullest I should fall into the trap of an act 
called the tax dodging dev'ice. For I think it is a perfectly legitimate thing 
in any country that so far as any statute is concemed. if you are not wirth-
in it no amount of empty pretended abuse can make you pay a tax which 
you are otherwise ready to pay. In fact. I think it is to the credit of thoB8' 
who haVE.' read the Act after it was enacted, that they say where you ~ 
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failed, and it is no use therefore saying, "I am now gOling to prevent tax 
dodging devices". Therefore, let us first understand that people have 
eeclloped taxation by reason of the defect of language which it was even the 
intentiun of the original Act to hit. To that extent, 1 am entirely with 
you; but when you try to get .beyond it, I am ~  to look a little· 
more cautiously and there I will follow the provisions of the Bill even 
more cautiously than what I have indicated today. The next thing is 
when you talk of tax dodging devices being purely within the law, people· 
dishonestly escape 'it because of the weakness of the administrative machin-
ery- On that account my sympathy is entirely with those who wish to re-· 
organize their administration, so that people who are within the law and 
ought to pay shall not escape dishonestly. Remember there is 8 very real 
distinction between the two· If your Act has failed toMt him it is not u. 
dishonest evasion, hut if you are within the Act and have fraudulently con-
cealed your income or a part of it, so as to avoid taxa.tion, tha.t again is a 
different proposition. Therefore, in the very \lommencement we must distin-
guish between two parts of the Act. The first is where the Act is defective 
having failed to bring within it incomes which have been taxed and which 
it was their desire and intention to tax. Secondly, there. it is a matter of 
legal amendment, a permissible amendment. Where you come in with 
the administrative machinery, it is a permissible amendment and as the. 
Honourable the Mover has himself said. it may be carried out largely by' 
executive orders. Under the cover of this tax dodging device, there is a. 
third thina' which can be done and which, I see in the Act to a certain 
extent. is attemuted to be done and it is this. to extend the Act to incomes 
which were not-covered by the orlgiral Act. Now, that certainly is not. 
what may be legitimatell or properly oalled an Act for the purpose of 
avoiding tax dodging deVIces. 

Thell the next thing which I want to look into the Act for is what are· 
the provisions where legally people are allowed not to pay the tax which .. 
except for those specific provisions, they ought and would have paid. I will 
mention first this particular source 01 income which has escaped 80 that the 
House may again be cautious and not be led away by an idea .. Some more· 
money is coming. Take it", forgetting all the time that there are more· 
legitimate and proper sources of taxation which ought to be tapped first to. 
the cxtent to which it. is with'in the power of this House. The first is n 
provision of the Government of India Act whereby the pensions and pay-
ments which are paid in England are exempt from taxation. Why ~ 
they exempt from ta:l:8tion? I do not understand it at all. My friends. 
must not be too enthusiastic that even for a year's time something more is 
toO be ~  to provinces-robbing Peter to pay Paul-instead of getting 
the honest .John to pay his share of the tax on the income which accrues. 
here and I do not see why it should not have been made taxable. What 
effort have the Government of India made hitherto that they can come 
before this House and say "Oh, yes, it is quite necessary t.o get 1Iome more' 
money, but you pay". My first question is "You pay what you should 
have pilld but for specific exemptions". In other words, you were within 
the Act but for section 60 of the Income-tax Act itself-provisions which are·. 
so inordinately wide that it is time that they were fully considered in their 
effect and in their incidence: 

.. ~ Central G ~  may by ~  in the Gazette of india make an 
exemptIOn, ~  In r,:,te 01' other modIficatIOn in respect of iDOOmt -tax in favour 
of any clau of IDcomp or In regard to the whole or part of any income 0 - any class ~ 
perlons. " I 
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You migbt '&S well surrender yourself entirely into the haildsof the 

Central Government. I think this House would require to be very very 
properly and definitely told as to the limit not· merely of what we have 
now been told about the notifications which are issued but if the section 
can be tackled by way of amendment in the Bill itself, then it will cer-
tainly be my duty to limit its SCope 81) much as one can do 80 reasonably. 
For, indeed, all that section comes to is this "Yes, there is the tuing Act 
but the Government may release anybody from taxes it likes". That is 
what, it means. 

Then we come along to the provisions of the Bill itself. ';fhe Bill in 
",ection 4: attempts to tax what was not hitherto liable to tax, bile foreign 
income of an assessee. I will presently come to the pros and cons of its 
propriety or its utility but what I find ill the provision is that whereas an 
assessee who is 8 domiciled Indian comes within it, an assessee who is not 
a domiciled Indian does not come within it. I fail to understand why. 
I do not see why a man who is' an assessee here, because he is domiciled 
elsewhere, should escape taxation. If the principle is right that foreign 
income of an assessee is a proper source of taxation, there is no reason 
whatever of justice or equity that I can see why a person carning his 
income here should escape paying his income-tax on foreign income here. 
I know a.nd I am aware that the basi", of taxation in England and here has 
rightly been different, rightly not on any question of equity or ethics but; 
from t,he point of view of the tax collector. In England naturally he gets 
hold of the domiciled Englishman as an assessee because most of them 
\:larn their income abroad, at least a large portion of it abroad. Tht'1'e-
fore, if they merely said "accrues or arises or is received in England". 
it would not be. Therefore, I can well understand the basis of taxation,-
you take the assessee who is ~  domiciled subject, no matter where he 
earns. Be it so. but when it oomes to India you say "Well, that does uot 
matter. Indiana who are trading in Malaya, in Japan, perhaps in East. 
Africa and South Africa, why are they escaping paying tax on aJl these 
inC'.omes. Let us make them pay". If you make them pay, then let every 
non-domiciled person who is an assessee also pay and we shal:l be very glad 
,of that. I think it would be a very nice good chunk according to the 
Honourable the Mover of this motion-in fset a much larger one thau 
what he would get if he were to throttle every one of his tax dodging 
devices. I promise him that if he would tax every assessee in India on 
the foreign income irrespective of the question of domicile, be will get a 
very substantial income indeed. Therefore, it is a provision which we 
have got to consider. You cannot simply say, "Oh, yes. Let us assesS 
:811 the foreign income which is now escaping". I will say that opinion 
will have to be ~  in this country from those who rnighthave to pay 
;snd those who might benefit by the payment if made, so that both might 
have their say as to what is to be done with reference to foreign income. 
'There is this also as r9gards the domiciled Indians to be considered. Having 
regard to the present quota of exchanges Rnd restrictions on the ability 
to tax any profit even if made in any foreign country, one must be very 
careful before you. begin to tax the income merely because it is made at 
I,he other end and I dare say the questions both of computing the income 
~  even though the income is made lit the other end, to what u1ent 
;they are able to get it back into this country even if they wished to do 
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it. are points which seem to have escaped the Mover to a certain extent. 
4:. It must bavp..-because I tell you he might have 1m eye on 

P.JI. .Tap&D. I am aware he is even 1 think more fully aware that 
it is not quite so ellay, even if YOIl should make a profit, to get it out of 
that country in order that tax might be paid on it for the purposes of the 
revenue in this country. I am not, therefore, suggesting that this may· 
not be a very legitimate source of income. But, II.S I said and. I repeat 
it again, my purpose in this is to point out the points that lie in this Bill 
110 that the case of persons to be hit or likely to be hit and the gain or loss 
may be considered. Sir, by the month of A-ugust we shall be in a position 
to judge to what extent any of its provisions should be accepted, rejeoted, 
or modified. 

In the same connection, though the section is further away in the Act, 
I must refer to the double taxation relief. It is 1\ curious comrnenta.ry, 
firstly, that you omit the non-domiciled assessee here Bnd you also give 
him double taxation relief. I think generosity could not go very much 
further. but it is generosit.y at the expense of B very very poor but highly 
taxed country that cannot bear to be taxed at all. (Hear, hear.) You 
may laugh at Mr. Blldri Dutt Pande's speech but the pith of his remarks 
was. "we cannot afford to be taxed further unless we must be". In other 
words, you must look for every other source of taxation which is legitimate 
and considered legitimRte in every other civilized country. find 
take that before you come to our poor men, or (·ven t!) our 
supposed rich men, for the purp9Be of· e,:en our. nation-building pro-
grammes. Therefore, these are ~ f JIlt pomts whIch I want everyone 
to bear in mind very carefully-at lin events, tholle who will give us their 
opinions: the provisions of the Government of India Act, section 60 of the 
present Act, the omission of the non-domiciled foreigner-assesseE' under the 
present Act, and the double tl\oxation reBef,-for you must remember that 
there is an infinitely larger quantity of money in these four than in all 
these tax dodging devices of my Honourable friend. Therefore, while he 
holds out to me the bait of n possible crore of rupees, of whieh tift;\' lokhs 
will go to the provinces, I may just as well hold out the bait of a. multiple 
of that one crore, if he will only take my advice on thiR point. Therefore, 
T want that public opinion should pay very close attention to the four 
points that I ha.ve mentioned. Equally it should pay very close attention 
to the reasons which are supposed to be given for the purpose of inducing 
us to support this Bill. If it WQR merely a question of administrative 
machinery that is dealt with, if it, waR a question of ~  1\ lacuna, 
that would be a different matter, but if you go beyond that, I should be 
very careful before I accede to any of the proposals. And thllt brings me 
to the Definitions-lJide proposed clause (6A): 

"(6..\) 'dividend' includes any profit., advantage or gain intended to be paid, 
eredited or distributed to ita shareholders by a company notwithstanding thot the 
company concerned may have capitalised t.he amounts out of which Buch payment, 
eredit. or distribution is made . . . . ." 

It is unnecessary to read the rest of it. 
Now, I wish to sound a note of warnings here too. You clin define 

anything 8S anything else,-88 the Government of India Act has defined 
an Englishman as an Indian for the purpose of his advantage but not for 
the purpose of his disadvantage. BQt you cannot have definition merely 
because you have defined it that it carries with it and within it its own 
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justification. Yot' must remember that the company as ari institution for 
the development of modem industry is indeed one of the biggest ingenious 
devices which I think the British mind has discovered. But you must 
also remember that, with the growth of that business in that fonn, there-
has also grown up a great deal of law founded on common sense and 
founded on business requirements; and while it is eilsy to define A as B. 
we must note its implication before we can assent to any such definition.' 
I am not one of those-whether it is for the Englishman or for the Indian-
I am Dot one of those who are prepared 'immediately to abolish all their 
fundamental Dotions of company law, the distinctioD between the capital 
of a company and its divisible profits, and t.o ~  give the go-by to that 
merely in order that I may satisfy my Honourable friend so tb'at, he may 
get a little more money. I will want to understand the matter fully, as 
~  public will want to understand the matter fully. It may be that· he oan 
gtve you some astounding instaDces--I know of ODe such case and that 
is probably what he has in view, one of the Ahmedabad millowners that·, 
he is trying to hit and that is one of many numerous cases. I do not mind 
any individual having to pay ta.x or not. What I do mind is this,-whether 
your definit.ion, that is to say, your method of dealing with what are called 
divisible profits and profits from what is called capital and what may be 
capitalized as part of the divil;ible profits but not divided, all that ~  

much more careful attention than the one or two Honourable supporters 
of the Honourable the Mover have given to it. They live within a nlUTower 
circle of suction, they believe in nothing else, it. is a good suction vacuum 
pipe that wants to get all it !lan from all BOurces.-but that is not the way 
in which a lawyer or a statesman, standing here from the point of view 
of considering all its effects on society and on industry, can be prepared to 
look at it; and I, therefore, want you to be very  very careful about that 
d(>finition in "6A". 

I have already called ~  attention to section  4 to the extent to which 
it is necessary for the purpOse of eliciting opinion. I have every sympathy 
with the Mover when he comes to the private limited company. On that. 
bis provisions may to a large extent find support and without any com-
punction whatever, because I quite agree that wherever there is Ii private 
limited company, which is for the protection of say six individuals, that, 
they may not be liable for debts beyond the capital of the company, there-
fore. having done it for their own benefit, if they wish to utilise that also 
for the purpose of further evasion of liabilities, it is a matter on which 
my friend is entitled to my sympathy; and understanding the growth of 
company law, I have more sympathy 1'10 far BR the extension of these prov.i-
siona is concerned than one might have thought. because there is no logtc 
between the two. AI public company stands on a differeDt footing from a 
private limited company where the undistributed profits have attracted 
also the scrutinising attention of the Honoura.ble the Mover. 

Having dealt with all this, I wish to point out to you something with 
regard to double taxation relief also. During the years bet.ween 1932 Rna 
1986 for which'I have got some tlgures, that relief in the case of companies 
registered in India has anlOunted to a sum of Rs. 5,88,57.000. 

Then I come next to what is called the slab system. Sir, the way in 
~ ·these things Rre ~  forward is extremely clever; I wish my friend 
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had beeu a lawyer insttla.d of being a ]finance Member. He says, "two-
thirds of your people escape"-as if that was the whole of the Billl-
The ~  pretence of the thing is that he is very clever indeed-aa if the 
whole of the Bill was the slab system l 1£ that was so, probably I would 
agree. I have not the same objection that the man who has the lesser 
income should escape more lightly than the one who has the larger income. 
that he should pay more, but by changing a ijjngle bobble he must not 
believe that I am going to accept the other bobble along with it. Of that. 
we should be very careful. So far as the slab system is concerned,. 
speaking for myself I think he has all my sympathy and support. On that 
I have not the slightest doubt. 

Then, we get to compulsory return. On thut, notwithstanding the' 
reasons given for it, I should certainly be hesitating and cautious. What 
We have heard from Mr. 80m shows that the honourable spies exist in the 
Income-tax Department. I know a ~  deal about them in the city of 
Bombay in any case. But whether they exist or they do not. to make Q. 

provision of the kind that is intended is a different matter. I have seen 
the figures of people who have been got at the second time and the third 
time because a notice has not been issued to· them. What you have got. 
to consider really here is an entirely small matter. My friend cannot help-
returning the returns. They cannot. escape anybody and 1 will not escape 
them either. There is no difficulty about it. The man who may escape 
them is the man who is on the border line between taxation and non-liabi-
lity to taxation. There are cases of small tradesmen and the like where it 
depends on how you assess or comp6te your profits. I think it is rather 
an uncalled for verdict put upon that. la,rge class of people who are just 
on the border line of being taxed or escaping taxation, whose profits, after 
all. cannot be measured in any very scientific way. that they should be 
compelled to make a return on the penalties that are provided in the A.ct. 
Therefore. I hope that we would not be led away by our enthusiasm of 
collecting money by saying: "Oh, the fellow is liable to pay, why should 
he not do so?" But let us remember the individual man and the class of 
men who is going to be hit by these provisions. Therefore. as regards these 
provisions I think a great deal more attention should be paid than what 
might. appear at first sight. It is like the ticketless traveller. You were 
told that if only he could be punished and sent to jail, nobody would travel 
without a ticket. That bait the House did not take. I believe t.here are 
many other baits and the House is becoming more and more cautious to 
understand whether they should take them and swallow them or whether 
they should t.hrow them back again. 

1'hen, the provisions of the Bill deal with the question of business and 
in that connection my friends are so varying that I do not wish to say 
anything. But here I wish to say a few words---and I should conclude 
within a few minutes-on the observations made by my Honourable 
friend, Mr. A.ikman. I think he got up in the House to point out lest we 
should make some mistake about our need for foreign capital. He 'Nas 
very anxious to teach us that we are all misleAding our:,elves and that 
if we "ould only give him all forms of exemption from taxation he will 
be kind enough to invest his money here. So far as I am concerned, I do 
not want you to be kind at all. I know this that your investment 
in the country brings in so much more return that it is only that which 
attracts you here and not thIS particular method of attraction eit.ber of 
kindness or of relief. Therefore, I am not st all sure even on the larger 
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issue, for which there is not; enough time to examine, ,,,bethel' we need 
foreign oapital or whether we will drive Ilway foreign capital if we begin 
to tax as other countries 81'e doing or if they were to be taxed if this 
question of domicile or the question of relief from double taxation were 
not there. As to how much you should take is another proposition, but 
1 may at once tell the House that none of us, whether we are misleading 
ourselves or rightly leading ourselves, are afraid that capital which is 
otherwise coming into this country is going to flyaway because of the 
system of taxation. Of that I am not, a bit afraid, and if that does happen, 
I think there is every prospect that, thDugh it may appear to be an enl, 
it will be a great blessing in disguise. All that I mean to S8J(. is this that 
our friends should bear 8 fair share of what they get out of \}leir invest.-
ment in this country which, with very great deference to the provisions 
which I have pointed out, they have hitherto escaped by at ~  four 
provisions to which I have already called attention. There may. be some 
~  lurking here and there into whicb I shall look more -closely before 
1 go to the Select Committee meetings. But talking of business, I quite 
agree that in so far 8S the allowances under the head "business" are 
concerned. they require close examination from the point of view of 
indllstry. I think t,he Honourable Mr. Buss said t,hat he was quite content 
that. depreciation if it reaches the cost priee of the original machinery or 
the bUllding, whichever it was, should not be further allowed. I do not 
wish to enter into any dispute with him on that heading, because I quite 
agree with him that if the percentage of depreciation is such that, within 
u less number of ye8.l's than the actual extinction of property or its be-
coming utterly useless for that purpose, you will pay enough to replace 
it, I think there is everything to be said for a system of depreciution based 
on that footing. But knowing as I do, the percentage allowed for depre-
ciation is nothing like what is imagined. I would like to calculate 
before I take the bait which is given. The proviso will never come into 
effect and th.e amount of depreciation will never be equal to the cost. 
You may never reach it. Therefore, do not run away with a proviaion 
which looks very nice but which will never become effective. I, therefore, 
desire that close attention should be paid to thii. There are many baits 
thrown out. I admit that it hi a very t.empting thing. T ~  say: "Look 
here, you are not going to asle for more if you get the whole of the equi-
valent of your cost." It looks as if it is some favour which is being 
conferred on you. But you must examine it a. little earlier before you 
get to the last. It is there that I call your Ilttention ~ the manner in 
which the industries may be affected by these provisions. In addition to 
that, t.here is the whole Chapter which requires looking into. 

Then I wish to refer to Chapter VB which is intended to be added 
and ~  relates to special provisions relating to avoidance of liability 
to income tax and super tax by transfers of assets abroad. I may only say 
this that it requires some scrutiny. It looks very at.tractive in the sense 
that if a man has, in fact, done that there is no reason why he should 
pay, but the language of it so far as I understand it is wider than the 
purpose or ita justification can ever enable you or any Legislature to 
accept it. 
Then, there are two small matters with reference to the identity of the 

wife and husband and certain other incomes or sources of incollle being 
~  The old Act, it is said, did not work well. I deny that. I 
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think the old Act in so far as it laid down that any trantllfer which ,,"a8 not 
bona fide should not be regarded £01' the purpose of income-tax worked well. 
In fnct" I know an instrm('e of a m111ti_millionaire who tried to dodge and 
failed even though he paid me the fee to get him escaped. I say this only 
for the purpose of pointing out that it worked well. But to lay down 
this that you cannot mllke a bona fide trust for the benefit of your infant 
children or any other dependants except at the risk of having- to pay all 
your life income-tax, notwithstanding ~  fact that it !s. 110t a Pru.:t of your 
income and cannot be so under law; IS not a proposItIon to whIch I can 
subscribe at all. I, therefore, suy this tha-t the reasons that are given 
for the Bill do not attract us at all and we will have to examine the nro-
visions of the Bill itself. Secondly, as regards the lirnit-ed purpose, if there 
is any amendment which prevents a man escaping who ought not kl have 
escaped only in the sense that he was intended to be within the Act, we 
will agree to that. As regards any tax dodging devices by way of youI'" 
machinery, that is your look out and tha.t has nothing to do with the law 
here. As regards any new sources of taxation, I shall be careful to see 
that in itself it is just that it is borne by every assessee. J shall also see, 
as regards any tax on income which ought to have hee,n paid- in this 
country if it has otherwise escaped by reason of any legal provision. that 
that. legal provision is abrogated before you get only to an Indian and that 
too 8 poor Indian for the purpose of taxing in order to !Jay the provinces. 
Sir, these are some of the provisions which require to be carefully looked 
into, and I have no doubt that we shall meet in extreme good humour 
having pondered over the different ~  results .of the Bill before the 
House. 

The Honourable Sir .Tamea Grigg: Sir. the Honourable Member from 
the United Pronnces, Mr. Badri Dutt Pande, nlade n large number of 
complaints about this Bill, but the most extraordinary one was that there 
was no romance, no poetry in this Bill. Indeed there was not intended 
to be any romance in the Bill; the only possible connection it had with 
romance was with those who introduoed romance into their income-tax 
returns. . . 

Now, Sir, tliat we have disposed of the question of rushing tha Bill 
through without a proper examination of its provisions, I can come to deal 
with some of the specific -points raised on it, The Leader of thE'! Opposi-
tion has paid ·me a compliment this afternoon-the. first cOl'll\PHment he 
has ever paid me in his life-and if he will allow me, I will return it. I 
am filled with admiration at his skill and he at any rate cannot say."L never 
throw dust in a juryman's eyes". His compliment was- mixed up with a 
warning to aU those nice, innocent colleague& and compatriots of his who 
are living in the provinces. He warned them "don't ;yoU trust that fellow 
Grigg. He is leading you all up the garden' '. I can only find ellcouragc-
mentin the fact that he found it necessary to warn them. I am encouraged 
to believe that after all the provinces and other ,people in India will not 
be blind permanently. 

As, ~  the. Avoidance provisions of this .BilI, I will come back to-
the dlstmction which the Leader of the Oppo81tion drew between what 
compendiously I. may call avoidance and evasion. I will come back to-
~  ~  ~  I would like h;erc a!ld now to wam the House against 

hIm. He 18 bem, very busy WIth hiS warnings and, I will 8110' give 
~  Ho.use a warnll!-g or t-:vo. I am only called upon to repeat! the wam-
mg whIch I gave SIX or ~I  months ago, Qr1.ld that is to point out that 
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his line in regard to the avoidance clauses of this Bill is olearly going to be 
the very weUknown one of which I have actual experience in the British 
House of Commons going back to the year 1922. "Ohl yes, this is a 
very good provision in principle. I have nothing whatever to say against 
the principle. But it is couched in unnecessarily wide terms, there is this 
transaction and there is that transaction. They are perfeotly legitimate. 
We must put in provisos to exempt them". But, by the time you have 
put in· these provisos, and all the other provisos wbich the Leader of t,he 
Opposition will want, the "alue of the legislation will be nil. However, 
he has warned us what to expect from him. He has warned bis various 
colleagues to be deaf to my blimdishments. I a,ssure him thlWi I am not 
going to be blind to his artfulness. ~  

Now, Sir, coming to the general line of debate during these ~  days: 
one complaint against me was that I had suddenly acquired great affection 
for the provinces 'and the Leader of the Opposition says that this is the 
first time that that simple consideration has ever come to any Englishman 
in India. That, of course, is inaccurate. If he likes, I can produce him 
!!peeches 'made by my predecessor but one showing a certain lively con-
cern for the provinces particularly as he remitted very large provincial 
contributions. However that is by the way. The main line of the debnte 
is "You suddenly acquire affection fOJ; the provinces and desire to get them 
money, 8 beggarly crore. You can get much more by making this a Bill 
of pains and penalties againllt the British officials, British capital and 
British interests generally" . . 

JIr. Bhulabhall. D .. al: Who are esoaping. 
. The Honourable Sir lamel Grigg: No, but we will argue that on indi-

vidual cases. This is a specious case and it is not one whiC'h the Govern-
ment can possibly acceJJt, find later on I shall have ~ to say abou.t 
this particular kind of argument. Anyhow the Deputy PreSident proivded 
fj, quantitative answer to this kind of arg·1.lment. He said that the Bill 
would yield not one crore, but five crores. Well, Sir, he knows a great 
deal more 'Bbout the habits of his countryrmen in regard to taxation t,han 
I know. All I can say to him is if this modest Bill will in fnet yield five 
orores, then the rich in India are not ~ their ~ share of taxation 
and the BiU does not come one day before its time. I am only using the 
quantitative argument, to compnre this figure of five crores, on the n.l1thn-
rity of the Deputy President" with the figure of three crores which the 
President of the Federation of Indian Chambers of Commerce and Industrv 
recited in hill annual address. II figure which T have ali-eady shown to ~ 
100 per cent. too high and, even to get down to 100 per cent. too high, 
you have to adont the assunmtion that we are willing to put into operA-
tion what 1 consider to be the prel?,osterously unfair suggestion which is 
the main constituent of his complsint. 

Sir. the Deputy President anrl Mr. Manu SUbedar, hoth of them mnrlf" 
n certain amount of ~  on the weight of taxation and the inci-
dence of taxation. I propose, in t.his more. peaceful part of my remarks, 
to deal with this a little. ~  Munu 8nbedar, T think, would admit that 
he waa a little unreasonable in ~ that there should have he£>fL 
an enquiry into the incidence of taxation before this Bill had been brought 
forward. The facts in regard to the incidence of taxation are known prett.v 
well in outline and he indeed has drawn attention to them. Tn the int.£>;-
view' with t,he Press which I quoted in my earlier Elpeech he' himself 



TBB INDIAN INC01rlE-'fAX (AMENDMENT) BILL. 8C)71 

8tressed the fact that he had always been one of those who was de1initely 
-in favour of throwing more weight in India on direct t,axation. Let me 
develoe that a bit and I will do so in very broad outlines. The two 
indirect taxes in India are in the main the customs and excise duties 
and the salt duty, and the main direct tax ill of course the income·tax. 
Now, the yield this year from customs and excise duties is about 55 crores 
and that does not take into account the actual protective taxation which 
is a burden on the consumer but yhich yields no revenue to the Exohequer, 
because it is in effect a subsidy to the producer. I gave some illustrative 
figures on this subject a year or so ago in regard to cotton piece goods 
and sugar, and I personally do not think it would be at all an ~  
estimate to suggest that if we take our ~  and (,XclS(, dutie::; and 
actually calculate their real burden on the people of Indin, they are not 
represented by 55 (ll'ores, but by a figure probably nearer double that. 
Tben the other ittlm of indirect taxation is the salt duty which yields 
about 71 crores a year. So it is 71 crores for salt. 55 crorell for Customs 
and Excise and another 50 croMS or -so for the weil{ht of protective taxa-
tion which goes into the pockets of the producer and )lot into the exchequer. 
And then as opposed to those sums which come to very nearly 120 crores, 
you get direct t.axation by way of income-tax, 15 crores. In other words, 
in this country which is a country of the poor and where it is desirable. 
'8.S far as possible, to tax according to capacity to pay, indirect taxation 
represents eight times as much us direct, taxation. I will take another 
criterion, and that is, I will compare income-tax -in relation to national 
lOoome in the United Kingdom and; in Jadia. I am speaking in round 
figures and without having immedittel.v verified the present yield, but 
1 know that the figures are sufficiently accurate for the purposes of 8 
broad comparison. Income-tax and super tax in the United Kingdom yield 
somewhere about 820 millions a year: the national income is somewhere 

;sbout 4,000 millions sterling a year; so t.hat the income-tax and super tax 
between them In England represent 8 pE'r cent. of the national income. H 
you add death duties which yield something like 90 or 100 millions in 
addition, the figure of direct taxation to national income would ceriainly 

be of the order of 10 per cent. In India, the Honourable Member, whose 
accuracy I challenged on account of the fact that lit great many of his 
estimates were much too high, gave UB the figure of national income of 
India as 2,500 crores. I propose in this matter, in the interest of honesty 
and fairness, to challenge that est.imate on the basis that it is probably, 

At the present level of prices, too high, I should think that a lower esti-
mate which was given recently of 1,600 crores is nearer the mark. Any-
how. in the intprests of not overloading the comparison, I will take the 
lower figure. 

llaulvl Abdur Bubeed Obaudh1D'1 (Assam: Muhammadan): My figure 
"wns of pre-depression clays. 

The Honourable SIr .Tamea Grigg: There is not much difference in thill 
matter betwef'Il us. Take 1,600 crores as the national income and 15 crores 
is thp ~  of income-tax on our national income. 

Mr. It. SantbaDam: Should yon not add up 'land revenue to this in 
order to get dir6(.,t, taxation? 



Tlie Honourable Sir James Grigg: Land revenue is very largely m the 
nakue of rent. So that, yield of income-tax in relation to national in- 
ooiiie in this country is less than 1 per cent. Now let us take the Deputy 
President’s fear,—I would say hope,—that this Bill will add 5 crores to  
the amount of income-tax collected in this country.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non- 
Muhammadan Bural): Sir, may T say that it was not my estimate? It 
was the estimate of the Siatesman,

The Honourable Sir James Grigg: 1 am sorry if I have done the Hon­
ourable Member an injustice, but I thought he quoted it with some 
approval. My recollection is,—I hope I am not doing him an in­
justice,—that he quoted that estimate with approval and acceptance. We 
will take 5 crores as the figure. That only brings the yield to about IJ 
per cent of the total national income. So I think Honourable Memberj> 
will agree and admit,—after they have considered it with the care whiab 
the Leader of the Opposition wishes to give and with the suspicion which 
he has announced his intention of giving,—that the new Bill is very far 
from being an intolerable drain upon the national wealth.

Sir, the Leader of the Opposition animadverted about the existing 
section 60, sub-section (I) of the Income-tax Act under which the Execu­
tive have power to give and have given certain exemptions. As a matter 
of principle I may say at once that I entirely agree with him. I think it 
is definitely wrong either that the Executive should be given power to  
loose or to bind in matters of taxation; but certain exemptions have 
already been given under this Bill and certain notifications have already 
been issued. The Leader of the Opposition, of course» has made it clear 
that he ŵ ants tlie whole of the existing notifications to go. I said in 
my opening speech that the most important of the notifications woul(J 
go when this Bill becomes operative in substantially the present form.

Mr. Bhulabhai J. Desai: If it does.

The Honourable Sir James Grigg: If and when. But I quite obviously 
cannot go the whole way that the Leader of the Opposition wants me 
to go. I will, however, make him an offer here and now that I will quite 
definitely agree to giving up this power for the future with the saving
of the existing notifications, except the one to which I have referred.
Incidentally, in order to avoid any misapprehension in regard to the 
removal of the notification regarding leave pay, I would like to make it 
clear that I would not regard the conditions under which I was prepared 
to cancel the notification in regard to leave pay as being met if the House 
decides to insert in the Bill provision abolishing double income tax relief.

There are two other minor points raised by Mr. Santhanam ŵ hich I 
may now deal with. He suggested that I should give him or circulate 
to the Members of the House before the consideration of this Bill comes 
along something in the form of a polyglot Bible in which on one side of 
the page you have the Old Testament and on the other side of the page 
you have the New Testament, and that in the margin you should give 
the references to the Report of the Income-tax Committee, I will cer­
tainly undertake to supply a polyglot Bible of that sort to the SMect 
Committee and, when we come to a detailed consideration of the Bill in 
this House, to Members of the House as well. Then, Sir, there is one’
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point of detail in regard to dSTible income tax relief. Mr. Santhanam 
raised a point which I am not quite sure that I understand even now 
except that I understood it sufficiently well to know that he was wrong.
X think the Honourable Member thought that it was possible, in the kind 
of case he quoted, for India to give more relief than the United Kingdom 
gives. Is that the point?

Mr. E. SaPthanam; The only point that I raised was that under the 
present system the relief liable to be given by India is just an excess 
over half the British income tax. Our liability should be restricted to 
the difference between half the British rate and the actual amount paid 
in India.

Tile EoiQOiirable Sir James Grigg: Then I was quite right; the Honour  ̂
able Member was wrong. The United Kingdom certainly gives relief at 
half the United Kingdom rate of tax, and India gives the alternative of 
either the balance of the United Kingdom rate or half the Indian rate,- 
whichever is the lower, so that it is not possible for India to give a 
higher relief than the United Kingdom gives. So much for that sinall 
point of detail.

I now come to the admirable dissertation, if I may presume to call‘ 
it so, from the Leader of the Opposition, on the difference between avoid­
ance and evasion, and I will deal with both those processes. Lest the 
Honourable the Leader of the Opposition should think that I have become 
too much of a sucking dove, I will tell him that, admirable as his descrip­
tion of this process was, it was not a complete one. He said that it was 
legitimate to bring in avoidance clauses or amendments if you had in­
tended to hit a particular kind of transaction in the original Bill and had 
failed to carry out your intention. Certainly this is § kind of case in 
which avoidance legislation is required. He then referred to evasion as 
justifying legislation, embodying penal measures in cases where under 
the existing Act it was a crime or an illegality to take a certaiu course 
of action, but the administrative system was not sufficiently equipped 
with pennlties to get at that class of cases. That is what I call evasion, 
and I will come back to that, lout his description of avoidance was not 
exhaustive. It may be that new forms of conmiercial activity grow up 
after the original legislation has been passed, and it may be that legis­
lation which has been designed for a simpler day can become out of date, 
with a more complicated subdivision of industry and with developments 
in company activities. It is not entirely unknown that definitely artifi­
cial forms of company enterprise can be invented in order to take 
advantage of these loopholes in the taxing legislation. Sir, I do not 
want to, and I never intended to pass any moral judgment on what we 
are now calling legal avoidance. Ex-Lord Chancellors as well as the 
Leader of the Opposition have passed judgment on this, and I think it 
was Lord Sankey who said that in matters of taxation persons are 
entitled without any moral condemnation so to arrange their affairs as not 
to attract the burden of taxation, and if Lord Chancellors and Leaders of 
Oppositions have said that, far be it from me to attempt to pass any 
moral condemnation on that kind of case; it is not for me to condemn. 
Where the law has acquitt;ed, though I gather that in another connection 
accusations of that sort have been passed in the House. What I do say 
is that in the class of case that I am considering, and in addition to the 
dass t)f case vdiich the Leader of the Opposition was considering the
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Government and the Legislature are entitled to extend the scope of their 
taxing legislation 80 as to bring these transactions within the net of the 
taxation if thev think thE# it is not out of consonance with the broader 
equities that tIley ahould do so. And, Sir, I referred in my first speech 
to a loss of super-tax amounting to 2i crores on a particular case. I wa.i 
speaking colloquially in that case, and when I referred to a loss I meant 
no more than that if this present Bill had been then in operation, the 
tu bill. in respect of that particulat:. enterprise, would have been 21 
crare. higher . • • • • 

Mr. Bhulabhal I. Desai: Even so not, because there might \Ie another 
device. I. -,. , 

DIe .1roDour&b1. Sir lam .. Grigg: I have said as much as I want, to 
lay for the present. On this question of legal avoidance, it is quite) clear 
that when we come to the Select Committee, I am going to be made to 
I&y a good deal more. 

I DOW come to the other kind of evasion, and I wiil deal with that in 
relation to the proposal for going b .. ck 6 years for purposes of opening 
aasesBlXlents. The Honourable Member from one of the Madras constitu: 
enCleS, Mr. Ayyangar, gave a thrilling description of himself as an asseBSee 
wrangling with the Income-tax Officer over his books and being penalised 
~ not paying his ta.x in time. His suggestion w8s,-I hope 1 am not 

doing Jllm an injustice,-that even an honest aSBessee has to be dishonest 
e,rid has to fake his books in order to get a fair assessment. I am sure 
that ~~  picture is a little exaggerated. After all, if the honest a88essse 
has been honest and still permitted himself to fake his books, surely' it 
~ not a very grave mea.sure of tyranny on the part of the Income-to: 
Officer to be a litt,le suspicious. Sir, in this case I do set myself up tu 
pass moral condemnation on opinions of that kind. At the same time. 
I am bound to admit that the Income-tax Inquiry Committee did find 
that there was a good d'aal of mutual suspicion and antagonism between 
the income tax authorities and the taxpayer. Mr. Ayyangar went on from 
that to say that if you give the Income-tax Officer the right to re-open 
assessment for 6 years that suspicion and antagonism will be 
increased and that it will only put into the hands of the Income-tax 
Officer another weapon for' tyranny and for forcing the honest taxpayer 
into further stretches or depths of dishonesty. But, Sir, I think this is 
exactly here that the lIonourable Member has gone wrong. One of the 
Indian Income-tax officiaJs went recently to England, and while he was 
on leave he studied the working of the Income-tax Department there. 
I am informed that he was very much impressed by the smoothness with 
which the assessment work was carried on and by the complete absence 
of 811y distrust or antagonism and suspicion between the inspectors of 
tu.es and the taxpayer, though in England the rates of tax are very 
much higher than in India even when this Bill is passed, and one reason 
for this smooth working is that the right to impose adequate penalties, 
to go back for a number of years when fraud and under-statement of 
profit is discovered, enables the income-tax officials in England to treat a 
taxpayer as honest until he is proved dishonest. The complaint of the 
Honourable Member is that in India the income-tax official treats the 
taxpa.yer &s dishonest, and that the taxpayer is forced to dishonesty in 

order .to prove himself honest. Perhaps an illustration will show what I 
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mean. Suppose u taxpayer in England cheats the department for ten 
yeartl and then is found out. He hus to pay taxes and penalties for six 
years. The penalty is fixed according to the degree of his guilt. He is 
very much worse off than if he had made correct returns and paid on 
them throughout. The man in India on the present basis would, even if 
he had been found out and penalised, still be better off and his cheating 
would have paid him. Therefore in India every trader's accounts art' 
Hcrutinised with care, even with suspicion. because a very large number 
of people know if they understate their profits and even if the Income-
tax Officer finds them out once in every two or three years, that they can 
still get away with paying less tax than if they had ~  correct returns. 
I gather that one of the traders' complaints is that books are examined 
every year and they are examined and kept for a considerable time and 
petti-fogging questions are asked which ought tl') have been gathered from 
the examination in the previous year. I maintain that under this new 
procedure it will certainly harass the dishonest man much more. I main-
tain that in the course of a very short ~T  it will do a great deal to 
remove the atmosphere of suspicion and antagonism between the taxpayer 
and the Income-tax Officer. I do not pretend that the aispelling of this 
atmosphere will take place immediately, but I believe ~  will take place, 
with good will on both sides, in an astonishingly short space of time. 

Another question on which there seeOlS to be a good deal of misunder-
standing was that of compulsory returns. It is not only in the United 
Kingdom that this system of placing upon the taxpayer the legal obliga-
tion to make a return exists. Tae system was introduced into Ceylon 
and, I understand, works perfectly wull there. So that it cannot be said 
that this is a system which is suitable for western countries and not for 
eastern countries. Anyhow Mr. Joshi pretty completely debunked the 
illiteracy argument by asking how many who have an income of Rs. 167 a 
month are illiterate. Mr. 80m was talking about the frightful oppression 
even on the existing basis of making people rend'6r a return. It is neces-
sary to have a sense of proportion in this kind of thing. The total 
number of people in India who are directly assessed, that is, those who' 
do not get the tax automatically deducted when they get their 8alarie8, is 
180.000 out of. shall we say, 270 millions. In other words, this frightful 
oppression and hardship in having to render a return applies to one in 
1,500 of the population. Sir. let me say at once that-and this is one 
of the provisions of the Bill which at any rate we will be able to discuss 
scientifically without any heat or bias of any kind'-8t least I hope 80, 
the Leader of the Opposition shakes his head, I am very IIOrry about it • 

Kr. BhuIabhal J. Deal: Without any heat. Why not, I say. 

'!'he Honourable Sir .Tame. Gnu: There is no intention of penalising 
people who have failed to make a return through ilmorance. On the other 
hand, there is no reason why a person who has failed to make a return 
should not pay as much tax as if he had not been so ignorant. In order 
to put such a person in a position no better than that in which he would 
have been if he' had made a correct return he ought to pay a little more 
tax than that. which was actually due, because Government had been 
standing out of the money for a greater or smaller interval of time, and 
if thev had had the money they would have got interest on it. On the 
other ~  no one in thie House will sympathllO at aU wttb tho !Jl&D. 
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who has a fairly large income and who has deliberat.ely kept out of the 
way of the Income-t.ax Officers and has avoided t.ax fOr several yearR. 
It haR been found in pract.ice that. some persollS go to very great lengths 
in order to avoid service of notice. This increases the work of the depart-
ment and frequently it enables assessecs to avoid tax on the technical 
plea that no notice has been properly served on him. 

I am prepared here and now to give the House a categorical a88urance 
that clear executive instructions will be given to see that the penalty 
imposed fits the offence, and particularly that in the case of small or 
illiterate assessees the new provisions do not work harshly. I should 
perhaps explain that this ~  for compulsory returns does n'Q.t affect 
the great majority of the taxpayers who are already assessed. There is 
no question of making a complete change in principle as Mr. Som ~  
to suggest. The Income-tax Department will continue to send return 
forms to all existing assessees undto everybody whom they think is 
liable to pay tax. If the clauses which provide for penalties for failure 
to make a return are reud with the clause which gives the right of appeal. 
against the "best judgment" form of nssesRment, which is a. new ~ 
sion in the Bill, I think it will be clear that the amendments proposed 
will give greuter justice and not less to the ilJit,ernte assessee whose failure 
is due to ignoraDce, and at the same time it will give the department 
much greater power against the person whose failure to make a return 
is wilful. Several Members hRve suggested that t.he provision for imposi-
tion of a penalty upon an exempt person who had failed to comply with 
individual notice was harsh aDd unnecessary. There is no question, of 
course, of imposing a penalty on an exempt person who has not received 
an individual notice. As for the others, the provision for penalty in that 
case is simply to prevent nhstruction, and unless the man giveR particu-
lars of his income it is very difficult for nn Income-tax Officer to know 
whether the man is exempt or not. However, the provision for a penalty 
on exempt persons who have failed to make a return is really not of 
very great importance. That is not the person whom we are trying to 
get at, and if in Committ-::: a modificaton of the c1811se in respect of tbis 
point is pressed, ~  is, non-imposition df penaltv in the case of a small 
taxpayer who is ~  found to be exempt, I have no doubt that we 
can very quickly arrive at an agreement on that point. 

We come to some of the more controversi8'l parts of the speech of the 
Leader of the Opposition. He waxed sarcastic about the exemption of the' 
non-domiciled person from being taxed in respect of his foreign income on 
an accrual hasis. I wonder if he has refreshed his memory as to what 
happened in the past on this subject. My predecessor introduced a Bill 
more or less on the lines of the clause which I have inserted in this Bill. 
His Noble friend the Baronet from Bombay made on this Bill eX8'Ctlythe 
same point as has been made now, namely, that it amounts to discrimina-

5 tion ~  Indians and in favour of British. My predeoessor 
UI. immediately offered to remodel the Bill on the basis of taxing on 

the accrual blnlis for an residents. I personally thiilk it was a little rash 
of him beoause it is quite possible to point out some very ridiculous results 
from a provision of that sort but anyhow the Baronet from Bombay . . . . 

. 1Ir. Bh1ll&bbIl.J. DIIIl: He is ~ today. j.... . 
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The BODOUr&b1e Sir lames Grill: I am not condemning him. I am only 
using him as an illustration. The Baronet from Bombsy ~  not accept 
that offer·. In fact, he said it was an absolute outrage that It should have 
been made and was surprised that a man Hhould have so little confldence 
in R Bill that he brought that he should have changed it radically in principle 
without notice in that way, and I am willing to bet the Leader of the 
Opposition that a good many of his friends would not be prepared to accept 
the complete residence basis. Even the Leader of the Opposition is always 
talking about the irresponsibility of the Government. He also cannot 
afford to be irresponsible. He not only represents his own afflrirs but is 
speaking for a large number of other people. There was one point which 
the Leader of the Opposition raised in this connection and which he said 
I had overlooked-that is the question of taxing income on an accrual basis 
in cases where exchange restrictions render it impossible for the income to 
be remitted to India. That had not been overlooked. It is not provided for 
in the Statute because I recollect perfectly that when a similar case arose 
in Great Britain lIt"e found means of. dealing with thu.t by administrative 
measures which did not involve legislation. However, that question is one 
on which the Honourable Member will find me not particularly obscurantist. 

Then we come to the question of repealing double income tax relief. 
The Leader of the Opposition has been t,aking his tone from the Federation 
of Indian Chambers of Commerce and Industry. 

IIr. Bhulabhal I. Desal: It is my ~  tone. 

Th, BOhourabl, Sir lamll Grill: i t.hink the I,eader of the Opposition 
went even further than he intended. He first complained that certain forms 
of income are not taxed here. Then he complained bitterly that double 
income tax relief was not given to them, which seems to .me absurd. If 
he will forgive me for saying so, the Leader of) the Opposition has evidently 
been taking a leaf or shall I say-I wish to be as non-controversial as I can-
he has been studying the example of one of the totalitarian countries and 
the device is thil!. You borrow Irbl'oad. When you get a change of regime 
anti-foreign legislation is passed Bnd that depreciatell the value of the securi-
ties held by the people who huve lent you money. You then send emissariei, 
l'ound to buy them up at half price or even less and then you r.lsim credit 
for not having repudiated completely-an extremely clever and cheap device. 
hut I am bound to Bay I do not think it ill in the long term interests of a 
nountry's credit. 

I said that the Leader of the Opposition had read the observations of 
the Indian Chambers of Commerce on this subject of income tax and the 
House will remember that in my first speech I made some reply to the 
nresidential inaugural addrel!s. There has been a second inaugural now 
and the president has attempted to answer my remarks. I do not think 
it iR necessary to spend too much time over this because HonourablA 
Members cun judge of the quality of the presidential answer when I tell 
them t,bat for his calculations on the matter of the taxing of penBions paid 

~ United ~  to be correct, it is necessary that the average, not 
thp. hIghest, pensIon should be at least a lakh 8 yeST and that is the sort of 
length to which controversialists of big business are forced in their search 
for arguments against a measure designed to make them contribute a little 
more te the servioe of their OO\JD.tJ!y. Tho wont of it is tlhM tlda is not an 
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isola.t,ad instance. Wheneer one tries in India to induce the ery rich to 
contribute to the runnin of a country to an etent more commensurate ith 
the profits they et from it, ~     one points out that it miht  be 
reasonable not to ie them an entirely he hand to eploit the people 
by hiher protection, subsidies a.nd uotas and so on, their defence mechan-
ism inariably is-I am not speain in heat, I be the House to beliefI 
that I am really adancin a ery serious arument--the orin up of 
racial preudice by taleR of British eploitaiton and sayin that if only you 
ould ta the Britisher out of eistence India ould be completely pros-
perous and oompletely happy.  Sir, lest the House should thin that I m 
biased in this matter I ould lie to read them one or to etracts from 
one hom they reard as an infinitely reater authority than I BJD on this. 
that is, the late President of the Indian National Conress.  An Honour-
able MembeT Who is he  Pandit Jaahar La. He says 

Theae millonera in lndia ere onl ept in chec in the put by forein competi. 
tion, eaJlflcially that of Lancashire.  Wheneer thil competition ceaaed, u  durin the 
World  War.  cloth pricel soared Ull in India to etraordinary heiht. and ut luma 
ere made  by the Indian mill. The adeahi and ~  boycott moements 
later on alao helped the .. milIa reatly but the preaence of lclancli made a dierence and 
prices could not o up u  hih III tliey miht otherise hae done.  Indeed the mill. 
eploited the lchacli aentiment of the people and so did Japan by manufacturin 
coarae clotha hich ere almost indiltinuiihable from the handlpun and hand oen 
article.  

No, I come to another 

I do not no if there are any Buch differences in the basic conceptionB of the 
East and West.  Perhaps there are. But an obious difference in the recent put haB 
been that the Indian capitalit and landlord hae iRIlored far more  the interestB of 
their orers and tenant. than their Weltern  prototypel. 

There is another one in hich the Pandit is discussin the alinment of 
political parties in India. He says 
The indultrial leader. ,,  stand apart from them because there is some clash 

beteen the demandl of rilin indultry and the semifeudal elementl.  Industrialists, 
not dariD to indule in direct action or other risy methods, try to eep on ood term. 
ith both nationaliam and the Goernment.  They do not pay much  attentiol.-.to the 
liberal or communal roups.  Industrial adance and  prolita  are  their oernill 
motie .... 

• Sir, speain in aU Reriousness, I cannot escape feelin that these are 
the people ho hae definitely made relations beteen Great Britain ILld 
India far orse than they need hae been.  I beliee seriously that these 
people hae made the ~     of self-oernment in India more difficult 
than it need hae been.  I beliee that these IIore the people ho because of 
their unreaBOnabienes are the strenth of the case for the sarir.e nnd lm 
mercia safeuards in the Goernment of India Act.  Well,  Sir, if thes 
people ish to spend their one and a haU lahs of fihtin fund in dia-
seminatin propaanda of this BOrt, they must do it, but I am sure that 
they are fihtin a losin battle. They may stir up .enouh preudice to in 
this round, theJ may in the net round, but the end is  uite certain. 
Democracy has been introduced into this country and no plutocracy haR 
eer stood aainst themareh of a hole people.  I apoloie for ~ 
a  uotation hich I hae used before in this House, i. 

They call fool all the people lODIe of the time, 

They can fool MIlD of the people all the time, 

B. thIIJ ~ fool all of ~ people aU tile ...  



Mr. S. Satyammil (Madras City: Non-Muhammadan Urban): ~  
that yourself I 

Mr. Preaident (The Honours'bIe Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian Income-tax Act. 1922, be referred to a 

Select Committee consisting of Mr. Bhulabhai J. Desai, Mr. 8. 8atyamurti, Qui 
Muhammad Ahmad Kazmi, Mr. B. B. Varma, Mr. S. P. Chambers, Mr. 3_ F. Sheehy, 
Mr. N. M. Joshi, Sir Cowasji Jehangir, Mr. H. A. 8athar H. Euak 8ait, Mr. 
A. Aikman, Sir Muhammad Yamin Khan, Pandit Krishna Kant Malaviya and the 
Mover, and that the number of members whose presence shall be neceuary to constitute 
a meeting of the Committee shall be five." 

The motion was adopted. 

The Assembly then adjoumed .ine die. 
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